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LEGISLATIVE ASSEMBLY..
Monday, 14th March, 1927.

The Assembly met in the Assembly. Chamber of the Cmmcil House at
Tleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

‘Toxga STaND IN PARLIAMENT STEEET NEAR THE ENTRANCE TO THE
ABSSEMBLY.

$88. *Mr. Amar Nath Dutt: (a) Has the plot of land on the west of
‘the Parliament Street near the Assembly entrance in New Delhi, where
‘tongas stand, been leased? If so, to whom?

(b) Is it & fact that tongawallas standing on the plot of land ere gharged
} anna each? If so, by whom?

(c) If the land has not been leased to anybody, do Government pro-
pose to put a stop to the charge of 3 anna?

(d) If the land has been leased do Government propose to set apart
some other plot for a tonga stand?

The Homourable Sir Bhupendra Math Mitra: (a) The plot of land in
question has been constituted a municipal tonga stand and it is under the
control of the Imperial Delhi Municipal Committee.

(b) and (c). Government have no information.

(d) The plot in question was selected as being most convenient for a
tonga stand and there appears to be no reason to move the stand elsewhere.

AccoMMopaTioN ofF THE ArMY HeapQrarters Orrices v New
: Dera1L

8689. *Mr. Jamnadas M. Mehta: (a) Is it a fack that the Army Depart-
ment Secretariat has been located this winter ir the Imperial "sec'-etanat
in New Delhi, while the Army Headquarters offices are located in the
Temporary Secretariat in Old Delhi? 1f so, why?

{(b) Is it proposed to continue the above arrangement next yesr also?

(c) Will Govemment"ﬁlease state the approximate number of (1)

-officers and (2) clerical establishment of the Army Headquart-ers and
‘ conneeted offices at present working in the Temsporary Secretariat in Old
Delhi?

(d) 1s it also proposed to shift the Agny Department Secretariat and
connected offices at present located in+the Imperial Secretariat in Ne'l'
Delhi to Old Delhi from next year?

. (&) Ia it & fact that accommodation has begn built tar all these of&w.
in the Inq:erml Becretan.st Bmldmgs in New Delhi? If 80, why is . it

. ( 2161 ) .



2162 LEGISLATIVE ASSEMBLY, [14me Mam. 1827,

proposed to locate them in Old Delhi, and how is it proposed to utilize
the accommodation in New Delhi? .

(f) Are Government aware that sufficient office accommodation, and
quite & good number of residential bungalows (gpecially officers’) are lying
vacant in New Delhi? If so, why have not the Army Headquarters and
connected offices at present located in Old Delhi been accommodated in
New Delhi?

(9) Have Government considered the possibility of finding deficient
accommodation, if any, by shifting a portion of the temporary Public
Works Department offices from the Imperial Secretariat Buildings in New
Delhi to some other convenient buildings which are not in use at present?

(k) Will not the proposed location of Army Headquarters and connect-
ed offices in Old Delhi involve extra expense? If so, what is the justifi-
cation for the same?

Mr. G. M. Young: (a), (b), (), (d) and (e). There is not sufficient
residential or office accommodation in New Delhi for the number of officers
and clerks in Army Headquarters who at present come down to Delhi for
the winter. It has therefore been decided to accommodate the offices of
Army Headquarters in Old Delhi during 1926-27 and 1927-28. The Army
Department has been located in the new Becretariat buildings this year,
and will probably remain there next year also. The total numbers of
officers and clerks belonging to Army Headquarters at present working in
the Old Secretariat are 82 and 230 respectively. In addition, there are
9 officers and 58 clerks belonging to the offices of the Financial Adviser,
Militarv Finance.

(f) The answer is in the negative. The second part does not arise.

(g9) The location of a portion of the Public Works Department offices in
the Imperial Secretariat buildings is a temporary arrangement, no other
accommodation being available at present.

(h) The extra expense, if any, is small.

ANnNuaL Costr or THE SiMta Exopus rrom 1921 1o 1926,

890. *Mr. Gaya Prasad Singh: Will Government kindly give the total
cost of the Simla exodus, year by year, from 1921 to 1926?

The Honourable Sir Alexander Muddiman: The information is being
collected and will be supplied to the Honourasble Member in due course.

SusstiTiTION OF ProvIDENT FUND FOR PENSIONS IN THE DIpPFERESNT
‘ DEerarT™MENTS OF THE (GOVERNMENT OF INDIA.

891. *Mr. Gaya Prasad Singh: (o) Will¥Government kindly state if
any inquiries have been made in regard to the substitution of provident
fund for pensions in different departments of the Government of Indm?
And what result, if any, has been arrived at?

* (b) Do Government propose to consult the wishes of Government em-
ployees, and give them the option to choose between the provident fund,
and pension system?

The Honoursble Sir Basil Blackett: (a) I would refer the Honourable
Member to the replies I gave on-the 8rd February to Mr. Dursiswamy
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Aiyangar’s starred question No. 91 and on the 4th instant to Mr. Joshi’s
starred question No. 722.
(b) The point will be borne in mind if and when the scheme materialises.

Arromum OF AN AGENT To THE GoOVERNoR G:NERAL IN SOUTH
AFRICA.

802. *Mr. Gaya Prasad Singh: Will Government kmd.ly state when
they expect to appoint an Agent to the Governor General in South Africa,
in terms of the settlement recently arrived at?

Mr. J. W. Bhore: The matter is under consideration. I regret I am
not yet in a position to make any definite statement.

Pandit Hirday Nath Kunzru: Is it to be hoped that Government will
bear in mind that, as far as possible, an Indian should be appointed in

that position?

- Mr. J. W. Bhore: I have no doubt that the Government will bear in
mind all suggestions that have been made in connection with this appoint-
ment, Sir, before it is made.

Pandit Hirday Nath Kunzru: May I take it that this particular matter
is before Government?

Mr. J. W. Bhore: Yes, Sir, it is.

ForMaTION OF A SEPAkATE KanNana ProviNce.

893. *Mr. D. V. Belvi: (a) Will Government be pleased to state if
they have taken any action upon the Resolution moved by the Honourable
Rao Sahib Dr. U. Rama Rau, in the Council of State on the 17th February,
1926, regarding the formation of a separate Kannada Province upon a
linguistic basis?

(b) Have they consulted the Local Governments of Madras, Bombay
and Coorg on the sutject-matter of the said Resolution?

(c) If so, will they be pleased to lay the opinions of those Governments
on the table?

(d) Will Government be pleased to state if they have received any
representations or resolutions from any places in the Provinces of Madras,
Bombay or Coorg in support of the said Resolution?

(e) ¥ so, which places?

The Honourable Sir Alexander Muddiman: (a), (b) and (c). The Reso-
lution referred to was rejected by the Council of State and Groremment
‘have therefore taken no action in the matter.

(d) and (e). Resolutions were received in May and June 1926 from the
Presidents of the Uppinangady, Udupi and Kasargod Taluk Boards urging
the establishment of a separate Karnataks University snd province

L ]

Exite oF Mavranas MoraMmep IsHAQ axD MoHAMMED Imum mox

. tHE NorTR-WEst FronTiEr ProvINcR. .~ P

804. *Raja Ghazanfar Ali Khan® (a) Are: Govemmm:tt -AWare that
Maulana Mohammed Ishaq of Mansehra:-and--Maulana-Mohammed: Irfan

A2
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of Hazara have been exiled from the North-West Frontier meme atid
are not nllaued to return to their homes?

(b) ‘Will Goverritetit be' ‘pléused to inforin the House when and for'what
offences the said gentlemen were exiled?

(¢) Do the Governmént khow tHat in the year 1920 both of them were
kept for an indefinite period of time'in U. P. jails without any trial?

(d) Have Governiment ‘paid any ’sllowance to those ‘gentlemen during
the long period of ‘exile?

(¢) Are Government awaré that [Mbh'amfned Ishaq's house was searched
at the time of his arrest and that nothing objectionable was found there?

(f) Are Government gwdre ‘that at the time of Mohammed Ishaq's
arrest his property worth about Rs. 10,000 was spoiled by officials and
that it has not yet been compensated for?

(9) Do Government know that M. Mohammed Ishaq still lives at
Rawalpindi and in spite of constant demands of the important persons of
‘the North-West Frontier Province nothing is given to him to enable him
to meet his daily expenditure?

(h) Are Government aware that in 1925, M. Mohammed Ishaq averted
& pending riot at Rawalpindi and the Deputy Commissioner, Rawal i
recommended to the Punjab Government the cancellation of the banish-
ment orders?

(i) Are Government prepasred now to allow the said Maulanas to re-
turn to their native province? If not, are thev prepared to grant allow-
ances to them from the date of their exile?

The Honourable Sir Alexander Muddiman: (e) to (i). I would refer the
Honourable Member to the answer given on behalf of Bir William Vincent
on the 7th September 1922, to Munshi Mahadeo Prasad and to the answer
‘that I gave to Mr. 8. Sadiq Hasan on the 24th March last. I am making
enyuiries as to the other points raised by the Honourable Member, and
will furnish him with any information that is available in due course.

Extexsios or THE Prixcirie of RecrurrMexT ror PostT OFFICES IN
CancuiTa axp BouBaY 10 aDiacENT REVENUE Divisions.

895. *Mr. 8rish Chandra Datta: (a) Has the attention of Government
been drawn to Part I of the Circular No. 29, dated the 2nd September,
1926, issued by the Director-General of Posts and Telegraphs?

(b) Will the Government state the principle on which recruitment for
Post Offices in Calcutta and Bombay has been extended to adjacent Revenue
Divisions?

(c)Is s similar restriction in force in any other department of Govern-
ment service? If so, which? If not, why has the Postal Department been
selected for such experiment?

8ir Ganen Roy: (a) Yes.

(b) Because many of the clerks working in Government and mercantile
establishments in big cities like Calcutta and Bombay are drs.wn fmm the
surrounding districts.

(c) Government are not aware#of such restriction in any other depart-
ment. The restriction was considered necessary in respect of the Pogtal

[

.
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Deparment, because it has been found that a candidate enlisting in an
offce or Division far distant from bis home is apt to put. forward as s
grievance that he is serving far away from his family and has to maintain
twy estublishments, as a remedy for which he either wants higher pay or
asks for a transfer to a place nearer his home, T

ReprpseytaTiaN oF Moustivs 1N THE Post aNp TELEGRAPH ACCOUNTS
DEPARTMENT AND IN THE SUBORDINATE AcCCOUNTS SERVICE.

1896. *Mr. Abdul Haye: (a) Is it a fact that there is no Muslim Assist-
apt. Accounts officer in the Post and Telegraph Accounts Department and
that. qut of 73 appointments in the Subordinate Accounts Service only.two
are held by Muslims?

(b) If the answer to part (a) is in the affirmative, what steps are
being taken by the Government to increase the representation of the
Muslims in these services? '

Muswius 1N THE SCBORDINATE AccOUNTS SERVICE.

1897. *Mr. Abdul Haye: (a) Is it a fact that some members of the Sub-
ordinate Accounts Service have been promoted from the Civil Accounts
Offices to the posts of Assistant Accounts Officer, Senior Accountants and
Accountants in the Post and Telegraph Accounts Department? If so, are
there any Muslims among them?

(b) Is it a fact that some graduates have been appointed in this De-
partment as direct pr(lationers for the Subordinate Accounts Service and
some clerks have been appointed in the Bubordinate Accounts Service after
being exempted from passing the prescribed Subordinate Accounts Service
Examination, during the last four years, and that none of them is a
Muslim? If so, why? '

(c) Is it a fact that in this Department in the past, some vacancies in
the Subordinate Accounts Service were not filled strictly according to the
order of seniority in the list of Subordinate Accounts Service passed
clerks, and that on several occasions junior men in the waiting list were
appointed to the Subordinate Accounts Service in preference to senior men;
if 50, was such a concession ever extended to any Muslim Subordinate
Accounts Service passed clerks? If not, why not?

MousLius 1n TRk OFPrICE OF THE AccOUNTANT GeNeraL, Posts axp
TELEGRAPHS.

1898. *Mr. Abdul Haye: Is it a fact that all posts of Superintendent
Records (reserved for clerical staff) and establishment clerks in the office
of the Accountant General, Posts and Telegraphs and its Branch offices are
at present held by non-Muslims?

‘GRrANT oF ADVANCE INCREMENTS TO CLERKS IN THE Post axp TeLEGRAPH
. AccorNTs DEPARTMENT.

$899. *Mr. Abdul Haye: Is it a fact that ‘ advance increments ’ hava
recently been granted to several clerks in the clerical service of the Post
snd Telegraph Accounts Department? If so, have any Muslim clerks been
granted such incre_ments?

+ For answer to this question, see answer below question No. §11.
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ADEQUATE REPREsENTATIONS OF MusLiMs IN THE OFFICE OF THE
AcCOUNTANT GENERAL, Posts AND TELEGRAPHS.

$900. *Mr. Abdul Haye: (a) Is it a fact that there is at present only one
Muslim clerk in the upper division in the main office of the Accountant
General, Posts and Telegraphs at Delhi out of a'sanctioned strength of
sbout 80 clerks? If so, what steps do Government propose to take to
ensure the adequate representation of the Muslims in this office?

(b) Is it a fact that seven clerks in the upper division have been re-
eruited in the office of the Accountant General, Posts and Telegraphs, since
its shifting to Delhi, and that not one of them is & Muslim? Will Govern-

ment please state how many out of these seven clerks are Kayasths by
caste?

Nox-APPOINTMENT oF MusLiMs a8 ExcavaTioN ASSISTANTS IN THE
ARCHXOLOGICAL DEPARTMENT.

901. *Mr. Abdul Haye: (z) Will Government please state if it is a fact
that 8 new posts of Excavation Assistants (250—10—850 grade) were creat-
ed in the Archmological Department of the Government of India last year?

() Is it a fact that all the three posts have been filled by non-Muslims?

(c) Will Government please state the date or dates on which these
appointments were made?

(2) Is it a fact that before these appointments were made the attentiom
of Government and the Director of Archeology was drawn to the paucity
of Muslims in this Department by the Anjuman.i-Islamia, Simla, and in
reply thereto the Anjuman was told that due regard will be paid to the
claims of the Muslim community ?

(e) Is it a fact that these posts were not advertised and that they were
filled without giving publicity to their existence?

(/) Will Government please state what was the procedure adopted in
making these appointments?

(9) Is it & fact that one of these three posts has been given to a person
who is a mere undergraduate and possesses no technical educational quali-
fication, and that two or three months previous to this appointment, he was
for the first time employed temporarily as a caretaker on Rs. 100 per month
in one of the Archeological centres?

(h) Is it & fact that this gentleman’'s father was already employed in
this Department?

Mr. J. W. Bhore: (a) and (b). Yes; but of 9 appointments made
recently in the Archeological Department, 3 were filled by Muslims.

" (¢) The Director General of Archeology issued letters on the 17th Bep-
tember, 1926, appointing the three candidates selected by him on probation
for one year with effect from the 1st October, 1926.

(d) The letters of the Anjuman-i-Islamia were received by the Dirsctor
General of Archeology after he had issued the letters of appointment. |

(¢) Yes. The Director General of Archeology has however been asked
to give the widest publicity when such posts are filled in future.

() Though the posts were not advertised applications were received and
considered by the Director General of Archsology who appointed the three

t+For answer to this question, see answer below question No. 011.
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candidates he considered to be the most suitable for the work. Two of
those appointed had had excavation experience under the personal super-
vision of the Director General of Archmology. The third was a member of
the staff of the Archmological Department and had assisted the Superintend-
ent, Archezological Survey, Hindu and Buddhist Monuments, at a number
of previous excavations.

(9) One of the candidates selected is an undergraduate, but as just
stated he had experience of excavation work. Before his appointment he
was doing the work usually undertaken by an Excavation Assistant during
the hot weather season and not that of a mere caretaker.

(h) His father is not employed in the Archmological Department.

Revision or tHE Postar axp TereerarH CoDEs.

902. *Mr. Abdul Haye: (a) Is it a fact that the Postal and Telegraph
Codes are at present being revised under the orders of Government?

(b) Will Government please state the date on which it was originally
decided that these Codes should be revised?

. (c) To what establishment was this work entrusted, what is the name

of the officer who is in charge of this work and what is his monthly salary?

(d) What is the monthly <ost of the establishment which is engaged in
this work of revision?

(¢) On what date was the work taken in hand?

(f) What is the total cost which has been incurred by Government up
till 28th February, 1927, on this work?

(9) Was any time limit originally fixed during which this work was to
be completed? '

(k) Have there been any extensions of the time since then? If so, how
many and for what periods? :

(1) What was the total number of the pages of these old Codes?

() Wiil Government please state what progress the work of revision
has so far made and by what date it will be completed?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) July, 1923.

(c) The work was entrusted to a number of officers aided by a small
clerical staff. The officers now in charge are: Mr. S. P. Varma, of the
Tndian Audit and Accounts Service, whose pay is Rs. 1,350 per mensem;
Mr. P. N. Mitra and Mr. B. B, Bhattacharji, both of the Postal and Tele-
graph Department, whose pay is respectively, Rs. 1.850 and Rs. 1,050 per

mensem.
(d) The monthly cost of the establishment (additional to the figures jusé
mentioned) is Rs. 2,170 per mensem.
+ (¢) The work was commenced in May, 1924.
() Rs. 1,48,205, subject to the following remarks.
(g) No. ’
(M Does not arise.
(i) Nearly 6,000 pages.
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| 3 (I)tnthe 27 Volumes to be printed one is compieéte; four are inn the
Press. The rest of the work is well advanced and it is hoped that it will
be completed by the end of the coming financial year.

For the Honourable Member’s information I would add that in addition
to the revision of the Manuals it became necessary for the same staff to
undertake a comprehensive revision- of the statutory Telegraph Rules to
bring these into consonance with the International Regulations in which con-
siderable changes were made at the last International Telegraph Conference.
A large part of the time of the officers employed on the revision had also
to be devoted to the unification of the rules in the different branches of the
department and, more particularly in the case of Mr. S. P, Varma, to the
details of the reorganisation of the Postal and Telegraph accounmts in the
commercial form they now take and which was a necessary preliminary to
the Code revision.

Nvuueer or MusiiMs ArPOINTED IN THE OFFICE oF THE ATDITOR GENERAL
AND SvusorDINATE OFFICPS THERKTO.

1903. *Mr. Abdul Haye: (a) Is it a fact that at present there is not
s eingle Muslim employed in the Subordinate Accounts Service nor is there
a_single Muslim Assistant Accounts officer in the main offices of the Auditor
General and Accountant Genersl, Central Revenues?

(b) Is it & fact that several members of the Bubordinate Accounts Ser-
jee have been promoted from other Accounts offices to the posts of
ssistant Accounts Officers and Senior Aecountants and Accountants in the

offices of the Accountant General, Central Revenues, but none of them is
g8 Muslim? If so, will Government please state why no Muslims have
been promoted ?

(c) Will Government be pleased to furnish a statement showing the
number of new appointments given to Muslims and non-Muslims respec-
tively in the office of the Auditor General and esch of the offices sub-
ordinate_thereto during the year 1926?

PrororTION oF MUSLIMS IN THE Crericat. EsTaBLISEMENT OF THE OFFICE
or THE CommisstoNEr, Nowrarey Ixpia Satr Revenue.

904. *Mr. Abdul Haye: (¢) Will Government please state if it is a fact
that the Commissioner, Northern India Salt Revenue, Delhi, has been
&itécted by the Government of India that in future recruitment 3/4ths of
the appointments in the elerical establishment of his office should be given
to non-Muslims on the ground that the Government believes there is a
préponderance of Muslims in this office?

~_(b) Will Government please state what is the proportion of Muslims and
non-Muslims in the ministerial and executive services of the Northern
India Salt Revenue Department?

(c) If the answer to (a) is in the affirmative, are Government
prepared to issue necessary instructions that in those offiees and Depart-
ments under the Government of India where there is a preponderance of
non-Muslims in future recruitment 8/4ths of the new appointments should
be reserved for Muslims? : T

tFor answer to thu_quutmn, .s_ee.a.ﬁju;;;- beiow question Ne. 811.
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The Honckirable Sir Basil Bischeti: (s) The snswer e in the negstive.
(.lr) ‘The information is as follows :-
Gazetted officers. 10 Muslims and

22 non-Muslims.

Non-gazetted executive officers. 35 Muslims and
24 non-Muslims.

Ministerial officers. 77 Muslims and
100 non-Muslims.

(c) The question does not arise.

MusLim REPXRSENTATION IN THE OrFices oF THE CONTROLLER oF PRINTING,
STATIONERY AND Stames a¥p THE Dreury CoxrRoLpER, CENTRAL
Prixting OFFICE.

905. *Mr. Abdul Haye: (a) Will Government be pleased to state
separately the number of Muslims and non-Muslims in the ministerial

establishments employed at present in the Office of :
(i) the Controller of Printing, Stationery and Stamps in India, -
(ii) the Deputy Controller, Ce‘nﬁral Printing Office?
(b) Will Government please state why the Muslims have not been given

an increased share in the above offices, in spite of the fact that the attention
of the Controller was drawn to the paucity of Muslims by the Anjuman-i-
Islamia, Simla?

(c) Is it a fact that on a reference made by the Anjuman-i-Islamia,
Simla, the Controller of Printing in December, 1926, replied that he had’
looked into the matter and found that the Muslim community had re-
eeived every considerstion and were well represented. I so, will Govern-
ment be pleased to state with what mathematical precision the Muslim
ecommunity is said to be well represented in the above-named offices?

(d) Are Government prepared to take steps to equalise the number of
Muslims in the above offices when new vacancies are to be filled up in the

mear future?
The Honourable Sir Bhupendra Nath Mitra: (a)

Muslims, Non-Muslima
o . .. Nil 6
Gy . . . 4 15

» (b) No fresh recruits have recently been appointed in the ControHer’s
Office. In the Central Printing Otfice the proportion of Muslims employed”
is now 21 per cent. .

. 46) I belicve that this is so, I am unable to understand the latter part
of this question, the mathematical percentage has been given by me in:
answer to part (b). ' C
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(d) No. Government have never undertaken to make the Muslim repre-
sentation in this office equal to that of all other communities. In recruit-
ing the desirability of removing undue preponderance of any one class .or
community is kept in view.

RepeEsENTATION OF MUSLIME IN TEE (GOVERNMENT oF IND1a PrEss,
DEeLHI.

. 906. *Mr. Abdul Haye: (a) Is it a fact that there are very few Muslims
in the clerical service of the Government of India Press, Delhi, and that
most of them are in the lower scale of pay?

(b) If the answer is in the affirmative, are Government prepared to
take necessary steps to increase the representation of the Muslims?

(c) Is it a fact that the posts of the Head Clerk and Accountant are
both held by non-Muslims?

(d) If the answer to (c) is in the affirmative, are Government prepared
o appoint any Muhammadan capable to discharge those duties efficiently
to the post of Accountant which is not at present permanently filled?

(¢) Is it a fact that & non-Muhammadan has recently.been temporarily
appointed to the post of the Accountant including the cashier’s in preference
to several Muhammadan candidates possessing more experience?

. The Honourable Sir Bhupendra Nath Mitra: (¢) About 25 per cent. of the
clerical posts are held by Muslims. They are graded according to their
- qualifications and service.

(b) Does not arise.
(¢) Yes.
{4) No.

(e) No. A non-Muslim was appointed as Accountant and Cashier because
he had qualifications possessed by no other available candidate.

Mustid OrriceRS 15 THE INDIAN SToRES DEPARTMENT.

907. *Mr. Abdul Haye: Will Government please state what is the
total number of officers in the Indian Stores Department and how many of
them are Muslims?

The Honourable Sir Bhupendra Nath Mitra: The total number of officers
-8t present in the Indian Stores Department is 53 of whom 1 is a Muslim.

Nussek oF Mosuims avp Nox-MusLius 18 TEE CLERicAL SErvIcR
18 THe GovEeNMENT oF InpIa PrEss, ALIGARH. )

*908. *Mr. Abdul Haye: Will Government be pleased to lay dowmn &
statement showing the number of Muslims and non-Muslims separately
according to different scales of pay in the clerical service in the Governmrent
“Press, Aligarh? -
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The Honourable Sir Bhupendra Nath Mitra: The statement asked for is
placed on the table.

Statement showing different scales of pay of the clerical staff held by the different
) comfnungies in the Government of India Press, Aligarh.

Scales of pay. Non-Muslims. ’ Muslims.
200—b—260 Nil. 1 1
125 ~5—176 !

100 —5—140 _
80—4—120 7 l Nil.
70 -3—100 !
36—2—76 39 | 6
, % Nil. i 1
Total . 46 ! 8
i

APPOINTMENT OF MUHAMMADAN EXAMINERS FOR THE SUBORDINATE
Accouxts SerRVICE Exawination. .

909. *Mr. Abdul Haye: Is it a fact that no Muhammadan has been
appointed as Examiner of any paper, other than local paper, in the Sub-
ordinate Accounts Service Examination during the last 5 years? If so,
why ?

The Honourable Sir Basil Blackett: I would invite the attention of the
Honourable Member tc my reply to unstarred gquestion No. 239 on 19th
March, 1926.

Mcesuiv Cueaks 1v THE Avprt Orrice of THE INpiax Srtomes
DEPARTMENT.

1910. *Mr. Abdul Haye: (a) Is it a fact that out of a total establishment
of about 100 clerks in the Audit Office of the Indian Stores Department
there is only one Muslim?

(b) Will Government please lay on the table a statement showing the
exact number of Muslims and non-Muslims in this office?

Moustims 1y THE Avunrr Orrice, Norern WesterN Rarmnway, Dpunt
Drvision.

911. *Mr. Abdul Haye: (a) Is it a fact that not a single Muslim is aé
present employed in the Audit Office, North Western Railway, Delhi Divi-
sion ?

(b) If the answer to (a) is in the negative, will the Government please
state the names of the Muslims employed, giving in each case their monthly
salary?

The Honourable Sir Basil Blackett: I propose to answer questions
Nos. 896—9000, 903, 910 and 911 together.

I would refer the Honourable Member to the reply given by the Hon-
ourable Sir Charles Innes on the 27th January 1927, to Maulvi Muham-
mad Yakub’s unstarred question No. 8. That reply holds good in the case
ot the offices and departments referred to in these questions. '
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Mustix Opricess: IN- B MmrEoRonoGical. Dyrazruzat.

912. *Mr. Abdul Haye: Is it a fact that there is only one Muslim
officex in the whole of the Meteorological Department? If so, what action
do Government, propose to take to increase the proportion of Muslims in
this Department ?

The Honourable Sir Bhupendra Nath Mitra: The answer to the first
part of the question is in the affirmative. As regards the second part of
.the question the attention of the Honourable Member is invited to the reply
given by me to part (b) of question No. 312 by Sardar Gulab Singh on the
7th February, 1927.

Mystiy CrLERks 1x THE Ramway Boarp Orrice.

913. *Mr. Abdul Haye: (a) Will Government please state the total
number of clerks employed in the Railway Board Office? How many of
these are Muslims?

(b) Will Government please state how many clerks, both temporary
and permanent, have been recruited during the last two years, and how
many of them are Muslims?

" "The Honourable Sir Oharles Innes: (a) The total number of clerks in the
office of the Railway Board is 75 and out of thege 14 are Muslims.

(b) In all 34 clerks, both tempor"t;q and permanent, were recruited during
the lnst 2 years and out of these 11 were Muslims.

InapeQuaTe REPRESENTATION OF Mustims IN THE Heap anp Diviszonag
Orrices oF THE NorTH WESTERN RarLway.

914, *Mr. Abdul Haye: (a) Is it a fact that Muslims are very poorly
yepresented in the North Western Railway Head Offiees as well as in Divi-
sional Offices? !

. (b) Are Government prepared to take steps that in future more Muslims
are recruited in these offices?

Mr. A. A. L. Parsons: I would refer the Honourable Member to the reply
given by the Honourable the Railway Member to Maulvi Muhammad
Yakub’s question No. 8 on the 27th January last. We have not got informa-
tion about individual offices, but the Agent of the North Western Railway
s very well aware of the policy of Government with regard t®communal
representation and I will send him a copv of the Honourable Member's
question.

i

Exnie or Mavraxas MouaMuep Isnaq a¥p Monamwmep IrraN vrROM
THE NortH-West Frontier Provixce.

015. *Mr. Abdul Haye: (a) Will Government please state when Maulans
Mohammed Ishaq of Mansehra and Maulana Mohd. Irfan of Hazara werd
exiled from the North-West Frontier Province? Is it a fact that they are
stfl subjected to the order of banishment and are not allowed to return

%o their homes in the North-West Frontier Province?

(b) Will Government please state under what law and for what offence
thcee orders were passed -against shem ? ' Sy
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~(¢)"Ts it .& fhot that in 1920 also these gentlemen were detained withous
@ trial for a considerable period in the U. P, Jails?

{d) Is it & fact that at the ¢ime of his arrest the thouse 0f Maulana
Mohammed Ishaq was also. searched but nothing incriminating or cbjestion-
“.able was found?

‘(e) Will Govérnment please state where these two - gentlemen are
detained at present? Are they free to live ‘wherever they like outside the
Nerth-West Frontier Province?

+ (f) Are any allowances paid to them by the Government by way of
“mndintenance? If not, why not?

(9) Is it a fact that the Deputy Commissioner of Rawalpindi in 1925
‘Pecommended that the orders of tmnmhment against Madlana Mobemmed
“Ishaq ' be cancdited ?

(h) Are Government now prepared to cancel the orders against theee
“two gentlemen ?

The Honourable Sir Alexander Muddiman: I would refer the Honourable
Member to the answer I have just given to a similar question by Rajs
«Ghanzanfar Ali Khan.

‘EMPLOYMERT OF AN ACSTRALIAN StaFPr OFrIicER a8 sN InstRrUoror
IN THE STaFr CuLLEGE.

:g16. *Ehan Bshadur Sarfaraz Hussain Khan: Wil Govermment be
-pleased to state:

(a) if they have asked for the loan of an Australian staff officer for
a term of three years, to act as an instructor in the Staff
College, and if so, why, and what would be his pay?

(b) how many other Australians are serving under the Government
of India as military officers?

(c) the reasons for selecting Austrulisns to be military officers .in
India?

~

Mr. G. M. Young: (a) The answer is in the affirmative. The reason is
‘that the officer, who was a student at the Staff College, showed promise of
becoming a very efficient instructor. His pay is the same as that of other
instruetors of the same grade, namely, married rate, Rs. 1,830 a monsh,
and single rate Rs. 1,700 a month.

(b) 11; 10 with units, and 1 on the staff.

(c) The attachment of Dominion officers to units in India is in conformity
with Imperial training poliey. Owing to distance and other .causes,
*Australian officers normally come to India for training,,while officers of other
Dominions go to the United Kingdom. .

All charges on account of these officers are -borne by +he Commonwealth
Government.

The officer attached to the staff is counterbalamoed: by sn lnd’hn Asmy
officer who is similarly attached to the staff of the Australian Army.



~2174 LBGISLATIVE ASSEMBLY. [14re Mar. 1027.

Sawa or Revarsa CouneiL Bu.t: I NoveMBER AND DicEusme
1926. X

917. *Khan Bahadur Sarfarax Hussain EKhan: Will Government be

‘pleased to statay

(a) what was the amount of the Paper Currency Reserve whick
stood at the credit of India in the years 1918-14, 1917-18 and
1925-26, rerpeotively?
(b) whether they authorised the Imperial Bank of India to issue
the Reverse Council Bills in November and December, 19267
(o) what was the extent of the demand and sale of the Reverse
Council Bills during the said period?
The Honourable Sir Basil Blackett: (a) The information asked for

by the Honourable Member is given in the Report of the Controller of
the Currency for 1925-26.

(b) and (c). The attention of the Honourable Member is invited to
my reply to starred question No. 154 by Kumar Ganganand Sinha on the

‘818t January 1927. -

CoxDITIONS OF SERVICE oF THE INDIAN UNaTracmep List.

918, *Khan Bahadur Sarfaraz Hussain EKhan: (¢) Will Government
please state if it is a fact that in the House df Commons in November
last while replying to Rear Admiral Sueter Earl Winterton said that the
Government of India had been asked to expedite the report placing depart-
mental warrant officers of the Indian Unattacbed List exactly on the same
footing ae the British service warrant officers with regard to pay, leave
allowances, eto.? ’ '

(b) If the answer be in the affirmative, what action have they taken on

i?

Mr. G. M. Young: (a) I presume the Honourable Member is referring
to the earlier question which was asked by Rear Admiral Sueter on the
12th July 1926 and Lord Winterton's reply. Government are not aware
whether Lord Winterton subsequently in November said that he would
ask the Government of India to expedite the report mentioned in his
answer of the 12th July.

(b) Ae I stated in the reply which I gave on the 1st March to starred
question No. 685, Government have been corresponding with the Secre-
of State for some time regarding the conditions of service of the
Indis Unattached List, and revised rates of pension have already been
promulgated. A report was actually sent in November 1926.

CONRVENTIONS AND RECOMMENDATIONS RFLATING TO SEAMEN ADOPTED
BY THE 9rH SpssioN or THE INTERNaTIONAL LaBouRr
. CoONXPERENCE,

919. *Khan Bahadur Sarfarazx Hussain Khan: (a) Will Government
please state what action they have taken to give effect to the Conventions
tions .passed at the Oth Session of the Geneva Interna-

tional Labour Conference to ameliorate the conditions of Indian seamen?

L}
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(8) If no action has as yet been taken, do they propose to take any in
the near future? If so, when and what?

The Homourable Sir Charles Innes: The Conventions and Recommen-
dations in question are being examined by the Government of India, but
.- no decision has as yet been reached as to the action to be taken on them.

Mr. K. Ahmed: A supplementary question, 8ir. Do-Government pro-
pose to expedite the matter of considering the Conventions and Recom-
‘mendations and take speedy steps to give effect to them?

The Honourable Sir Charles Innes: We will expedite it as much as
we can, Sir. .

Rzrease or Benaal Derenvs.

920. *Khan Bahadur Sarfaraz Hussain Khan: With reference to Earl
Winterton’s promise made in the House of Commons on 25th November,
1926, while replying to Mr. Thurtle, that he will make inquiry from the
Government of India regarding the possibility of releasing the prisoners
who have been detained under the Bengal Criminal Law Ordinance Act,
wil! Government please state:

(a) if any such inquiry has been made?
(b) if made, what was the Government of India’s reply to it?

The Honourable Sir Alexander Muddiman: (z) The answer is in the
affirmative. '

(b) The Secretary of State has been informed of the views of the Gov-
ernment of India as stated in this House.

ConversioN oF THE SuPER-Tax oN Coupaxies into A CoRPORATION
Tax.

921. *Khan Bahadur Sarfarax Hussain Khan: (a) Is it a fact that in
the House of Commons in November last, the Under Secretary for India
said that a copy of Mr. Bannet’s question would be sent to the Government
of India with regard to the conversion of the super-tax on companies
into a corporation tax?

(b) Have the Government received Mr. Bannet’s question? If so,
what action, if any, have they taken in the matter?

The Honourable Sir Bagil Blackett: (a) The answer is in the affirm-
ative.

(b) The Government have not arrived at a final decision on the subject.

CgreaTION OF AN INDIAN Navy.

922. *Khan Bahadur Sarfaraz Hussain Khan: Will Government be
‘pleased to state in detail the action hitherto taken and contemplated to
be taken on the scheme of the creation of an Indian navy? .

Mr. G. M. Young: It s impossible to give details of all the work that
has been done during the past year and will be done this year, but I
will furnish the Honourable Member with a statement of the more im-
portant items.
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ArpointMENT OF JUupeds Wata Inpian Exrerizsce wo rHE JumsciaL
CoumiTree or THE Peivy CounoiL.

028. “Khan Bahadur Sarfarax Hussain Khan: With reference .to the
Judicial ‘Committee Bill, which passed ithe second reading in the House:of
Oemunons in December last and which provides for the appointment rof
two judges with Indian experience to sit on the Privy Council, will Gov-
-ernment please state:

(z) whether the appoiniments weuld be.made on the recommsnda-
tion of the Government of India?

(b) whether the words ‘‘Judges with Indian experience’ woyld
include an Indian? '

‘The Honourable 8ir Alexander Muddiman: (s) The Bill provides for
appointments being made by His Majesty at whose pleasure jt will be
to consult the Governmemt of India-

(b) I refer the Honourable Member to what I said in moving a Repo-
“lation in this House on the 3rd Febrnary 1926. It is intended to
the best men who have the qualification of Indian experience and with-
-out ragial discrimination.

GraNT oF ProTecriox’ 70 THE MatTcm INpusTRY 1IN INDIA.

924, *“Khan Bahadur Sarfarax Hussain Khan: Will Government please
. plate when they expect to receive -the report of the Indian Tariff Board
on the question of the grant of protection to the match industry in India?

The Honourable 8ir .Charleg Innes: The question of the grant of pro-
tection to the match industry has not been referred to the Tariff Board,
but the Tariff Board has been asked to investigate the whole position of

. the match industry in India. The enquiry is likely to be a long ope and
I am unable to say when we are likely to receive the Tariff Board's Report.

Mr. H. ‘G. Oocke: A supplementary question, Sir. In the malter of
én industry which has been inquired into by the Tariff Board, such as
the match industry or the mill industry, would Government say whether
they would be prepared in exceptional circumstances to take any steps
on the report without waiting for this Assembly to meet again and pass
legislation?

The Honourable Sir Charles Innes: I am mot quite sure what the
Honourable Member means, but our usual practice regarding the Tariff
Beard is to publish the report as soon as we have arrived at our own provi-
sional conclusions. '

Mr. H. G. Cocke: What I intended to ask was whether, in the event
of Government considering action necessary on receiving one of these re-
ports, they can take action on that report, or whether it would be essen-
tial to wait for this Assembly to pass legislation?

The Honourable Sir Charles Innes: That, Sir,. would depend on the
sort af action which the Honourable Member has in mind. In some cases
-we should certainly take action if we thought it necessary to do.so.

AproruTMeNT of Mosuius IV TH® Co-0PERATIVE DRPARTMENT OF THB
Drenax Pgovince. o

925. ¢Khan Bahadur Makhdum Syed Rsjan Baksh Shah: () Is s
rfact that in Delhi Province the population of Hindus and Muhammaduns
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is practically equal, and that. the distribution of the population in urban
and rural areas is about 2:1? .

(b) Is it a fact that the two Imspectors of Co-operative Societies in
Delhi Province, 5 Sub-Inspectors, one Liquidator and two Camp Clerks-
are all Hindu Jats? ' :

(¢c) Is it a fact that during the year 1925-26 only one Muslim Co-
operative Society was registered by the then Muslim Sub-Inspector?

(@) Is it a fact ‘that practically °all existing Muslim Co-operative
Societies were registered by the Muslim Sub-Inspector when there was a
Muslim Assistant Registrar of- Co-operative ‘Societies in charge of the Delhi
Co-operative movement? . '

- (e) Is it a fact that the present 4 Co-operative Societies in the city
were organised by the then Muslim Sub-Inspector?:

(f) I the replies to the above questions are in the affirmative, do
Government proposer* to consider the desirability of immediately appointing
Muslims to the staff of the Co-operative Department of the-Delhi Province?

Resecrion or THE OFFER oF A RESPECTABLE szm%x OF THE DriHI
ProviNcE To wWoRK IN AN HoNomarY Caracrry 18 THE Cacse
oF Co-OPRRATIVE SoOCIETIES.

926. *Khan Bahadur Makhdum Syed Rajan Baksh Bhah: Are Govern-
ment aware that an offer to work in an honcrary capacity to further the
cause of co-operative societies by a respectable gentleman of the Delhi
Province was rejected? '

NumBer o Hinpu aNp Musuim Co-oPERATIVE Socterres REGIsTRERED IV
THE DevHI ProviNcE PROM THE lsT Avcust, '926, TO THE 15TH
Januvary, 1927.

-~ 927. *Khan Bahadur Makhdum Syed Rajan Baksh Shah: (a) Will
Government please state how many applications of Muslims to register
Co-operative Societies were rejected and how many similar applications
from Hindu Societies were rejected during the year 1925-26?

(b) Will Government please state how many Muslim and how many
Hindu Societies have been registered from 1Ist August, 1926y to 15th
January, 1927, in. the Delhi Province?

Mr. J. W. Bhore: With vour permission, Sir, I should like to reply
to questions Nos. 925, 926 and 927 together.

The information is being obtained and will be supplied to the Honour-
able Member.

NuMeer OF MussarLyans 1N THE Derrr EvovcaTioNal ADMINISTRATION.

- 928, *Maulvi Muhammad Yakub: In answer to certain questions of
thine asked in March, 1926, about the number of Musalmans in the Delhi
Hducational Administration, I was told that out of 290 appointments oqu
27 were held by the Musalmans. Will the Government be pleased o
state what steps, if any, were taken since then to remove this genuine
grievance of the Musalmans? How many permanent appointment; were
made since then and how many of these permanent appointments were
given to the Musalmans? ' '

. B
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GraNrs To MUHAMMADANY ScHooLs IN THE Drrui ProvINCE.

920. *Maulvi Muhammad Yakub: (a) In reply to certain questions of
mme I was informed in 1926 that the following were the figures of grant-
in-aid given by the Educational sdministration at Delhi.

Non-recurring grasts.

Ras.
Christian schools . . . . . . . 31,000
Hindu schools . . . . - 18,000
Muslim schools . . . Nil
Rem;ﬁug grasts.
Christianschools . . . . . . . .« . 219 percent
Hindu schools . . . . . . . . 0640 per cemt.
Muslim schools . . . . .« .. . . .. 189 per cent.

Will Government be plessed to state what steps, if any, were taken since
then to do justice to the Mussalmang in this matter?

{b) Will Goverhment be pleased kindly to lay on the table a statement
showing recurring and .non-recurring grants paid to aided schools in the

Delhi Province, arranged according to various eommunities, for the year
1926-27? :

(¢) If no non-recurring grants have been given to any Muhammadan
schecel, will the Government be pleased to state reasoms.

s EpccaTioy or MuHaMMADANS oF THE DELHI PROVINCE.

930. *Maulvi Muhammad Yakub: Will Government kindly state if it
felt ite responsibility towards the betterment of the education of Muham-
madans constitufing 40 per cent. of the population of the Delhi Province?

If g0, will Government very kindly state what policy it has adopted to
achieve this end?

EMrLovyMENT OF MUssatMaNs as TEeacHERS IN MUNICIPAL AND DISTRICT
Boarp ScaooLs v THE DeLrr ProvINce. '

931. *Maulvi Muhammad Yakub: (¢) Will the Government kindly
state how many teachers have been recommended by the Delhi Educs-
tional Office to the Municipal and District Boards during 1926 for employ-
ment in their schools, and how many of them are Musalmans?

(b) Will Government kindly state if according to the Code Rules of the
Punjab, as followed by Delhi, such recommendations by the District Ins-
pector of Schools were submitted to the Boards with the epprcval or
through the Buperintendent of Education, or were they sent direct by
him to the Boards? If they were sent direct, will Government kindly
state why Code Rules have not been observed in this case? *

APYOINTMENT OF MUHAMMADANS IN THE EDUcaTION DEPARTMENT OF THE
DreLr1 Province. ..

932. *Maulvi Muhammad Yakub: (a) Is it & fact that during the year
the following mew sappointments paid from Government revenues were
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made either directly under the Superintendent of Education or under the
*Superintendent of Education as ez-officio Chairman?

Secretary, Board of Secondary Eduncation . Mr, H. H. L, Chablani . . Hinda,
Head Clerk of the Board . . . . Mr. Narain Das ., . . Hindu.
Second Clerk of the Board . ". Mr. Anand Bihari . . Hindu.
EecondclerkofthaOﬂiceoEﬂnSnpermten '

dent of Education . Inh Bhim Sen . . . Hindu,
Government New Cmtonment School De.lhi '

Cantonment . Lals Ram Sarap . . . Hindu,
Government 'New Cnnlonment Bchm! Del]ni

Cahtonment . . Lals Devi Dayal . . . Hindo.

(b) Is it a fact that not a single Muhammadan has been appointed
during the year to a post paid from Government revenues?

(¢) Will Government kindly state if in making these appointments, the
asgurance given by the Education Secretary in his answers to my questions:
as well ag to the supplementary questions by Nawab Sahibzada Sir Abdul
-Qaiyum in clearest terms that ‘‘ the Chief Commissioner has promised
that these matters will receive his careful attention ” has been duly
‘respected? If it is not, do the Government propose to take auy measures
to get its assurance given on the floor of this House respected by the
Departments under it? _

ArpoINTMENT OF A HINDU as Sgconp CLERK IN THE OFFICE OF THE
SuPERINTENDEXT oF EbpucaTtioN, DELHIL

933. *Maulvi Muhammad Yakub: (a) Is it a fact that a post of second
clerk fell vacant in the office of the Superintendent of Education, Delhi,
owing Yo the termination of services of a Christian clerk in the month of

*October 19267

(b) Is it a fact that a deputation of the leading Mushm gectry waited

upen the Honourable the Chief Commissioner of Delhi with their
‘grievances and urged the appointment of a Muhammadan to the second
clerkship then vacant?

(¢) Is it a fact that the Chief Commissioner listened to the gricvances

- of the Muhammadan deputation and promised to look into the matter?

(d) Is it a fact that this post of second clerkship was never advertised
in any newspaper, whether English or Vernacular, and no other means
to its publicity was resorted Yo?

(e) Is it a fact that notwithstanding any publicity about a dozerr Muham-

‘madans applied for it? Is it also a iact that one of them (Mahommed

Masood) was s B.A. Honours, another (H. Mohammed Hussain) an
Accountant with considerable experience of office work and submitted his
“testimonials to the effect? Is it & fact that all of the Muhammadan
.apphcants belonged to Delhi city. proper?

(f) Is it & fact that the post was not given Yo any Musalman but Lala
Bhim Sen was imported from the North “West ntier Province fore
appointment as second clerk?

(9)eIs it & fact that this Lala Bhim Sen was only a Matriculate? Is
it also a fact that this Lala Bhim Sen was much above the age limit pres-
cribed by Government (26 years) -and ﬂn& age limit was clearly controverted

4in his case?
.0 B2
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(h) Are Government prepared o take any steps in regard to this.
appointment ?

Paverry oF Musniv TracHERS IN THE DELBI PrOvINCE.

934. *Maulvi Muhammad Yakub: (a) With reference to the reply given
by Government on the 24th March, 1926, to my question No. 1887 (d) re-
garding the paucity of Muslim teachers that the reason was the want of
suitable candidates, is it a fact that to obviate this reason the Anglo-Arabic
Callege Committee passed a resolution to open J. V. classes and approached
the Government to recognise the J. V. class for the training of teachers
which they contemplated opening?

(b) Is it a fact that Government refused to accord recognition?

(c) Is it a fact that in the Punjab and elsewhere such local efforts were-
encouraged and at Lahore besides the Government Central Training College,
there are training classes attached to the local Islamia and D. A. V. Col-
leges?

(d) Will Government state the reason for refusing to accord sanction-
to the recognition of the class to be attached to the Anglo-Arabic College?

Saxcriox oF A GRaxT ror THE MoYYaD-TL-IsLaM ORPHANAGE aAXD
Mippre Scroor, DELEL

935. *Manlvi Muhammad Yakub: (a) Is it a fact that an organisation,
Dalit Udhar Sabha, (or the Societv for the Beclamation of the Depressed
Classes) was lately organised at Delhi?

(b) Is it a fact that Government have sanctioned a building grant of.
Rs. 3,000 to this Society for a school started by the Society?

(c) Is it a fact that s Moyyad-ul-Islam Orphanage and Middle School’
applied for a building grant?

(d) Are Government cognizant of the fact that no non-recurring grant
has been given to any Muhammadan school during the year?

(¢) Do Government propose to sanction the grant to the above school?

Names oF CaxpipaTes SENT To THE CENTRAL Duawixe CoLLEGE AND
Mepicat. CoLreGk, Lanorg, ror TraINING.

936. *Maulvi Muhammad Yakub: Will Government kindly now give-
the names of candidates sent to the Central Drawing College and Medical
College, Lahore, for training during the last five years?

AWARD OF SCHOLARSHIPS To STUDENTS OF THE DEPRESSED CLASSES IN THE
Derar ProviNce.

. 937. *Maulvi Mubhammad Yakub: (¢) Is it a fact that the Government
award scholarships to the students belonging to the depressed classes in
the Delhi Province?

(b)-Will the Government Lindly lay a statement showing the award of
these scholarships to various depressed classes giving the castes and creeds
of the recipients for the last two years?

-
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RerrBsExTATION OF MUsLiMs IN THE Epucatiox DEPARTMENT OF THE
DeLar Provisce, :

938. *Maulvi Muhammad Yskub: (a) Is it a fact that in reply to a
«question No.. 1366 asked by me on the 22nd March, 1926, the Govern-
Toent stated that they were not aware of the issue of a letter to the edu-
-cational authority regarding representation of Muslims in the Delhi Edu-
~cation Department?

(b) Is it a fact that a letter No. 3197-Edn., dated the 14th May, 1915,
- was issued to the Inspector of Schools, Ambala Division, fhe then educa-
ticnal authority for Delhi, with a copy of it sent to the Deputy Com-
missioner, Delhi?

(c) Is it a fact that according to this letter Muslims in the Delhi Edu-
cational Department then had a share of 17 per cent. of the appointments
in the District and Municipal Boards against their then population of 31 per
cent. ?

(@) Is it a fact that the effect of such instruction of the Administrative
and Executive Head of the Province has been that the percentage of
Mubhammadan employees in the Municipal and District Board schools
under the Department has been further reduced from 17 per cent. to 12:7?

_ (¢) Will Government kindly state if the above letter was afterwards
cancelled? 1f not, will Government kindly state what were the reasons for
the further reduction of the Muslim employees in the Department?

Mr. J. W. Bhore: Government are not in possession of information

-which would enable them to reply to these questions, but they have called
- for it and on receipt, replies will be sent to the Honourable Member.

Maulvi Muhammad Yakub: Will Government be pleased to state for
what purpose ten days are given to Government to make replies to ques-
“tions ? '

Mr. J. W. Bhore: The Honourable Member will surely realise that
the questions that he has put call for an enormous mass of detailed in-
formation. Directly the questions were received they weré referred to
“the Local Administration. He must know that the Government of India
cannot be in possession of detailed information regarding the matters he
has raised, and a reply has not yet been received from the Chief Com-

-missioner, Delhi.

[ ]
Exrtevsioy of THE TExina-Haveniay BraNcH or THE NorTH WESTERN
Ramuway 1N THE DIRECTION OF ABBOTTABAD, MANSERs, ETC.
930. *Nawab Sir Sahibzada Abdul Qaiyum: (a) Will Government be
- pleased to state if they contemplate extending the Texila-Havelian branch
-of the North Western Railway in the direction of Abbottabad, Mansera
apd Gari-Habibullah, in the Hazara District of the North-West Frontier
Province? ' .
(b) Has the survey of the line been sanctioned, and if so, how far the
schefne has advanced?. '

Mr. A, A. L. Parsons: (a) and (b). Yes. It is proposed to carry out
*the survey during the next financial year.- - \
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IMPROVEMENT of THE RoOaAD WHIcH LINKS THE CIVIL aND MILITARY
StatioNs 1N THE GaLLis wWITH MURREE.

940. *Nawab Sir Sahibzada Abdul Qaiyum: (a) Are Government aware
that Murree, the summer Headquarters of the Northern Army Command
and the largest Civil and Military hill station in the North Punjab, has
no good road leading to it from the Abbottabad side passing through the
Gallis and that the public is put to great inconvenience and expense on
that account by having to employ pack animals and coolies for transport
purposes for about 35 miles?

(b) Is it a ‘fact that the present road, which links all the Civil and
Military Stations in the Gallis with Murree, is lisble to floods and land-
slips from the hill-side and that the traffic is not infrequently interrupted
in the rainy season?

(¢) Do Government propose to improve the road for wheeled traffic?
Mr. E. B. Howell: (a) and (b). Yes, Sir.
(c) No proposals have as vet been submitted to Government.

ExTeExsioN or THE KomaT-THAL RaiLway To Pmacmmn IN THE
KrrrUuM VaLLEY.

941. *Nawab Sir Sahibzada Abdul Qaiyum: Wil Government be
pleased to state if they propose to take up the project of the extension of
the Kohat-Thal Railway to Parachinar in the Kurrum Valley; if so, how
soon, and if not, why not?

Mr. A. A. L. Parsons: Government have had this extension under
consideration for some time, but I am afraid I cannot say at present when
it is likely to be taken up. For I understand that there are other pro-

~jects which are both more promising and of greater importance to wl:uch
precedence should be given.

Nawab Sir Sahibzada Abdul Qaiyum: Are Government aware thlli
land was taken up for this project, s certain number of houses were built
and a good desal of progress was made? May I know what has become
of all that?

Mr, A. A. L. Parsons: I believe it is the case that we took up some
land, but I do not know what the present position is with regard to its

Hication.

Nawab Sir Sahibzada Abdul Qaiyum: Will preference be given to this
project on that account?

_ Mr. A. A. L. Parsons: I will look into the matte® I am afraid I am
not very well acquainted with the details of this project.

UNSTARRED QUESTIONS AND ANSWERS.

RevisioN oF THE ELECTORAL RoLL FPor THE MaDras LaNDROLDERS’
CoONSTITGENCY OF THE LEGISLATIVE ABSSEMBLY. .

‘ 185. Mr, K. V. Rangaswami Ayyangar: (z) Has the attention of Gov-
ercment been drawn to the action of the returning officer of the Madras
Landholders’ seat to the Assembly in issuing a Gazette revmmg the
électoral roll of that constltuency between the date of nomination and
the date of scrutiny of nomination?
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(b) Are Government aware that as a result of thet revised roli after
the final roll was published the nomination paper of a candidate was
rejected ? B

(¢) Do Government propose to make definite rules so that repetition
of such revision may not occur?

Mr. L. Graham: (a) Any action taken by the Returning Officer in this
connection was taken in pursuance of the action by the Government of
Indis and the Government of Madras which I shall proceed to describe.
On the 23rd September, 1926, the Government of India received a telegram
from the Government of Madras informing them that an application had
been made for the preparation, under sub-rule (6) of rule 9 of the Legis-
lative Assembly Electoral Rules, of a list of amendments to the electoral
roll for the Madras Landholders’ constituency of the Legislative Assembly.
In supporting the application the Madras Government referred to the recent
change in the qualifications for entry on the electoral roll for this consti-
tuency which, in view of the nature of the qualification specified in para-
graph 8 of Part I of Schedule IT to the Legislative Assembly Electoral
Rules, resulted from the amendment of Schedule IT to the Madras Elec-
toral rules by the omission of paragraph 20 thereof in consequence of the
removal of the sex disqualification. It was obvious that so much of the
electoral roll as related to the Malabar District registration area would in-
evitably be seriously incorrect if it were not revised in the light of this
amendment of the qualifications and the Government of India considered
that it was preferable to undertake the preparation of a list of amendments
even at that late stage rather than to let the election proceed on a roll
which would have been seriously incorrect. They accordingly issued the
necessary direction under sub-rule (6) of rule 9 on the 24th September.
The Madras Government in a notification of the same date fixed dates for
the various stages in the preparation of the list of amendments, the last
date for publication of the final list being the 5th October, while the dates
for the nomination of candidates and the scrutiny of nominations were the
4th and 8th October, respectively.

(b) The Government of India have no imformation.

. (c) The Government of India do not think that any amendment of the
rules is required. The circumstances in this case were wholly exceptional;
the necessity for preparation of the list of amendments having arisen from
8 very recent amendment of the Electoral Rules.

CONSTRUCTION OF A RAILWAY FROM RasBarI T0 JESSORE 7¢d MaGURA.
188. Dr. A. Suhrawardy: (z) Will Government be pleased to state:

(i) Whether it is a fact that a railway line was p ed to be
constructed from Rajbari to Jessore via Magura (Bengal)?

(ii) Whether the initial survey of the line was made?
(i) Whether the Railway Board is going to abandon the proposal? .
’ If so, what are the reasons for doing so?
(b) Are the Government aware that great inconvenience is felt fdr
want of railway communication between the places mentioned above?
‘Mr. A. A. L. Parsons: (a) (7). Yes. "

(i) A survey for a& Hhne of railway from Rajbari via Kamarkhali to
Jessore has recently been sanctioned.
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(iii) The proposal will be considered on receipt of the report. ‘
(b) Government have received no representations on the subject.

ASSISTANT INcoMe-Tax OFFICERS IN THE PUNJAB.

187. Mr. O. S. Ranga Iyer: (a) Is it a fact that some posts of Assistant
Income-tax Officers were sanctioned for the Punjab a few months ago?
1f so, how many?

(b) How many candidates have been taken in those posts up till now-
and what are their names and qualifications ? :

(c) How was the selection made?
(d) Are any posts still vacant? If so, how many?

(¢) Did any B. Com. apply for the said posts? If so, how many?
(f) Has any B. Com. been taken? If not, why not?

(9) Do Government, in future, propose to give them preference?
The Honourable Sir Basil Blackett: (a) Yes. Four.

(b) to (f). The Government do not think it necegsary to take special
steps to colleet this information. I may remind the Honourable Member
that the appointment of these purely temporary officers to permanent posts
will be subject to the approval of the Local Government.

(9) I invite the Honourable Member's attention to the reply that I gave
on 16th September, 1924, to part (c) of his question No. 1995. '

LCLass OF APPOINTMENTS PHROVIDED FOR CANDIDATES WHO HAVE PASSED
iN BoTH THE LowgkR AND UrreR DivisioN EXaMINATIONS OF THE
STaPF SkLECTION BoARD.

188. Mr. C. S. Ranga Iyer: (az) Will Government be pleased to state
whether a candidate who passes in both the lower and upper division
examinations of the Staff Selection Board (as an outside candidate) and
. is first given a chance in the lower division, where he is made permanent,
is not recommended by the Plblic Service Commission-for the upper divi-

sion in any other Department and he has to look to his Department for
promotion in future?

(b) If s0, do Government intend to alter this rule in future so as to allow
the Public Service Commission to recommend & candidate to another De-
partment even though he has been made permanent in the Iower grade?

The Honourable Sir Alexander Muddiman: (a) The only upper division
evsmination for outsiders, éxcept the one that was held in November, 1926,
-and of whi! the results are not yet out, was held in 1920. The candidates
who passed at that examination were asked to state whether they were
willing to accept lower division vacancies. Those who accepted and were
confirmed in the lower division were not offered appointments in the upper
division of other offices, as vacancies which occur are mostly temporsry
and are usually of short duration and as it is impracticable to nominate for
*hem men permanently employed in other departments.

(b) There 15 no rule preventing the Public Services Commission :from
recommending” to an upper division vacancy a candidate who holds a per-
manent lower division post in another Department but for the reasons given
any such recommendation would usually be ineffective. '
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APPOINTMENTS 1IN THE CLERICAL SEEVICE AND AS PROBATIONERS IN THE
SUBORDINATE ACCOUNTS SERVICE UNDER THE ACCOUNTANT GENERAL,
CexTrAL REVENUES.

189. Mr. ©. 8. Ranga Iyer: (¢) Is it a fact that recently the
Accountant General, Central Revenues, invited applications from gradu-
.ates for appointments in clerical services and for probationers in the Sub-

ordinate Accounts Service?
.. (b) Is it a fact that it was stated that the candidates should be
M.A.’s, M.Sc., and other graduates who have taken degrees with Honours
of any University in the Punjab, the United Provinces and the Delhi
Province? . ¢ r

(c) Is it not a fact that the advertisement in question excluded
B. Coms. for applying for those appointments?

(d) Are Government aware that B. Coms. are specially trained in
Accounting and Auditing?

(e) If the answer to (d) is in the affirmative, do the Government in-
tend to allow B. Coms. to apply for those posts in future?

(f) Why was it inserted in the advertisement that the candidates should
“be graduates of any University in the Punjab, the United Provinces or the
Delhi Province ? '

(9) Was it meant to restrict the number of applicants from other Pro-
vinces ?

(k) If so, has this method ever been applied in case of the Staff Selection
Board Examination? If not, why was it applied in case of the Accountant
General, Central Revenues office?

(i) Are Government aware that there are many candidates belonging
‘to these very Provinces (Punjab, the United Provinces, Delhi) who have got
foreign qualifications or qualifications of other Universities than the above
‘mentioned ?

(j) If so, do Government intend to allow the residents of these Pro-
vinces, without any regard to the University from which they have passed,
4o apply for the said posts in future? If not, why not?

The Honourable Sir Basil Blackett: The information is being collected
and s reply will be sent to the Honourable Member in due course.

——

REPORT OF THE COMMITTEE ON PETITIONS REGARDING
PETITIONS RELATING TO THE CURRENCY BILL.

* Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): I beg to present the Report of the Committee on Petitions.
These petitions relate to the Bill further to amend the Indian Coinage Act,
1906, and the Indian Paper Currency Act, 1923, for certain purposes. The
nulber of these petitions is 304. As all these petitions are identical we
‘have decided to treat them as one petition and have directed that it be
circulated in extenso as a paper to *he Bill. Sir, I present the Report.



., THE GENERAL BUDGET—LIST OF DEMANDS—contd.

SECoND STAGE—contd.
Ezpenditure from Revenue—contd.

Demanp No. 18—SaLT.

_Mr. President: The House will now proceed to consider Demand No.
18.

The Honourable Sir Basil Blackett (Finance Member): I beg to move:

“ That » sum not exceeding Rs. 87,27,000 be granted to the Governor General in
Council to defray the charges whnch will come in eonrae of payment during the year
ending the 31st day of March, 1828,%n respect of *

Desirability of increasing the Consumpfion of Salt in India and of making
India self-supporting in the matier of Salt.

Mr. 0. Duraiswamy Aiyangar (Madras ceded districts and Chittoor:
Non-Muhammadan Rural): I have tabled a motion that the Demand under
the head ‘ Salt ' be reduced by Rs. 1,500.

In moving for a reduction of expenditure under this head I was obliged
to do so because under the Government of India Act Rules and Standing
Orders I cannot ask for an enhancement of the Demand. Strictly speak-
ing, I would have been pleased if only I had been permitted to request the
Government of India to enhance this Demand by Rs. 44,33,000, and I
shall presently show what I mean by that enhancement. In the matter of
nation-building, I should consider that a sufficient supply of salt for
consumption by the population is one of the foremost things. On the
other hand, the nation-building operations in this country are carried on
by three processes. One is by reducing the consumption of salt as much
a8 possible, the other is by d.nstnbutmg opium as freelv as possible and
the third is by advertising liquor on a large scale. The first two are done
by the Government of India and the last has been transferred to the pro-
vinces as a transferred subject. I request this Government seriously to
consider the value of enhancement of the consumption of salt as increasing
the health of the population. To that end I will place before the House
some figures about the growth of population. Comparing the census figures
of 1911 and 1921 we find that the population in India has increased only
plus 1.2, whereas in “England and Wales it has developed by 503 per
cent. In both countries there were in the interval the effects of war. Unless
it be that from England and Wales a less number of people went to the
War' than from India, we cannot understand this difference or disparity
in the increase of population except by the fact that in this country no
steps are taken for improving the health of the people. To speak of Health
Weeks, Baby Welcomes and other things—they are simply political shib-
boleths when really you are not caring for the health of the people and
are not doing tlungs which are calculated to improve the population. I
therefore call the serious attention of the Honourable the Finance Member
te this subject and ask him to make up hie mind to spread the consump-,
tion of salt in various ways, of which one will come later on in the Finance
Bill, namely, the reduction of the salt duty. But for the present I shall
impress upon him the necessity for making arrangements for larger pro-
duction of salt in this country than what has been dome in the past., I
have mentioned to you the figures of the development of population dunng
the two cénsus penods, 1911 and 1921. May I g'tve you a few details

( 2186 )
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which will go to show how intermixed the consumption of salt and the
growth of population are. We find from the figures collected by the Taxa-
tion Enquiry Committee that in the Punjab the consumption is 10-26 lbs.
per head, in Sind 1041, in Rajputana and Central India 10-59, Bihar and
Orissa 1097, in the United Provinces 10'98, in the Central Provinces and
Berar 11.56, in Bombay 13-94, Bengal 1524, Burma 1854, and Madras
18'88. Comparing these figures with the growth of population in some of
these centres you will find that in Sind while it is 10-41 lbs: consumption the
population has gone down by minus 6-7, in Bihar and Orissa while it is
10'97 consumption minus 1'4 is the growth of population, in the United
Provinces while it is 10-98 lbs. consumption the population has decreased
by minus 3.1 per cent., in Bengal while it is a little more than 15 lbs.
consumption’ the population is plus 1'5, in Burma where there is a little
larger consumption, that is, 18:54, the population has increased by 91,
and in Madras where it is 18'88 Ibs. consumption the population has gone
up by 2'2. Dr. Ratan who is considered an authority on salt describes 10
Ibs. as the quantity required, evidently not to maintain the body in health,
but to keep the body and soul together. We find that in England the
consumption is 40 lbs. per head. and in Portugal 35 Ibs. per head, and with
all that there is no salt duty there and free consumption of salt takes
place. Now, I ask Government to consider this problem seriously and to
see whether it is not necessary for them also to promote more consumption
of salt in this country than what they have been allowing the people to
do in the past, Sir, I will take not the extreme 20 lbs. for which Mr,
Gokhale pleaded before Government and which was based on the authority
of the highest medical officers, but I will take it at 15 pounds. Even cal-
culating at that rate roughly the consumption of =alt in this country must
be 6 crores of maunds every year. Putting alongside of it the salt thst is
necessary for cattle and horses, as agriculturists would rather forego their
own salt than deny salt to the cattle which they want to keep in good
health, T would say that 7 crores at the very least are mecessary to make
provision for human beings, for cattle and for industries and other pur-
poses. Therefore, Sir, I put it as a rough estimate that 7 crores of maunds
will be necessarv for production in this countryv, and I calculate 4 annas as
the highest amount that is necessary for the manufacture of ane maumd of
salt because I am aware that this Government is trained in the school of -
extravagance and will not leave its habits all of a sudden. Strictly speak-
ing, the real cost per maund for production cannot be more ithan 2 annas
but I put it at 4 annas. This Government is purchasing salt at 3} annas
per maund. Therefore, putting 4 anmnas as the total eost far production
of one maund, I put the total cost for 7 crores at 1 crores and therefore
it is that I said that this Government can be justified in asking for 44 and
odd lakhs more under this Demand only if they will satisfy the two condi-
tions of mine. The first is, stop the imported salt. We find year after
year salt is being imported to a country like India which is surrounded on
all sides by salt seas, which has got salt mines, salt lakes and so many
other gources of supply. Still my Bengali friends are not ashamed to eat
Juiverpool salf, the salt imported into Bengal from a foreign country.

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
‘Who says that Bengalis eat foreign salt? .
+Mr. 0. Duraiswamy Atyangar: The Taxation Committee says that.

Mr, Amar Nath Dutt: The non-Bengali population of Bengal use it and
not the people of Bengal.
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Mr. 0. Duraiswamy Aiyangar: Mr. Neogy and Sir Walter Willson con-

:iilbded that the imported salt is white salt but the Madras salt is brown

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): The Madras
salt is dirty salt, and the Liverpool salt is clean.

Mr. O. Duraiswamy Aiyangar: It cannot make him dirtier than he
‘18,

Mr. K. Ahmed: I protest against this remark, Sir, because my Honour-
able friend seems to have gone beyond the limit by levelling a personal
.attack on me which is unparliamentary and unjustified .o

Mr, President: Order, order. The Honourable Member has invited this
by his own remarks.

Mr. C. Duraiswamy Alyangar: I consider it a great humiliation that this
country should import salt from foreign countries when it can afford to
produce all the salt that is necessary for consumption in this country and
even export to other countries, if need be. My first suggestion is that the
import of salt must be prohibited by a heavy import duty and the worst
of it is that we find that in this country ghe duty on imported salt is the
same as the excise duty on salt produced in India. Can anything be more
-shameful and more humiliating than this? There is & proverb in English
which speaks about carrying coals to Newcastle. It iz not so absurd as
saying carrying salt to the Bay of Bengal. Sir, I invite this Government
first to stop the importation of salt. If there be a man in this country
who wishes not to eat the salt of this country, who doea not want to be
faithful to this country, I invite him to eat foreign salt with the higher
dmported duty than the duty levied on salt produced in this country.

Mr. K. Ahmed: I am sorry for the dirty salt and its taste.

. Mr. O.. Duraiswamy Aiyangar: With all the attempts that we human

beings are making to imitate the West, we have not become white. But I
assure you that by a simple process the Madras salt can be made as white
-and fine as the imported salt.

Mr. Amar Nath Dutt: Is the Honourable Member entitied to make any
remsarks about the complexion of a particular Member?

Mr, C. Duraiswamy Alyangar: Sir, I refer to my own colour. They
must nct levy additional charges and I am afraid even the amendment of
‘the Madras Salt Act is a step towards the enhancing of the salt tax. If
these two conditions are satisfied, I certainly think that the production of
salt in this country can be enhanced. One other question that I would
place alongside this is the problem of unemployment. We find salt
factories are being closed year after year. You will find in the budget
demand under Madras a deduction of 40 thousand rupees on account of
the closing of the salt factories. 80 per cent. of the salt consumed in this.
country is imported. On the other hand I would ask Government, to
-develop these industries, create an additional number of factories all -along
the coast line, give more room for the employment of Indians and snlve
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the problem of unemployment. I will quote a passage from page 143 of
the Taxation Committee report: ’

« The first point is one that affects any proposal for concentration of manufacture-
and consists in l:‘t,ne fact that, both in Madras and in Burma, the manufacture of salt is
in a large measure a subsidiary industry to agriculture. Though many of the holdings
of the ﬁ‘cenﬁoas taken by themselves are uneconomic, the manufactare takes place m
the hot weather and gives employment to agricultural labourers at a time when there
is little work in the fields. The necessity for such subsidiary employment is constantly
being insisted u as one of the chief economic necessities of India, and the existance
of an industry that supplies it is a matter to be taken seriously into consideration in any

for concentrating manufacture so-ss to be able to plsce it on a sounder
footing from a purely commercial point of view.”
I hope Government will take this seriously into consideration and see that
more employment is also created for the agriculturists in the off seasons,
that more salt is produced in this country and better health is safeguarded
and developed by this benign, benevolent Government. (Mr. K. Ahmed

‘“By tuking dirty salt?”’)

The Honourable Sir Basil Blackett: The Honourable Member who has.
moved this motion did not inform me or the House in advance what was the-
subject about which he proposed to speak. But I think he has raised two
subjects. One is the desirability of increasing the consumption of salt
in India and the second is the desirability of making India self-supporting
in the matter of salt. His remedy on the first point, namely, to increase
the cousumption of salt is, I understand, to abolish the duty or to reduce
the duty. I pointed out the other day that having regard to the present
ievel of prices the salt tax at Rs. 1-4-0 a maund is at present less burden-
some than the salt-tax at one rupee & maund before the War. Four annas
of tax at the present moment means about a crore and a quarter
of revenue. Having regard to the present position of the Government’s
Budget, I think it is obvious that we are not able to spare the revenue
from salt at the present moment. We have a programme this year to get’
rid of the provincial contributions, and now that we know that 1s. 6d.
is finally settled (Hear, hear) (Mr. Jamnadas M. Mehta: *““Not vet ),
the question of the provincial contributions may perhaps be again re-
ferred to without my being accused of having some ulterior motive in
mind other than the verv desirable motive of getting rid of the provincial
contributions. The provincial contributions .are a first charge this year,
and the time has clearly not come when we can make big efforts to deal
with our taxation in the direction of reduction. So much for the general
question of a reduetion of the duty on salt. I have no doubt that this
15 not the last opportunity that I shall have of speaking on his subject this
vear

With regard to the second question, that of making India self-supporting
in the raatter of salt, I informed the House last year that in accordance
with the recommendations of the Taxation Inquiry Committee, the Govern-
., ment intended to appoint a special officer to inquire into the whole case
with a view to considering whether there was a case to go before the Tariff
Board. The special officer has been on duty and has just recently sub-
mitted a report. That report is under the consideration of the Government.
We have not had any time to consider it yet. If there is a primd facie cace.
for the Tariff Board, the matter will be referred to them. At present I am
notsin a position to make any statement in regard to the probabilities in the
matter. 1 would suggest that the Honourable Member should be satiafied
with having raised this interesting point and should now agree to withdraw
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his motion and let the House proceed to discuss the other points under
consideration.

Bt Purshotamdas Thakurdas: Msy I ask a question of the Honourable
Member® Will the report of that special officer be published and circulated
to Mempers of the Assembly when the Government have made up their
mind about it?

The Homourable Sir Basil Blackett: I am not sure in what form the
report has been made, but certainly either the report itself or the contents
will be made known to the Assembly.

Mr. President: The question is:

« That the Demand under the head ‘ Salt’ be reduced by Rs. 1,500.”

The motion was negatived.

Mr. President: Mr. Jogiah and Mr. Nilakantha Das have a motion for
& cut of Rs. 1,600 each on the paper.. I do not know whether they intend
to move it.

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): I will
move it, Sir.

Manuyacture of Salt on the Orissa Coast.

Pandit Nilakantha Das: Sir, I think my Honourable friend, Mr. Durai-
swamy Aiyangar, has perhaps covered a spacious ground and has dealt with
points regarding the salt tax and subjects in connection with the coming
Madras Salt Act (Amendment) Bill, has criticised the administration of
the Salt Department and has hinted at various other things. I kmow my
friends on this side are also very anxious fo go to Army, Income-tax and
Opium very soon. I shall therefore very briefly speak on the manufacture
of Orissa salt in moving this amendment. Sir, the year before last I pro-
posed a cut on this Demand for this particular item and pressed on the
Government the necessity ol reviving the manufacture of salt on the
Orissa coast. In reply, there was something like a pious desire expressed
that if anybody was willing to take the lease for manufacturing salt on
the Orirsa cogst, the Government would be ready to grant it. I do not
know if this readiness was expressed publicly or whether it was at all
advertised in the papers. ‘‘If someone comes forward to take the lease "—I
know ‘thet someone in Orissa will perhaps never come forward. My object
was to sgsk Government either to manufacture salt on & monopoly system
or induce and assist some capitalist to undertake the manufacture on the
excise system. My object was to give subsidiary employment, as the
Taxation Inquiry Committee rightly ‘pointed out, to & vast number cf
people in the coastal tracts of Orissa, where moreover it is not only a sub-
sidiary cccupation of the people; but where, the land being subiest to
floods and droughts, practically this is the only occupation open to thewn.

‘When to-day I am speaking on this subject in this House, I am remind-
2d of those tracts where just at this time a famine is imminent. This year
on the Chilka coast on account both of flood and drought there was mc
paddy crop, and T read in the papers only the other day that from the
bepfaning of March those people had taken to living upon & kind of grass,
a grass and its rgot called kanake. It may seem strange to many of my
friends in this House for they are not iin.touch with the conditions pre.-
vailing in thope tracts in Orisgs, but it is a fact that 7 or 8 years ago the .
grass which the people were living upon was shown in the pre-reform local
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Council in the time of Sir Edward Gait, and the latter kindly went to
those tracts on & visit, to see with his own eyes how tBe people were
living upon this. grass. He was convinced, and so far as that year was
concerned, he gave some lakhs of rupees. But that was no permanent
relief. The permanent relief would be to give them their hereditary occu-
pstion. The Government are very careful about their revenue and their
monopoiy, but revenue and monopoly should not be the primary considera-
tion. The consideration of the happmesa and well-being of the people
should Le the first and primary consideration of the Government. In the
finances of the Provincial Government there is a Fund earmarked for
Famine Insurance. We approach the Local Government there in Bihar
and Orisea to come to the rescue of theee unfortunste people, and that
Governruent say '‘We cannot give any subgidy for the salt industry, for that
is & concern of the India Government.”” When we come- here, the India
Government say, ‘‘Famine, flood, we do not kmow about that, we are not
.concerned with that, that is the duty of the Provincial Government.’’ It
is very good to say such things at the Geneva Conferences when the Testrict-
ed production of opium comes to be adopted; there perliaps it lies in the
mouth of the British Indian Delegation to say that it is a provincial trans-
jerred matter thereby somehow-to avoid international obligation. But it
is perhaps not doing full justice to take the same ples here. Here, we dc
not expect to be told that it is a provincial matter, and again when we
go to the provinces, they direct us to this Assembly, to this Central
Governwaent—and in the meantime those people are dying on the ssnds
-of the ses beach. For surely either of the two courses are now open to
them; they will either die in then- homes of starvatiun, or they will, if they
can aficrd it, migrate to some foreign place where they will either be street
peggars, or may by a stroke of fortune happen to find some labour.

1 should like some of the Honourable Members responsible for this state
cf affairs in the Orissa coast some day to visit Orissa only for this purpose
and to be convinced how far they are themselves responsible in
about famine, scarcity and homelessness in those tracts where salt was
not only & subsidiary occupation of the people, but from time. immemorial
itswas practically the only means of livelihood of the people in those coastal
tracts. I press again upon the Government that those unfortunate people
there arc passing through a time of imminent famine and I hope the Gov-
ernment will see their way to consult the Provincial Government, if need
be, and.at least as an insurance against famine, with the assistanee of
the Provincial Government, if possible and if need be—everything is pos-
sible for the Central Government, there is mo question:of possibility or

impossibility here, to be sure—to allow those people 6 manufacture salt
or at least to allow them to manufacture salt for home consumption as in
1919 Sir Edward Gait actuaily did.

I trust that the usual plea may not ba taken that those were the days of
salt scarcity and high prices after the War. whioh induced Sir Edward Gait
to adopt an emergency measure. H was in fact a famine time of very acuvte
suffering like this and many other years'in those coastal tracts when Sir
Edward Gait allowed the people to en]ov their paternal occupation as a
measure of relief, or, if I may say, is a measure of making amends,- bv*
directing the local official acoordingly in this matter. With these few
words Slr. I press the mohon on the Government.

Mr. B. Das (Orissa Division: Non- M hammaﬂan} Sir, in rising to .
support the motion' moved by my, friend lk‘anﬂﬁ Nﬁakanﬂu Das, 1 am .
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encouraged to bring forward such a proposition before this House in view
of. the very conciliatory closing remarks of the Finance Member in his
budget speech. So far budget speeches of Finance Members have been all
devoted as to how best to adwminister the executive machinery of the
Central Government, and how to maintain law and order. But in that
concluding observation in his last budget speech the Honourable the-
Finance Member remarked about the romance of surplus money in the
hands of Ministers and Provincial Governments and their capacity to do so
much for the masses by the extra money in their hands. He also observed
that the promotion of human happiness in the provinces was also a matter
f oonsideration for the Finance Member of this Government. Therefore
I was encouraged to put in a cut for the purpose for which my Honourable
friend Pandit - Nilakantha'- Das also moved a motion just now.
Sir, two vears ago, on s similar cut this House discussed thoroughly
the problem of the manufacture of salt in _India; the Taxation
Enquiry Committee which was then sitting, had mnot considered and
worked out their scheme and vet we had an interesting debate to
which Mr. Lloyd replied in this House. He said at the time that
the Central Board of Revenue was considering various propositions about’
salt manufacture in India in order to make India self-supporting. A few
minutes ago we heard -from the Héemourable Bir Basil Blackett that Gov-
ermmment have not come to anv deéfinite conclusion about making India
self-supporting in the matter of salt. But I understood he was going to
refer the matter to the Tariff Board or some other body to consider the
details of the scheme whether India can be self-supporting. But so far
as I have understood the general recommendations of the Taxation Enquiry
Committee, I think that the Committee was unanimous in its opinion that
the Central Government should encourage salt manufasture not only by
the monopoly system, which I find myv Honourable friend Dr. Paranjpyve-
has specially advocated, but also by giving licenses to petty manufacturers.

In para. 179, page 148, they sav:
“‘ In places where manufacture by petty licensees is inevitable, leases of Government:

pans should one renewal be given on condition of sale of the whole or part of the:
produce to Government . . . .

The Taxation Enquiry Committee thought that salt should be manufactured
on large basis and also in small quantities by petty licensees to suit local
conditions in any part of the coastal area of India. The main argument-
of Mr. Lloyd in that debate two years ago in the Assembly waa that the
Central Government was trying to centralise the edministration of salt
manufacture and collection of salt revenue in India and at the same time-
the Central Board of Revenue was trying to do away with interpro-
vincial rivalry in the different provinces, that is to say, to make Bombay
and Madras not compete with each other and with other provinces in the
matter of salt manufacture. In the old days Bengal used to pay a duty .
of Rs. 5 per maund, while Bombay paid annas 8 to 10 per maund of salt.
It.is time that the Central Government should consult Provineial Govern-
ments and try to evolve the manufacture of salt on all coastal areas in
Tadia. : :

Now, 1 will come particularly to the subject under reference, that of
salt manufacture on the epast of Orissa. 8ir, I am particularly grateful
to my Homoursble friend Mr. Gays Prasad Singh for having referred to
this matter in his budget speech last . week. It was very kind of him to
think of his neighbours, but Biharis often complain that the people of
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Orissa have been a burden on the Biharis. (Mr. Gays Prasad Singh:
‘““ No, no.”’) I am glad to hear that it is not so. However, our complaint
has been that the Government of Bihar and Orises have taken very little
interest in encouraging industries and in the ecomomic prosperity of the
people of Orissa. I find last week an interpellation was asked in the Bihar
Council whether the Bihar Government was going to allow the manu-
facture of salt in the famine-stricken districts in Orissa and the Bihar
Government replied that after 1919 to mitigate high prices due to War
the Local Government of Bihar and Orisss oltained permission from the
Central Government and allowed manufacture of salt free of duty for
domestic consumption up to 1923 in the coastal districts of Orissa; in the
year 1926 they obtained permission from the Central Government to permit
manufacture of salt in certain parts of the Puri district where there was
a famine and at present they are in correspondence with the Central:
Government as to whether, owing to the extreme condition of famine in
Orissa, the Central Government would permit the mamufacture of salt
for domestic use in small quantities without duties on the Orisss coast up
to the next rainy season. I do not know why the Bihar Government
should at all ask for this charity from the Central Government. It is
not a matter of charitv. It is a matter of the existence of millions of
human beings, if we are going to see that these people exist and they
are not deprived of their mzans of livelihood by manufacturing salt that
was one of their main industries and used to give a subsidiary income in
summer seasons when the people had no other occupation. Although it
was only manufactured in a very crude way, the pungd system, i.e., the
system of boiling sea water and making salt out of it, yet the Central
Government through the Bengal Government at one time used to derive
13 N Rs. 20 lakhs as salt revenue from the Orissa coast. Supposing
9°¥-  my Honourable friend. Sir Basil Blackett to-day eoncedes to this
demand and permits the manufacture of salt on the Orissa coast. and
derives 20 lakhs of revenue for the Central Government, it may cost Rs. 5
lakhs for the collection of that revenue. Think what an amount of
material benefit, what an amount of human good can be done to those
who will be employed in the manufacture of this earth salt. The total
amount of money earned may be 5 to 10 lakhs of rupees for those people
who will be employed in the salt industry to manufacture sa't on the
Orissa coast and 5 to 10 lakhs is not a small sum where the people
do not earn more than an anna a day. In a House consisting of big
finarciers and s Treasury Bench, who do not know what an enna is,
who always think of gold bullion and rupees, an anna is nothing, but in
Oriesa 1 know families who have not an income of more than an anna
per diem and owing to the bad system of irrigation, of railway embank--
ments, and other causes, Orissa is a land of perpetual floods and famine.
And whv do these floods happen? Because the rivers are not trained. I
vongratulate the Burma Government on accepting whole-heartedly the
recommendation of the Burma Flood Enquiry Committee. If the rivera
were properly trained, there would be no flood. When last vear I raised
the question of prevention of floods on the floor of this Honere in a dehate
at the tudget time the Honourable Sir Bhupendra Nath Mitra said that
irrication was in the hands of the Local Government and the Centrabh
Government are mot responsible for the neglect of rivers and their beds
nor for the causes of floods whether it is due to the barra~a of rivers or
railway embankments, canal embankments or roadways. Nnbody is res-
ponsible for nature’s highways. The water comes from the hills and flows

. c
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into the sea. To maintain the railways, Sir Charles Innes demands 60
crores of rupees for their renewal, and maintenance, but who is to train
these natural higways wherein millions and millions of gallons of water flow
into the sea during the monsoon? But what has been done? Man has
dammed these rivers and the waterways are obstructed. The water cannot
flow into the sea, and to-day if the surrounding villages, if the agricultural
land is at a lower level than the river teds, and if during the floods the

harvest is washed away, it is because the State takes no interest to train
these rivers and their outlets to the sea.

‘The Honourable Sir Basall Blackett: May I intervene and ask the

Honourable Member whether he should not take the rivers with a grain
-of salt?

Mr. B. Das: Oh, yes! the grain of salt is necessary for these famine-
stricken people a® a result of the floods, because you are -not looking after
and properly training the rivers.

Now I come to the grain of salt which the people of Orissa need very
much. T shall put before the House a tale of woe and distress of these
poor people living on leaves and grass which is really heart-rending. I
will refer to a case which happened only a month ago. It is the story
of an old man and a young man who had their land washed away by
floods; they had no grain to live upon. They had not eaten a full meal of
rice for days and days. Leaves and roots from fields were their only
food. They gathered some leaves and boiled them for their mid-day meal.
They collected a little salt water out of which to make some salt so that
they could make palatatle this princely meal. @~ What happened? Out
comes the Excise Inspector and gets hold of these men, one an old man,
sixty years old who was so weak and famished that he was incapable of
moving about. These two men were fined by the merciful Sub-divisional
" ‘Officer of Balasore, Rs. 10 for making salt out of sea water. Of course
the Orissa Members of the local Council were very alert. They called upon
the Local Government for an explanation and in reply to an interpellation
the Local Government said that they had excused those two people the

fines of Rs. 10. What noble administration of justice in that provincel
What a humane Government |

Mr. K. Ahmed: But they were making themselves rich by smuggling
salt!

Mr. B. Das: Mr. Kabeer-ud-Din Ahmed would not understand what it
means to use a little sea water to make a little salt in order to make the
leaves and grass palatatle for human food. That is the condition in Orissa.
There are floods all over Orissa, and scarcity and famine, and I appeal to
the Members in the cause of human charity to permit these people to
manufacture salt for domestic consumption free of duty only during the
period of the summer season. They will have some sort of occupation.
Why have you killed this national industry of the Orissa people? Bombay

can manufacture salt in a bigger way, can produce lakhs of tons; but ‘you
‘have to understand the local situation, the local conditions of the people if

“ you intend to contribute some human happiness to the distressed multitude
in Orissa. There is no other subsidiary industry and other ways of ipccme,
unless it is spinning and weaving which has recently been introduced by
‘Msahstme Gandhi. T .am afraid.spinning has not yet taken its old. place



THE GENERAL BUDGET—LIST OF DEMANDS. 2195

-and it has not yet brought that additional income to every family budget
that was anticipated. But the Government, which is responsible for killing
this subsidiary industry that used to bring an income in the summer when
_people have no other sources of livelihood, ought to consider that the time
has arrived when the economic distress of the people in different localities
-ought to be considered, and the tariff wall in regard to the manufacture
of salt, and the excise wall should be removed, to enable these pecple to
have some income to keep their body and soul together.

I hope the Honourable Sir Basil Blackett will tell us what
reply he has given to the Bibar Government in regard to
their correspondence concerning the manufacture of salt on the
Orissa coast, especially for domestic consumption, without any
-duty, without any tariff. I hope the Honourable the Finance Member will
tell me what he is going to do for the coastal people of Orissa. who for
years, for centuries and centuries, evolved that process of manufacture of
salt by the pungd system. It may mnot te a big income to the people, it
is only a slight income but a very necessary earning during the summer
season where famine and scarcity are the order of the day. I hope he
will consider that the happiness of the people is as much primarily the
‘duty of the Finance Member as that of the maintenance of the army or
of law and order. With these few observations I move my cut of
Rs. 100 with regard to the manufacture of salt on the Orissa coast.

Mr. Varahagiri Venkata Jogiah (Ganjam cum Vizagapatam: Non-
Muhammadan Rural): Sir, myv objeet in proposing the motion that stands
in my name, namely:

‘* That the Demand under the head ‘ Salt * he.reduced by Ra. 1,500 **

is to speak about the policy of Government in not giving the people through-
out India the means of obtaining salt at a very cheap rate. Salt, Sir,
as has already been said, is one of the prime necessities of lLife . . .

The Honourable Sir Basil Blackett: On a point of order. Had we not
better get rid of this particular cut first?

Mr. President: The Honourable Member must know we are discussing
‘the question of the manufacture of salt on the Or'ssa coast, and, unless
that is disposed of, we cannot take up another matter which the Honour-
able Member desires to introduce.

Mr. Varahagiri Venkata Jogiah: I do not want to speak on that motion.

The Honourable Sir Basil Blackett: Sir, I do not think the House de-
sires me to enter into a long history of the manufacture of salt in Orissa.
I said a few words when I spoke just now on the general question of the
protection .of salt in India. Of course the great difficulty is to know
whether it is really an economic proposition that you should imcrease the
price of salt in certain parts of India and produce inferior salt by exclud-
ing imported salt, thereby _probably preventing certain people in other
parts of India from producing for export, or whether it would be more
-economic for India to import salt than to produce salt in places ~here
nature does not assist that process. In the case of Orissa the difficul
is even greater. The salt manufacture in Orissa has been killed by the
‘opening of communications. The salt produced there cannot compete
_ either with the salt produced in Madras or with the salt that ecmes in
through Bengal . . . '

[ o2
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Mr. B. Das: Not for domestic consumption?

The Honourable Sir Basil Blackett: 1t cannot compete if it pays duty.
The proposition really that is put before us by the two Mr. Dasges is that
wé should protect the salt of Orissa against the salt from other parts of
India. That is what the proposition really comes to. It cdmes to this,
that you should put on a special protective duty for a particular part of
Inda against salt from other parts. If there were no salt duty, the posi-
tion would be the same. Salt produced in Orissa would not compete
with salt brought in from outside . . .

Mr. B. Das: May I suggest . . .

The Honourable Sir Basil Blackett: The Honourable Member has made
quite a long speech and I think the House really desires that we should
come to an end of th's particular discussion. The Government of India
are perfectly prepared to consider any proposal for the production or manu-
facture of salt in Orissa which is economie, but that they should protect
the production of salt in Orissa by a reduction of the duty, so that it is
protected against other parts of India is a proposition which 1 submit has
only to be put before this House for them to reject it. I think there is
no desire in this House to start a system of provincial protection, pro-
tecking one province against another. Everybody must have fel: sym-
pathy with the really serious difficulties which the Government of Bihar
and Orissa and the inhabitants of the Orissa province are suffering from
at the present time, but I do submit that the way to remedy those is
certainly not to start a svstem of an internal customs line between Orissa
and the rest of India, wh'ch is really what this proposal comes to. I:
assure the Honourable Member that this matter has been considered by
the Government of India with full sympathy, but thev do think the time
has come when economic facts, to use my Honourable friend Mr. B.
Das’s expression, should be considered, and the idea that you can help
the people of Orissa by protecting their salt against the salt of Madras
ought to be dropped and we ought to realise that that is not the way for-
the economie protection of India . . .

Mr, Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madan): Why do you not allow the people of Orissa to manufacture
salt on the sea coast for domestic use? That is the point.

-

The Honourable Sir Basil Blackett: I have already answered that. If
we allow them to manufacture salt, duty free, it would undoubtedly com--
pete with duty-paid salt from elsewhere, but it is without any power to
compete with salt that has paid equal duty from other parts of India.

Pandit Wilakantha Das: Will the Government of India be pleased to
see their way to make salt manufacture on the Orissa coast a special case?-

Mr. B. Das: May I just inquire
Mr, President: Order, order. The question is:
“ That the Demand under the hesd ‘ Salt * be reduced by Ra, 1,500.” .

The motion was negatived.
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Mr. Varahagiri Venkata Jogiah: As I have been submitting, Bir, salt
1is an important pecessity of life. It is a commodity which cannot be dis-
pensed with by men or cattle. It is necessary even for land. Medical
men have given it as their considered opinion that the average amount
of salt that is necessary for healthy human existence is 20 lbs.  per head
per annum. In England the average consumption of salt per head per
annum is said to be 40 lbs., whereas, in I dia, it is statcd to be 10 or 11
lbs. Even this averagc does not apply to the poor. It is the rich and
1o middle classes that purchase salt, even when it is a little higher in
price; but, when you get to the poor you find the average consumption
i8 a8 low as 7 or 8 lbs. This is certainly a very horrible state of affairs.

Political ‘economists like the late Professor Fawcett have stated that
s commodity like salt ought not to be taxed, except under very special
circumstances, such as during war or when the Treasury is empty, but not
at times when the budget shows surpluses. It is within our experience,
Sir, that, whenever there is a reduction nf the duty on salt the consump-
tion of salt increases in this country, and vice versa.

It is indeed an irony of fate tkat in India. which has a larce seaboard,
people are not allowed to manufacture salt in quantiti.s large enough to
supply at least the average that is necessary for the poor to consume.
"The Government of India have said it i3 their policy to give the people of
India the means of obtaining an unlimited supply of salt at a very cheap
rate, but the Government of India has often admitted the necessitv and
the bare justice of reducin~ the duty on salt to its very lowest limits.
Buccessive Secretaries of State and Finance Members have stated that
the reduction of the duty . . . .

Mr. President: Order, order. What is the point that the Honourable
Member wishes to raise? '

Mr. Varahagiri Venkata Jogiah: That it is the policy of the Govern-
ment to supply salt at a very reduced rate.

Mr. President: If the Honourable Member proposes that the rate of
the salt tax should be reduced, he can do so more properly under the
Finance Bill and not under Demands for Grants.

Mr. Varahagiri Venkata Jogiah: Then I shall reserve my remarks for
the discussion of the Finance Bill.

Grievances of the Miners of the Khewra Salt Mines.

Raja Ghaganfar Ali Khan (North Punjab: Muhammadan): I beg to
.move :

‘*“ That the Demand under the head ‘ Balt ' be reduced by Rs. 10.”

Bir, though this subject is quite new to the House, I have been bring-
ing it to the notice of the Honouraltle the Finance Member for the last
two. years, and, although he promised to make an enquiry and to redress
the grievance, I am sorry to say that nothing has been done so farr I
shall be very brief in giving an idea of the whole question to this House.
I will shortly describe how the labourers employed in-the Khewga Salt
Mine, which, by the way, is probably one of the biggest mines in" the
world, are different from ordinary labourers. Their ancestors owned these
mines before they were occupied by the British and these people have
‘been doing this work for a very long time. In ‘1919 or 1920, there was
- strike at Khewra as there were strikes all over the country. = Although

L]
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that strike lasted for a very short time—only three or four days—yet-
the Manager, who was present there, thought that he should find out
some means of getting rid of the possibility of having any strike at all.
So he decided to introduce machinery, thus replacing the labourers by
machinery. My contention is that the machinery costs more than the
ordinary labourer, while it has unnecessarily thrown out of employment a
number of miners who have been working there for a very long time.

The second thing that I want to place before this House is that in
this Budget the Government ask for Rs. 25,000 to purchase conveyors,
a sort of machine, to replace the female labour at Khewra. - As far as

. I am aware there is a very strong desire at Khewra that female labour
should not be stopped- On medical grounds I think the labour in those
salt mines is not at all unhealthy in any respect. The way how those people
work in the mines is that u small chamber in the mine is allotted to a
family. The whole family, including small children, go inside the mines-
in the morning and work there very happily till evening. If only male
members were to work then the wages which they get will be very small
and it will be hardly possible for them to live upon them; since the
work is at present done by all the members of the family, including:
females, they can just carry on. The present number of miners is
625 as compared with 728 in 1920. If female labour is stopped-
at EKhewra the number will be reduced to 876 which will be a
very great hardship for these poor people. Another point in this
connection which I want to place before the House is that Khewra is
a village where the only occupation of the villagers is the Salt Mines;
there is no other occupation; so if the females are stopped from working,
the result will be, that all the male members will go inside the mines and
work there from moming till evening and the village will eonsist of only
female memberss This on many grounds—and I think the moral ground
is one of them—the miners do not like. Therefore, so far as I know, even
:}:ﬁo officers on the spot at Khewra are opposed to the stopping of female

ur. :

The third point which I will bring to the notice of the Honourable the
Finanoce Member in this connection is that during the last 3 years on
account probably of careless working of the salt mines, a number of
houses have collapsed suddenly; about 300 or say 200. Although fortun-
ately no human life was lost, yet the property of the miners was sunk
down, and so far no compensation has been given to any of those miners.
They are very poor and I certainly think the House will agree with me-
fhat when they have suddenly lost all they had in their possession it is
a great hardship for them to have to build new houses for themselves. The
question of building new houses has been under the consideration of the
Department for a considerable time. There are two alternative proposals,
cne of which is to construct the houses on the top of a hill at a consider-
able distance from the mines, and the other is to construct the hnuses on
the plains near the railway station and near the mines where they have:
got other facilities such as being near a hospital, near the water-works
and close to the school. The miners generally desire to have their houses.
in the plains but some official got into his head that these houses must
be on the top of the hill, just in the interior of the hills, and so they
are pressing the people*to reconstruct their houses on the hill while-
the people strongly object to it.
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Another point in this connection is that the 8Salt Department has
acquired the whole area of land lying around these salt mines - - .

Sir Walter Willson (Associated Chamber of Commerce: Nominated
Non-Official): On a point of order, 8ir. The Honourable Member has
tabled a separate motion about that. '

Mr. President: The Honourable Member may take all the motions:
together if he so desires under one cut. The Chair has no objection.

Raja Ghazanfar Ali Khan: I do not wish to take all the motions now.
I am not discussing the policy of land acquisition here but I am talking
about the sites where these houses are being constructed.

Mr. President: If the Honourable Member wants to eut short the dis-
cussion, he may take all the points ynder one cut.

Raja Ghazanfar Ali Khan: Very well, 8ir; with your permission I will
finish all these cuts in one speech. T was talking just now about the
reconstruction of the houses, for which the Government has acquired
land in the area round the salt mines. The result is that wherever the
miners may be asked to construct their houses, the Department wants
them to give an agreement that the land will be owned by the Department
and it will be at the sweet will of the officers to turn out those miners
without giving them any notice at any time they please. I think this is
s great hardship which neither this House nor any fair-minded person can
‘agree to.

Another point in this connection is that a piece of land on those hills
was allotted to some miners with a view to turn it into culturable land if
they could do so. Now after spending an emormous amount of money
in blowing up the stones from the land and making it culturable, the De-
partment is pressing them to give an undertaking in writing that their
rosition is that of mere tenants. This is very unfair.

Sir, then I come to the next point which I have got to make—the policy
of land acquisition adopted by the Khewra Salt Mines. This Departments
acquired about 500 acres of land between the years 1920 and 1922; al-
though my figure of 500 acres may not be correct and there may be some
difference, yet roughly speaking it was a very big area. I do not know
what was the object of the Department in acquiring that land, because
they have so far not made any use whatsoever of it. On the other hand,
my information is that there were stone quarries mear the mines and
whenever some miners were badly treated by the officers they would give
up work in the mines and take to work in those stone quarries; and
probably the Department thought that the best way to keep a hold om
these miners wae not to give them any opportunity of working in the
stone quarries, and merely for this reason they acquired this big area of
land- I would feel obliged if the Honourable the Finance Member
would tell me why this land was acquired and why no use of this land has
been made so far- ‘

* This brings me to my third point and that is about the working of
these salt mines. Saltish water is pumped out from the mines and
allowed to flow down into culturable lands in the plains, spoiling those:
lands and turning them into unculturable. This is a very serious trouble
which villages near the Khewra Salt Mines are subjected to. Talking
gbout my city itself, Pind Dadan Khan, - thirty years back it was very
famous for its gardens containing grapes and various other fruitess Now
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it can hardly produce even green grass. This is entirely due to the
working of the mines. No attention has been paid by the Department
to this thing, and the result now is that even the water in the wells is
turning saltish and it is hardly possible for any human being to drink that
water. I think it is the duty of the Department to go into the question
very carefully and to help the inhabitants of Pind Dadan Khan city and other
villages who have been adversely affected by the working of the salt mines.
"To deal with the water which they are pumping out of the mines, they
should construct small channels, which will not cost them much, as the
-distance between the river Jhelum and the salt mines is only about three
niiles, and let the saltish water pass straight to the river without spreading
-on the culturable lands. That would save further damage-

In this connection I may bring to the notice of the Honourable the
Finance Member that the Governor of the Punjab received representations
from various people that it was impossible for any human being to live in
the city of Pind Dadan Khan unless something was done to supply them
with pure drinking water. His Excellency the Governor got an estimate
prepared amounting to about Rs. 250,000 for a new water-works scheme.
The Government of the Punjab have very kindly agreed to contribute half
the amount towards this new work and the municipaiity has been asked to
contribute the other half. The municipality is very poor—it has an in-
come of about only Rs. 30,000 or Rs. 40,000 a year, and it is impossible
therefore for the municipality to pay anything from its income. T think
it is the duty of the Government of India, who derive a very enormous
amount of revenue from the Khewra Balt Mines, and who are, if not
‘directly at least indirectly, responsible for turning this sweet water saltish
to pay at least half the amount which the municipality has been asked
“to contribute.

The last point I want to make is this. The district board of Jhelum,—
the district is not a canal district,—is poor and has a very small income.
They proposed to levy a certain tax on the minerals. They have already
Iev.ed a tax on incomes of over Rs. 200 a year; they wanted to levy a tax
-on. the salt which is exported from Khewra because the main source of
income of the Jhelum district is salt. I think the Honourable the Finance
Member knows it because in his speech in the last Session at Simla,
while spesking on the Taxation Inquiry Committee’s Report, he made
rather a slight reference to this proposal. He said that a case came to
his notice recently in which the local authority proposed to put a heavy
duty on goods exported from within its jurisdiction in an ares in which
the main export was salt: I do not find what objection he can possibly
have if a local body taxes its exports, if they decide to do so. If there
tre any serious difficulties in the form that the Imperial Government
feels that it will be encroaching upon its rights if the local body taxes
salt, I am quite prepared to tell the Honourable the Finance Member on
behalf bf my district board, that they would be prepared to come to any
repsonable terms if the Honourable the Finance Member would enter in-
to correspondence with them through the Punjab Government- The
presence of the Khewra Balt Range in the district is & natural phenomeron.
‘'The Honourable the Finance Member may say that the Department can
hardly be responsible for the presence of the salt range there. But if
‘the district suffers from the disadvantages which acerue from the presence
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-of the salt range there, I think they are equally entitled to take a share
jn the income or in the advantages which are derived by the Central
‘Government from the salt mines. With these words, I trust that the
Honourable the Finance Member will be kind enough to give his best aften-
tion to all these points which I have brought to his notice and if he is
prepared to appoint a small committee—I leave the choice of the com-
mittee entirely to him,—whether it should be entirely a departmental com-
mittee or whether it should include one or two nom-official Members or
whether it is appointed after consultation with the Governor of the
Punjab—1I shall be satisfied: but nothing less than that will satisfy me-

The Honourable Sir Basil Blackett: Sir, Raja Ghazanfar Ali Khan
‘knows 8o much sbout the Khewra Salt Mines that any attempt in this
House to give him a reply would, I think, develop into a rather longer
argument than the House is at the present moment prepared fcr. 1
should like to acknowledge here the many obligaticns under v-hich the
Departinent stands to the Raja Sahib for the interest he has tuken in
this matter and in the interests of the salt miners at Khewra. He i3
a doughty champion in their behalf, and though in certain circumstances
his interests and the Salt Department’s interests seem to conflict, we
‘have nothing but admiration for the courage with which he presses their
-case,
On the last point I think that his enthusiasm is carrying him a little
too fur. Is a district board in whose territory the Khewra Salt mines
lie 1o Le allowed to impose an export tax payable by the consumers of
salt in cther parts of India, presumbaly the only limit of the produc-
‘tivity of the tax being the amount of duty that the Central Government
is prepared to lose in order that it may be paid Yo the district board of
-Jhelum? I should also dispute his point thdt the district board suffers
frorn the presence of the Salt Department. There is a balance to be
struck on both sides. There are very considerable services rendered by
the Salt Department to the district board and vice versa; but I am not
sure whén you take into account the dispensary and the roads and so
on that are maintained by the Salt Department that it would be found
that the balance of advantage is really not on the side cf the district
board. However, that is only one point. The first point raised the
quegtion of female labour. I gather that a final decisicn has not been
taken in that matter, but in accordance with the policy accepted by this
House of the reduction and eventual abolition of the employment of
fernale labour in mines there is obviously a difficulty in th® Government
of India in its interest as a salt manufacturer standing cut and insisting
‘that female labour shall be employed in a mine which is worked by the
Government of India. At the same time I am prepared in regard tc
‘this case and in regard to all the points that have been raised by the
Raja Sahib, in order to shorten discussion here, to make him an offer.
I would suggest that as soon as we can possibly manage it be and I
should get together with the Commissioner of the Northern India Salt
Pepartment and & member of Yhe Central Board of Revenue and go
into these points in detail and see if we can arrive at some agreement
a8 to the steps to be taken. I do not want to hold out hqpes that we
rhall be able to do some of the things that he suggests, because as’ [
saysthere are cases in which I think Yhere is a clear divergence of interests;
and while he is perfectly entitled to his opinions, as we are entitled to
-ours, we cannot be expected to accept all he has said: But 1 am most
-anxious that after the interest that he has taken in this matier, he
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should {eel that that interest is nct wasted, and I will give him as much
time as I possibly can in going into the whole quesion as soon as it is-
possible to arrange a meeting of the kind that I have suggested.

Raja Ghaznafar Ali Ehan: May I ask two questions Sir? Will the
Honoursble the Finance Member be prepared to include one official
member’ of the Punjab Government? The second question is, dces the
Honourahle Member kncw that the Department has already increased
the price of salt by six pies, though it is temporary, and how it affects.
the consumer if the district board charges 6 pies per maund?

The Honourable Sir Basil Blackett: As regards the last point, I think
the recent increase in the price of salt was the result of the 2cminercial
accounts which showed that we were not charging the full manufacturing
price, that is to say, we were charging really something less the duty.

As regards the former point, I will certainly take it into consideration,
and if the Punjab Government have no objection, I think it might prob-
ébly be arranged.

The motion was, by leave of the Assembly, withdrawn.

Mr. K. Ahmed: Before we proceed further, may I point out to you,
Sir, that if you allow unlimited time to Honourable Members t: spesk,
we shull not be able to deal with all the demands. That has been our
expcrience. I therefore beg to suggest, Sir, that you should fix a time
limit, sar five minutes cr even less than thaf. Last year, Sir, the sams
thing happened and before we could hardly finish half the number cf
Demands, the guillotine was applied, with the result that important
matters could not be dealt with. I therefore wish to make the sugges-
ticn, Sir, for your consideration that you should fix a time rlimit.

Mr, President: The Chair has considerable sympathy with the sug-
gestion made by the Honourable Member. It is no doubt a very valu-
able suggestion, and I wculd commend it to the Honourable Members.
of the House. The Chair is powerless in that matter.

The question is:

*“That a sum not exceeding Rs, 87,27,000 be granted to the Governor General im
Council to defray the charges which will come in course of payment during the year
ending the 315t day of March, 1828, in respect of ‘ Balt "."”

The motion was adopted.

DeManp No. 88—ArRMY DEPARTMENT.
The Honourable Sir Basil Blackett: I beg %o move:

“ That a sum not exceeding Rs. 5,890,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment dur'mp the yean
ending the 31st day of March, 1928, in respect of the ‘ Army Department .’

Mr. Chaman Lall (West Punjab: Non-Muhammadan): BSir, I beg t»
nmove that the Demand under the head Army Department be reduced
by Rs 5,809,000 . . . .. .

Mr. G. M. Young (Army Becretary): On a point of order, Sir. ‘The
reduction which the Honourable Member is .proposing is the exact
amount of the. Army Department Budget. .



THE GENERAL BUDGET-—LIST OF DEMANDS. 2203

Mr. President: The Honourable Member knows that his motion is
practically for the total omission of the whole grant, and the Chair has
alreedy ruled that motions for total omissions of grants are out of order.
The only course open to the Honourable Member under the circumstances
is to oppose the whole Demand when it is put to the vote at the end.

Mr, Chaman Lall: May I point out, 8ir, that the whole grant 1a much
larger than Rs. 5,89,000.

Mr, President: Yes, if votable and non-votable parts are taken to-
gether, but no Demand has been made for the non-votable part. Sir
Hari Singh Gour raised a similar question the other day.

Sir Hari Singh Gour (Central Provinces: Hindi Divisions): I wae
never hcard on that point.

Mr. Chaman Lall: Am I entitled to oppose the whole grant now.
Sir?

Mr. President: Not until all the cuts have been disposed of.

Report of the Auziliary and Territorial Forces Committee: Universily
Training Corps.
Pandit Hirday Nath Eunzru (Agra Division: Non-Mubammadan:
Rural): Sir, I move that the Demand under the head Army Department
be reduced by Rs. 10,000.

(An Honourable Member: Rs. 1,000).

8ir Harl Singh Gour: There are two motions, and you can move them
together. )

Pandit Hirday Nath Kungru: I cannot move them together.

Sir Hari 8ingh Gour: Yes, the Chair has so ruled.

Pandit Hirday Nath Kunzru: Sir, I propose to confine this motion only
to a discussion of the issues dealt with in the Report of the Auxiliary and
Territorial Forces Committee, and questions affecting the University
Training Corps. The question of gemeral policy and the mnon-publication
of the Skeen Committee’s Report I shall take up when-I move my second
motion. . ‘ ‘

Sir, the Auxiliary and Territorial Forces Committee was appointed i
consequence of a discussion in this House in 1924 to make suggestions for
the improvement and expansion of the Indian Territorial Force and for
the removal of all racial distinctions in the constitution of the non-regular
military ‘fqrees in India including the Auxiliary Forces. I will not go at
length into the recommendations of this Committee, but I wounld point out
that its most important recommendations were thase which related to the
formation of urban battalions and the form of commissions which should
be issued to officers of the Auxiliary and Territorial Forces. These were
the two main recommendations which, if carried out, would remove &
great deal of the racial distinetion existing at present between the Auxiliary
and Territorial Forces. In regard to the expansion of the Indian Terri-
torial Force, the Committee had several suggestions to make. There were
some which could be carried out immediately; there were others which
could be carried out in the near future, and there were still others which
were to be carried out a little later, the Committee hoping that it wonld
be possible to carry out the recommendations in the last category withim
four years of the putting into effect of their recommendations as a whole.
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Now, among those which could be carried out immediately were those re-
lating to the formation of electrical and mechanical companies, mechanical
transport sections and railway, medical and veterinary units. The recom-
mendations which could be put into effect in the near future related to the
formation of signal sections, ‘pioneer companies, and army troops com.
panies of sappers and miners. As the House is aware, Sir, Indian opinion
attaches a great deal of importance to the formation of cavalry and artil-
lery sections in the Indian Territorial Force. The Auxiliary and Territorial
Forces Committee, while not recommending an immediate beginning in
this direction and proposing certain steps which would add to the efficiency
of the Territorial Force were ‘‘ sanguine enough to hope that, without de-
parting from the conditions which we propose, .a beginning may be made
with a few squadrons of cavalry and a battery of artillery within the next
four years.”” Now, this Report, Sir, was published, I believe in February
1925. If the recommendations had been carried out promptly, then within
two years we might have seen the formation of cavalry and art.illerg sec-
tions in the Territorial Force. But so far, we do not even know whether
any of the recommendations of the Committee have been approved by the
higher authorities.

The principal recommendations of the Committee, however, related to
the University Training Corps. To indicate to the House the value they
get on the training given in the University Training Corps, I would brieflv
quote one or two passages from the Report of the Committee.

“ We recommend "’
—=said the Committee: _
" *“that the University Training Co be viewed as the foundation stome of the
National Army and that no artificial limit should be set to the ex ion of
these Corps, every encouragement being given for the formation and development on
sound lines of fresh contingents in nlf Universities and Colleges where they du not

y exist.'

Later on, in the course of the same Report, we come across the follow-

ing statement:

‘“ We envisage the University Training Corps of the future not only as a school
training the young idea in elemen military matters but as the recognised recruiting
ground for officers, non-commissioned officers and men of the Indian Territorial Force
and later also as a potential source of supply of candidates for commissions in the
regular Indian Army.”

I order to strengthen the University Training Corps, the Committee sug-
gested the establishment of Cadet Corps in all schools in India, though
they know that this was a step which could not be given effect to all at
orce. Now, Sir, this being the importance of the University Training
Corps, I would like to ask the Government what steps they have taken to
encourage admission into these Corps, and to make University students
feel that by receiving training there they would be qualifying themselves for
. regponsible positions in the military administration of their countrv *here-
efter. The Committee suggested that, so far as possible, officers for the
Tenitorial Forces should be selected from those who had received training
in the University Corps, and further recommended that those who had
-completed the course for the University Training Corps should be" entitled
to a_proportion of marks in the competitive examination for Sandhurst.
-8ir Sivaswamy Aiyer, I believe, pointed out in this House soon after the

L}
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publication of the Report that the recommendations relating to the Uni-
versity Training Corps could probably be given effect to without wailing
for the sanction of the higher authorities, and as that statement was mot
cortradicted, I thought that he stated the actual facts of the situation.
But so far from these recommendations being carried out, we find that in
practice the University Training Corps are discouraged in many ways. In
tke first place, Bir, although armouries have been constructed at Benares,
Alluhabad and other places, I understand that the' Corps have not been
supplied with real rifles. They have been given D. P. (i.e., Drill Practice)
rifles but they have been warned that they are not to be used for firing.
When the time for the annual firing comes, the Training Corps receives a
loan of rifles from the Auxiliary Force and as soon as the course is over,
the rifles have to be returned to the Auxiliary Force. There is an appre-
hension, 1 understand, in the minds of the members of the Corps that
they will not receive rifles in future even for the purpose of the annual
firing. I do not know to what extent this fear is just'fied, but I know that
it is widespread and it is entertained even by the officers of the Corps.

Then, Sir, the rifle ammunition—I am speaking now of the -303-bors
rifles which are supplied to the Corps—is very insufficient. Every man is
expected to fire 30 rounds for his annual course, and yet an al'owance of
50 rounds per head only is made, that is, only 20 rounds are allowed for
practice. © Then, Sir, there are the '22-bore rifles which are very small
things but are useful for the purpose of preliminary instruction.

Mr. P. B. Haigh (Bombay: Nominated Official): Very.

Pandit Hirday Nath Kunzru: I am glad that I have at least one Mem-
bar on the side of Government in my favour. I should have thoughé that
the -22.-bore ammunition, at any rate, would be supplied in adequate
quantities, but even for the 22-bore rifle I understand only 20 rounds are
allowed for practice. Now, surely, it is apparent that a great distinction
is made—and a distinetion which seemg to be racial—between the Auxil'ary
Force and the University Training 'Corps. Why the University Corps
should not be supplied with a rifle per head I do not see.

Mr. K. Ahmed: Because you may use them in the communal riots.

Mr. Dhirendra Kanta Lahiri Chaudhury (Bengal: Landholders): Have-
you used them?

Mr, K. Ahmed: It is not the question of you and me.

Pandit Hirday Nath Kunzru: I may inform Mr. X. Ahmed (Some Hon-
outable Members: ‘* Don’t takesany notice of him.’’)—that these rifles will
bo kept in armouries and that they will not be easily available to the mem-
Lers of the University Training Corps. In the Auxiliary Force I under-
stand that every member of the force has a rifle and that the Force, as a
whole, has a certain excess of rifles over the number of men enlisted in it.
T want to know why in this matter a distinction is made between the-
Auxiliary Force and the University Training Corps, and why it should not
be reoved at once?

Lastly, Sir, I have a suggestion to make, although I do not expect that
‘t will commend itself to the military authorities. If the University
Train_ing.Cprps is really to be extended and the men in it are to receive-
higher training, I suggest—and it is the desire also of the more responsible-
members of the University Training Corps at any rate in these provinces—
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that there should be a machine gun section attached to the Corps. I do
not know whether there will be any technical difficulties in the way of
carrying out this suggestion, but some of the officers of the Corps have

1rx assured me that it can be easily put into practice. Had the
*™* report of the Auxiliary and Territorial Forces Committee been
promptly given effect to, in all probability the suggestions that I have men.
tioned would have been carried out long ago. But while we are accused of
impatience when we demand our rights, Government do not move readily
-even in such small matters as those which formed the subject of enquiry
by the Committee whose report I am dealing with. No matter what the
subject is that comes under their consideration it is kept hanging for so
long a time that any improvements that are carried out lose all their
grace and half their efficacy. I remember some years ago Sir Harcourt
Butler said in & speech which he delivered in the United Provinces that
the present system of administration had been designed when questiopns of
time did not enter into the consideration of Government at all. Things
have changed greatly since then. Nevertheless, the wheels of Government
move as slowly as they did before. )

Lieutenant-Colonel H. A. J. @Gidney (Nominated: Anglo-Indians):

"“They want oil.

Pandit Hirday Nath Kunzru: My Honourable friend, Colonel Gidney,
says that they do not move at all. I should be heartily inclined to agree

with him there.
Lisutenant-Golonel H. A. J. Gidney: They want oil.

Pandit Hirday Nath EKunzru: It was suggested the other day that there
"was a great deal of pilfering in regard to oil going on in some of the De-
partments. So it does not seem to me that there is any lack of oil in
ike Government Departments. The question is one of the point of view
from which the higher officers look at these things. They talk of their
new angle of view, of'the change in the angle of view, and vet even in
comparatively unimportant matters they do not take action with the
promptitude which we have a right to expect from them in much bigger

mautters,

Dr. B. 8. Moonje (Nagpur Division: Non-Muhammadan): I rise to
support the motion of my Honourable friend, Mr. Kunzru. He has em- '
rhasised the racial differences in the treatment of the Auxiliary and Terri-
torial Forces from one point of view. I ame dealing with the question from
another point of view and emphasising much the same thing from a different
standpoint. If we look at the numbers we find that a small community
hus been supplying an increasingly large number of people—88.000 and '
odd in 1924, 34,000 and odd in 1925.26, 868,000 in 1028-27 and 82,000 in
1927-28. The whole total amount on the Indian Territorial side comes
1 hardly 19,000 men. I have asked certain questions to which if replies
had been given to me to-day my information on these points would have
been more accurate, but I hope that the figures that I am giving are
tolerably correct. As regards the money spent upon it, we find that on
the Auxiliary Force a sum of Rs. 75 lakhs and odd was spent in
1924-25, Rs. 77 lakhs and odd in 1925.28. Rs. 74 lakhs %nd odd
in 1926-27, Rs. 68 lakhs and odd in 192728, as against Rs. 29
lakhs and odd in 1924-25, 28 lakhs and odd in 1925-28, and Rs. 20 |
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lakhs in 1927-28, on the Indian Territorial Force. These are the two
matters which clearly bring out the kind of treatment which is being meted
.out on the one side to the Auxiliary Force and on the other side to the
Indian Territorial Force. The difference is there and we have to account
for it. It is not an accident. It is intentional and the intention is to be
gseen from the motives with which these two forces have been started.
As regards the Auxiliary Force, the motive is stated in the report of the
Auxiliary and Territorial Forces Committee to be this:

“ The Auxiliary Force is an organisation of a peculiar nature based primarily upon
‘the right of therinropean British subject residing in India to protect his life and
property from possible attack and the principle 18 that it is better that that right
should be exercised in a definite and organised manner having the sanction of law
than as the wishes of private individuals may dictate.”

o Life and property to be attacked by whom? By the Indians. Is there mot
the British Government to protect the life and property of all of us? (An
Honourable Member: ‘“ No.”') If you say so, I think that it is the pri-
mary obligation by which the British Government justiffes its existence
in India to-day. If it is denied by the British Government then thers
:are people who can take care of themselves. Now as regards the motive
with which the Indian Territorial Force has been started I shall make a
rather  long quotation here. The them Commander-in-Chief, Sir Charles
Munro declared:

‘“ Our object in creating the latter (i.e., the Indian Territorial Force) is to respond

to the aspirations of those Indians who desire to see the formation of a second line to
the Indian army.”’
The question here is not to protect the life and property of Indians from
possible attack by other communities but to create a second®™ine to the
army which the British possess for keeping India under subjection. Sir
Charles Munro further said that the object was to create a second line to
the army to be used *‘ in time of need ", so that ‘‘ the almost unlimited
man power of India may be utilised to strengthen the military forces of
the country on a scale commensurate with its vast population.”’. He
further on said :

“_The publication of the Bill which T am now about to introduce will 1 hope serve
to give the Government the means of judeing whether there is any real desire for
military service on the part of the classes which have hitherto not been recruited.”

Whether there is a desire or not on the part of the people I propose to
-speak on it later on. He continued : '

*“ and whether there is any resonable prospect of creating a Territorial- Force on
popular lines, which, as a pd line Army, would prove a real addition to the defen-
-sive power of India and make® new departure in the organisation of her armed forces.”

The Report says: The first object is:

** an educational one, to create a national desire for patriotic military service and to
afford opportunitjss for military training to a wide range.of the manhood of India and
so lay surely and solidly the foundation of a national army such as will be essential to
India when in course of time she attains to full responsible government and takes apon

her own shonlders the whole burden of her defence.®

“The second object is & military one:

. ]
“ to provide a second line of defence to support the regular army in ti
These two objects we have taken as the basis of our daliberm‘.iom,“y tme of war.

Kc;w. ‘these are the motives with which these two forcee have been started.
‘Now, what is the resylt that has been achieved?. In the -case -of the
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Auxiliary Force, larger and larger sums of wobney are grunted to thew,
larggr und larger nuwbers of people are recruited in their force, and in the
cuse of the Indian ‘Lerritorial korce, only high-sounding words of philo-
suphy, ethics, and natignal education are uttered, but in point of material
help less and less assistance is given. Of course if i were a question that
tle expenditure upon the Army is to be reduced, that would be perhape
the only situation in which the Government attitude would deserve con-
sideration with the Members on this side. But why was the Indian
Territorial Force alone singled out for the purpose? I find that year after
year the money spent upon the Indian Territorial Force has been going
down and down, and in the last year it has come to only Rs. 20 lakhs. What
can be the reason of all this? On the one side it is suggested that perhaps
the Government distrust us and that the Government are not sure of th

Lyyulty of the people. On the other side, and generally on the Govern-
ment side, it is suggested that it is the incompetence of the people-
that is responsible, that there is a want of desire in the people to take
part in any military operations and to take their due share in the defence
of India. If it is really due to distrust on the part of the Government
about the loyalty of the Indian people, well, from one point of view there-
is no reason for me to complain of that. That is an indication thet India
has not yet accepted defeat from the English people, that India has still
the aspiration, and cherishes the aspiration, that the time may come
when India will have Swaraj. If distrust means that, I have no reason
to complain of it. But there is this thing to be said as regards the
character of the Indian people, that so long as they continue to remain
under the ®British Government, and so long as that time does not coms
when sll hope of getting Swaraj from the British Government had vanished.
ou the lines of compromise, on the lines of peace and friendship, until that
time comes, there is no reason why the British Government should be
in a mood to distrust the loyalty of the Indian people. When the time
-comes, nobody would ask them to supply the arms, nobody would ask them
t- impart education, and they would themselves exert their own &trength
“for the maintenance of their Raj and we shall exert our own for establish-
ing our Swaraj. And the Swaraj then will be in the lap of,the future.
If, however, it is incompetence, as put down by the Government, well,
1 have to say that India is still not incompetent, has never been found
in history to be incompetent to defend her country. Here I may quote
a few instances about the relative incompetence of the British people and
the Indian people. We may say that, incompgtent aes we are to-day, the
Pritish people also have had the same explrience of incompetency,
(Mr. M. A. Jinnah :* In the past we were competent.”’) and India has
never been found in history to be incompetent in the past and even to-day.
I# you will just allow me, T am going to read out and pare the com-
petence of the British peovle when they were under stmcﬁ conditions as
we are under to-day, and to find out as to who are more competent. . . . .

Mr. President: Order, order. The Honourable Member is straving
avav from the noint. Tet us confine this dehate to the points ruised bv
Pindit Hirey: Nath. Kunzru, namely, the Reporé of the Auxiliary and
Territorial Forces Committee and the University Training Corps.

Dr. B. 8. Moonfe: With due defersnce to the Honourable President,
¥ am just referring to the same thing—4o the motives why there has been-
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.such differential treatment as regards the Auxiliary Force regards

the Territorial Force . . . .

Mr. President: 1 um afraid the Honoursble Member cannot be sllowed
4o go at length into the question of motives. He can refer to it ";,j:
general way as a reason. Unless we confine o‘#se]vea stnctl_y to a
cussion of the question before the House, it will not be possible for us
“to get through the business.

Dr. B. 8. Moonje: Honourable Sir, 1 have not been going into the
.larger question about the whole mi].itar{ policy of the Bﬁtish_ Government.
. 1 am only saying unless we go and probe into the motives with which the
policy as regards ‘the Indian Territorial Force and as regards the Indian
Auxiliary Force, has been put into operation, we shall not be able to under-
. stand why sufficient money has not been spent and sufficient men have
not been recruited; and therefore I sm just going to show from this point
of view that if there is an idea that Indian® people are not competent and
therefore they cannot be had in sufficient numbers to be recruited in the
"Territorial Force and the University Corps, that point is wrong; and there-
“fore I am saying that in history India has never been found to be incom-
petent, and in the present circumstances when it is under subjection, even
ncw it is not more incompetent than the British people were under similar
<conditions. .

Mr. President: It is a big question and is hardly relevant on this
. motion. The Honourable Member should confine himself to the question
‘ruised by the motion.

Dr. B. 8. Moonje: That was exactly my point, Sir, butegince it has
not been allowed, I am not going to touch it. Since it has been ruled
that I am not to speak upon the general policy on this subjeet, my purpose
has been served by bringing to the notice of the House the differential
treatment thaliis accorded to the Indian Territorial Force and the
Auxiliary Force. The motive is there and perhaps I may havé oeccasion
to analyse the motive when the larger question of military policy comes up
for discussiom on the cut proposed by my Honourable friend Mr. Jinmsh.

) Mr, Amar Nath Dutt: Sir, I rise to support the amendment of Pandit-
Hirdav Nath Kunzru, because nothing has been done about the Territorial

.. Force in Bengal and very little has been done with respect to the Caloutta

University Training Corps. We, Bengalees, are generally told that we

lack in fighting qualities. Of course this remark comes from those people

‘who with the help of eral Kalu won the so-galled baftle of Plassey,

little more than -a centufy and 'a half ago. I am not going to discuss the

battle of Plassey- But, Sir. we know that there are still materials in our

‘province, the Chuars, Domes, Bagdis and Baumis, descendants of those
from the ranks of which Clive drew his army. We are now told that

_;ft.er 150 years, we have lost all oyr fighting qualities and- are pot-fit to
fter 12 Rre- ! .

Mr. President: Which paragraph of the Perritorial Force Committee’s
Report is the Honourable Member referring to? Does he know that we
are concerned with-the Report of the Territorial Force Committee? . *

~* Mr. Amar Nath Dutt: Nothing has been done to form a Territorial
AP in Bengsl. And as WI_-&e Ilznwa:mity Corps, 1 beg_ to submmit

4
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that it has proved to be very efficient as may be scen from the Report
of the Esher Committee in which it is said:

** The Caloutta University Corps is the strongest in numbers and most forward in
training. It appears that ewen with an insufficiency of officers and instructors . . . the
corps has made healthy progress; the men have improved much in physique under the
training, are quick to learn from European instructors (whom they prefer to I'l’idllll nom-
-commissioned officers) are steadily overcoming the caste difficulties . .

Then again, Sir, my friend Dr. Moonje was referring to motive; I shall
not do it- I shall read only one line from the Esher Committee's Report
which will at once disclose why we are not given sufficient scope with
‘respect to this Territorial Force as also the University Corps. The Re-
port of the Esher Committee says:

* Not only have we to bear in mind the risks that we run in organizing a force that*

may be used againsi us in one way or another, but we have to create or revive the
necessary military qualities in'a collection of different races, etc., etc.”
Mark the words the risk they may run by the force being used against
them, which has unconsciously come from'the lips of some high officials
who were examined by the commissioners. Here you will find the real
reasons why nothing is being done. With these words I beg to support
the amendment of the Honourable Member from Agra.

Mr. @. M. Young: Sir, I understand that the chief accusation which'
‘my friend Mr. Kunzru laid against us is the delay in giving effect to the
recommendations of the Committee. He said that if Governmemt - . .

. Pmdit*mrd.ny Nath Kunzru: May I ask the Honourable Member to
speak up?

Mr. G. M. Young: I said that the chief accusation he made against
us is the delay in giving effect to the recommendations of the Committee,
and in commenting on that he said that if Government so long ower
deciding a little thing and a comparatively unimportant , what would
they do if they got to something really important. Let me read the
firsb few lines of the summary of the main recommendations of the Com-
miftee: .

** The University Training Corps and the Indian Territorial Force should be regarded
as existing primarily for the purpose of cupplying military training and inspiration to
military service to the manhood of India, in order to lay a foundation npon which the
national army can be built up. Buch a national army can only be created by gradual
stages and the steady progress of education extending over many years. This education
-should commence wherever possible in schools. It sho continued in the universities
and colleges by means of Officers Training Corps and d be completed in the units
of the Indian Territorial Force.””

This is what my Honoursble friend calls ‘‘a little and a comparatively
unimportant thing.”’

Pandit Hirdsy Nath Kunsru: May I ask the Honourable Member
whether he realises that these recommendations were made in order to

remove all racial distinotions between the Territorial Force and the Auxi
liary Force. :

Mr. M. Ruthnaswamy (Nominated: Indian Christians): May I put
another question? May I ask what steps Government have taken to
reslise these recommendations of the Committee; to put these reeom-
mepdations into practice during the past year?



THE CENERAL BUDGET—LIST OF DEMANDS. 2211

Mr. G. M. Young: I am coming to all this. As Mr. Kunzru ssid, it
was in January 1925 that the Committee reported. Their report was
considered very carefully by the Government of India in consultation with
Locsl Governments, and the final recommendations of the Government
of Indis went home to the Secretary of State dn the 24th June 1926.
Mr. Kungru thinks that this matter was so little and so unimportant that
the recommendations should have gone home earlier. I cannot say that
I agree- The decision of the Secretary of State has pot yet reached us.
(Several Honourable Members: *‘It will never reach you.”’) It will never
reach us? The fact. remains that until it does, we are not in a position
to discuss at any great length the future policy in regard to the Territorial
Force and the University Training Corps. But as regards what has 'hap-
pened so far, my Honourable friend enquired what steps we had taken to
develop the University Training Corps. I think that the answer to that
is that the University' Training Corps are practically up to their full
strength at this moment. That does not look as if we discouraged them.
I shall be giving the House full particulars of the strength to-morrow in
snswer to a question by Dr. Moonje. (An Honourable Member: ‘‘ There
is no Corps in the Nagpur University.’") I said that the existing Corps
were up to strength.

My Honourable friend then went on to discuss the question of rifles
and armament; and he informed us that at certain universities in the
United Provinces the University Training Corps were practising with drill
practice rifles. The University Training Corps in the United Provinces
and the Patna Company of the Universitv Training Corps and one other
Company, a detachment at Lyvallpur, are armed with drill prictice rifles.
All the other University Training Corps in India at this moment are
armed with serviceable rifles. The question is simply one of safe custody
and nothing else. Where we can get these weapons adequately guarded
they are supplidd to the University Training Corps, and if arrangements
can be made at the Universities of the Province to which my Honourable
friend belongs for adequate safe custody, there wil be no objection what-
ever to the issue of service rifles to them. )

Pandit Hirday Nath Kunzru: They have been made everywhere.

Mr. G. M. Young: I give that undertaking to my Honourable friend
for what it is worth. There are far more of the personnel of the Univer-
sity Training Corps in Ingia armed with serviceable rifles than with drill
practice rifles. My Honourable friend also made a complaint about a
shortage of ammunition. When I heard him, I looked back with envy to
the days when I was serving in the Indian Défence Force. I did not
get anything like the amount of ammunition he mentioned. Al T got was
just enough to fire my course, with one sighting shot at each range. Bub
if there is a feeling that the University Corps wish to fire more rounds and
df that feeling should make itself felt, there is no desire on the part of
Government to prevent anything of that sort.

L]

My Honourable friend and my Honourable. friend Dr. Moonje drew
parullels between the Auxiliary Force and the University Training Corps.
They complained that one was being encouraged, the other was mot.”That
is not the case, as I have shown. Thev complained that, while one was
being armed with every variety of arm and emcouraged tq every kind of

p 2
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military experience the other was not. Of course there is not a true para-
llel between the Auxiliary Force and the University Training Corps. The
parallel lies between the.Auxiliary Force and the Indian Territorial Foroe.’
The University Training Corps are students of immature age, and they
are only members of those corps for a comparatively short time. There is no
indication of distrust if you do not allow young men of sbout 20 to practise
indiscriminately with machine guns, not that there would necessarily be
difficulty in allowing machine gun practice .

Pandit Hirday Nath Kunzru: May I say again that we cannot hear the
Honourable Member? '

Mr. President: The Honourable Member is doing. his best.
Dr. B. 8. Moonje: What about'the Indian Territorial Force?

- Mr. G. M. Young: I am coming to the Indian Territorial Force, but I
do maintain that no paralle] exists between the University Training Corps
and the Auxiliary Force. The University Training Corps are freated in
almost exactlv the same way as we treat our Q. T. C. at the Universities in

England

Dr. B. 8. Moonje: Is there any parallel between the Indian Territorial
Force and the Auxiliary Force?

Mr. G. M. Young: As regards the Indian Territorial Force the accuss-
tion which my Honourable friend Dr. Moonje levelled at us seems to pre-
suppose that the whole of the recommendations of this Committee have
been decided upon. It is one thing to accuse us of delay. That is intel-
ligible, though I think that he is impatient rather than thatewe are dilatory.
But yon cannot at once say ‘‘You are not issuing your decisions’’, and
““those decisions are unjust’’, or, rather ‘‘the decisions of the Secretary of
State and the Government of Indis are unjust’’. Onpe of the things that
my Honourable friend Dr. Moonje said was that we limited the Territorial
Force and we did not limit the Auxiliary Foree. - Well, Sir, he has only got
to look at the recommendations of the Committee to see that that matter
is still under considerstion, and that the only limits recommended are in
accordance with the respective functions of the two Corps. The Auxiliary
Farce is the second line of British troops in thjs country, and the Indian
Territorial Force is to be the second line to dian Army 7 and there is
nothing more to be said about it than that. I can assure Honourable
Members that there is no feeling of distrust underlying either what they
vonsider to be the delay in giving effect to the recommendations of the
Committee, or the existing policy in regard to the Indian Territorial Force
and the University Training Corps.

(Mr. President rose to put the motion.) .
* Mr. M. 8. Aney (Berar Representative): Will the Honourable Member
explain why . . . . . . .

Mr. President: I do not know whether the Honourable Member (M.
Young) is prepared to answer questions at this stage. '

(Mr. G. M "Young signified assent.)
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Mr. M. 8. Aney: Will the Honourable Member explain why a Univer-
sity Training Corps was not constituted in the University of Nagpur? Has
there been any correspondence between the Nagpur University and the
Government of India on this point?

Mr. G. M. Young: Sir, I am afraid that I have the same difficulty in hear-

' ing Honourable Members in that corner of the Houss, as they appear to
have in hearing me; but T understand that my Honoursble friend asked

me why there was no University Training Corps at Nagpur. The reason is
that the limit of the Indian Territorial Force as then comstituted, not as
it may be constituted as the result of the recommendations of the Com-
mittee—that limit was reached before the University of Nagpur applied

for a University Training Corpe.

Dr. B. 8. Moonje: But in the Report it is said there are to be no limits
to the expansion of Universitv Training Corps.

Mr. @. M. Young: Yes, Sir: that is the Report on which decisions have
not yet been reached. .

Mr. K. Ahmed: In the meantime should not facilities be given. . . . .

Mr. President: Order, order. The question is:
“ That the Demand under the head * Army Department * be reduced by Ra. 10,000."

The Assembly divided:
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The motion was adopted.

Clogle Assembly then adjourned for Lunch till a Quarfer to Three of the

The Assembly reassembled after Lunch at a Quarter to Three of the
‘Clock, Mr. President in the Chair. -

General Policy and Expendilure.

Pandit Hirday Nath Kungru: Mr. President, I beg to move that the
Demand under the head ‘‘Army Department’’ be reduced by Rs. 1,000.

Bir, the other day, in connection with the gemeral disoussion of the
Budget, 1 had occasion to refer to the growth of military expenditure witk
special reference to the speech of His Excellency the Commander-in-Chief
and the budget speech of the Honourable the' Finance Member who in
ominous terms warned us that ‘‘only the sternest economy and the strictest
vigilance can prevent the military budget from showing a tendency to rise
rather than to fall®’ And the warning contained in his words made us all
the morc uneasy as it came suddenly. I will not repeat all that I said in
this House on an earlier occasion but I hope you will permit me, Sir,
briefly to place the fiull facts before the House with regard to the growth
of our military expenditure. 8ir, His Excelléncy the Commander-in-Chief;
speaking in the budget debate in 1925, told the House that, after sending
away the 3rd Cav&lgry Regiment and reducing the Aden garrison, it was
impossibile to reduce the combatant branches of ‘the' Army any more. But
he said: o ' '

“T do not mean ¥ say that in certsin other directions I do not see that economies
are possible. - 1" hawe'in mind séveral directions in which money oah be saved,”

r r 'y
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And.the established charges—not the net charges—the established charges
for the Army in the budget estimate for 1025-28 smounted to about 55
crores. We therefore hoped that the expenditure would permsanently be
below 55 crores. Now, Sir, in March 1926 the expenditure was reduced to,
1 beiievo, about 54} crores, and the Finance Member told us that we might
expeet further reductions in future. In particular, bhe told us that on
accouns of the reductions in the pay of the British officer and mldugr, there
would be substantial economies beginning with a sum of 12 lakhs in 1927-
28, and growing annuslly to a crore and @& quarter in 1938-34. Neverthe-
iess, in the year 1927-28, the established charges stand ab 55} crores, that
is, nearly a crore more than was budgeted for in 1926-27. But, Bir, this
18 not the total extent- of the increase. We have to remember, as the
Memorandum of the Financial Secretary hes told us, that we should in
the ordinary course of things have saved about 80 lakhs on pay and pension
charges. Then we have been told that the making over of the area ‘round
Aden municipality to the British Government would result in some saving
in the niilitary estimates. I hope I am therefore correct in saying that the
increase i+ more in the neighbourhood of 1} than in the neighbourhood of
1 crore. Now, the Honourable the Finance Member told us that about
80 lakhs of the increase was due to a greater expenditure on the purchase
and manufacture of ordnance and other stores. A reference, Sir, to the
inilitary estimates for 1927-28 will show that the military stores at present
are abcut 5 crores higher in value than what the Inchcape Committee
believed them to be in 1922. In 1922 it was believed that the value of the
stores amounted to about 22 crores. That was an under-estimafe and it
is stated in the Army estimates that the real value was 30 crores. This year
the va'ue of the stores is expected to amount to about 27 crores and the
ordnance stock in particular is no less in value than what it was when the
Inchcape Committee reported. The Inchcape Committee asked that the
ordnance stores should be reduced from 14 to 8 crores, i.e., by about 50
per cent. We are informed that the military authorities, after considering
the report of an expert committee on the subject, have come to the con-
clusion that it is imposesible to give effect to the recommendation of the
Inchcape Committee. That may be so, Sir. It may be unable to redace
the stores any further. But the explanafion given m the estimates does
not show why, the ordnance stock not being less now than what it was in
1922 and the total value of the military stores being higher than what the
Inchcape Committee believed them to be, it should be necessary to increase
the expenditure on stores permanemtly by 80 lakhs a year. I do hope
that in the course of this debate we shall receive such explanation from
the military authorities as will make the subjeet quite clear.

_There is just another thing that I should refer to in connection with the
Report of the Inchcape Committee. The Committee referred to the fact
that the authorised establishment of Army Headquarters was examined
by a Crinmittee presided over by Sir Charles Innes. Its recommendations
were partlv accepted by the then Commander-in-Chief, but the Imchcape
Oommittee was of opinion that all the recommendations should be accepted
and thal a substantial portion of them should be given effect tosn the
Budget for 1928-24.  The other day Government circulated to us a statd-
ment showing the extent to which the recommendations of the Inchcape
Confmittee had been carried out. I find it stated there that the redue-
tion in Army Headquarters recommended for the vear 1923-24 had been
‘tully carried out. I have some little difficulty in this connection which I
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mentioned to the Army Secretary this morning. In the military estimate
for 1933-24 I find that the officers belonging t-ogArmy Headquarters, Head-
quarters of Commands, and Districts and Brigades and those connocted.
with Embarkation and Raiiway Transport amounted to 545 in 1922-23. I
am sorry 1 cannot take the figures under these headings separately as they,
are mot given separately in the estimates for 1923-24. If we consider the
estimates for 1927-28 we find that the totel number of officers under all
these heads amounts to 540. How is it, then, that after giving effect to
the recommendations of the Inchcape Committee the mumber of officers -
now 18 practically what it was in 1923-24? Is it that while reductions have
been effected in the Army Headquarters, increases have taken placo in

conneptior with other Departments? If so, it is & matter on which the -
Assembly should be fully informed.

I couwid refer to other small matters also in which I find it somewhat
difficult tc reconcile the statements made in the statement thgt was cir-
culated io us the other day with the actual facts. For instance, in regard
to the Railway Transport and Embarkation Staff, it is stated here that the
Inchcape Committee's recommendations have been accepted. That Com-
mittee recommended that the expenditure under these heads should be
limited to about 3 lakhs, but in 1927-28 the expenditure will amount to
well over 4} lakhs. I could mention one or two other things which create
some uneasiness in my mind as regards the extent to which the Inchcape
Committee’s recommendations have been carried out. I am sure ihat
the military authorities with their fuller knowledge of the subject would
be able to dispel all suspicion in this connection.

While on the subject of the growth of army expenditure, I hope I shall
be allowed to refer to a subjeet which is one of comsiderable “difficulty.
Even iu ordinary times it would have been a bold task to ask the military
authorities to reduce the size of the army, and at present when His
Excellency the Commander-in-Chief has told us that no reductions whut-
ever are possible, to refer to the subject is nothing short of abrolute hardi-
hood. Nevertheless. I venture to refer to this matter, for I wish to show
that the opinions that Indians have entertained with regard to the rize
of the army are nol the products of their heated imagination but are emt-
firmed to a large extent by the opinions of responsible British statesmen
themselves. There is 8 book desling with the exploite of the Indian Armv
in Franece, called the ‘‘Indian Corps in France’, published under the
authoritr of the Becretarv of State for India and jointly written by Colonet
Merewether and Lord Birkenhead himself. In the introduction to this
book Lord Curzon says: ' L

“ T have seen it frequently stated even by bigh authority in the course of the present
war that the Indian Army is raised. trained and equipped for service in India alone or
t‘;m its fmntiasra li:nd :}I:t the.c_i[lél to erlgn;l‘ ‘i;"dihn was therafore hoth ;.m;! and’

isconcerfing. Buch a elaim would not on gnantly repoudisted t ndiser
Army itself but it finds no foundation in history.” g by .

Later ¢n he says: \

_'“ The Indian Army, in fact. has always. sed and has been proud of posseasing
s triple fonction—the preservation of intet edce in India’ itsblf, the defen “lﬁ
'lndi-u'frbt?fim. and pn\iar'edxda' to mmk at & : ‘nt'l notioe forbolmpui:; ;trﬂoi

in othet pdrts of shp globe. Im this third ssvect Indin bma for long been one of the

units in, the f British i providin Bri
8:? iment with a strihng mal‘;agﬂmdyw:ﬁmﬁﬂrdéimfﬁ u::::}
“lnnr.’l .
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I hope that this statement will carry some weight with the military autheri-

ties. 1 am aware that this House passed a Resolution in 1921 laying dowmn
that the size of the army in India shall be determined by the needs of

India’ and that the substance of that Resolution was sccepted by Govern-

ment. But there are s number of other Resolutions, particularly those

dealing with the appointment of Indians to commissioned ranks and the
vtablishment of a Bandhurst which, although passed with the concurrence
of the Government of India, have not so far been given effect to—which have
been rejected by the higher authorities. In view of this fact, it is permnis-

sible to doubt whether the object of the Resolution laying down the con-
ditions which should govern the size of the Indian army has been tully

accepted by His Majesty’s Government. But whatever may

. be said on this question, I have. another paint to put forward in
this connection which seems to me to deserve better attention and that is

the question of reserves. The Assembly recommended with the approval

of the Government of India in 1921 that we should have a short service

system followed by a few years in the reserve. The Inchcape Committee

referring to this subject said:

* If this proposal is adopted we consider that the peace establishment of battalions

sbould be gradually placed on a cadre basis which might ultimately be fixed at say
20 per cent. below the war establishment )

and they added that

*- the proposal to i o the period of enlistiiient with the colours would also ultimstely
reduce the nmbe;nc;;“rs:cnieu required ammually.”

Mr. Burdon, the Army Secretfary, speak‘ing m this House in July 1923
with reference to this recommendation said:

“If it could be fulfilled it would undoubtedly emablé important economies to be -
éflected because the essence of this recommemdation is that a portion of the reinforce-
mlsroqniredinnrnhmldhpncaﬁmbeheldmmmsmdofmtheuhn
list.”

Sru.

Now, this svstem of reserves has beerr accepted by His Majesty’s Govern-
ment and is being given efféct to. Perhaps the system has beem for too
short s period in operation to have led to ecomomies. Or it may be that
reserves are not large emough to ensble Government to think of making
ahy reductions in thé peace establishment of the Indian battalions. But a
élear enunciation of the policy of Government on this matier is one-
ot far greater moment than any &conornies that might imnediately be in-
gight. I should like to know whether in view of what Mr. Burdon said
i this House the Government of Indis would, assuming that the size of-
the reserve or any other condiderstion relating to it permitted, seriously
think of carrying out the recommendations of the Inchcape Committse in.
this connection.

Lastly, Sir, in eonneotion with the growth of expenditure I should like-
to mdlke an inquiry with regerd to capitation charges. We were told by
Mr. Burdon that the Government of India was very keen on this makter
and that it would leave mo stons unturned to arrive al s settlement
satisfactory o India. I do not know whether any settlement _ohus
Hgen under diseussion for .a sufficiently long time. The House is .
Jofe entitled to hope that the matter has by mow been satisfactorily setiled.
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Skeen Committee which dealt with the establishment of an Indian Bandhurst
and selection of Indians for commissioned ranks would be available by now.
It has however not been published, and we do not know when it will be
published. My Honourable friend, Mr. Jinnah, who is particularly com-
petent to deal with this subject, will I am sure speak on it. I will there-
fore not say anything about it myself. But I would ask your permission
just to point out one or two considerations in this connection. The Gov-
ernment of India appointed a Committee known as the Military Require-
ments Committee in 1921 to consider various questions connected with
the army; and if the reports in the newspapers speak truly, another Cum-
mittee which was probably a sub-committee of the Executive Council and
was presided over by His Excellency the Commander-in-Chief was ap-
pointed to consider the Indianization of the army. The reports of these
Committees have not seen the light of day. But British newspapers
some vesrs ago published a summary of their recommendations. I do ok
know tn what extent that summary was correct. But our past experience
.tellg us that they seem to have special opportumities for having access to
-confidential information. It may therefore be that the reports that ap-
peared in the British newspapers were true; and these reports told us that
the above-mentioned Committees between themselves were not merely
m favour of accepting the Resolutions passed by the Assembly in 1921
but approved of the idea of a substantial annual increment on the analogy
of the increments in the civil services, with regard to the appointment of
Indians to the commissioned ranks and of the Indianization of the army
within & reasonable time. If it is so, Sir, then our demand gains cnn-
siderable strength in view of the fact that both these Committees ware
presided over by His Excellency the Commander-in-Chief. The authorities
" in England, had they observed the convention which was formulated by
the Joint Select Committee of Parliament in 1919, should certainly have
given effect to the recommendations of 1921 as the Legislature and Govern-
ment were of one mind. But so far from anything having been done in
the matter, we find that we are as far as ever from being admitted to the
commissioned ranks of the Roval Air Force, the Royal Artillery, the Royal
Engineers and the Royal Tank Corps: and in response to our demand for
25 per cent. of the recruitment for commissioned ranks annually,—I under-
stand that about 80 are being recruited through Sandhurst_and about 12
through the universities—what we have been given is the scheme which
proposes the Tndianization of 8 units. Now I would respectfully point out
to the military authorities that this scheme is wholly insufficient to satisly
the aspirations of India. Indeed it looks perilously like a scheme for the

segregation of Indians in the commiesioned ranks and must therefore Le
condemned.

Lastly. 8ir, T would refer with great trepidation to the proportion of
the British to the Indian Army ih India. This too formed the subject of
a Resolution passed by the Assembly with the approval of the Government
of India in 1921. The Resolution recommended a gradual and prudent re-
duction in the .ratio of British to Indian troops. Perhaps in com-
parison with the figures of 102122 when the number of Britpph
troops was very high in India some reduction has already tsken
‘place. I understand that the normal proportion of British to Indian troops
ds as' 1 to 2'5; al present it is ag 1 t02'65,” But the Indian point of view
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naturally is that the valour of the Indian Army having been tested not
only on Indian battle fields but on other battle ﬁelds, where conditions were
greatly dissimilar to those prevailing in India, the Indign Army might be
relied upon to & much greater extent than before for the protection of
India against external invasion. The view that the Army Department holds,
Bir, is that the Indian Army requires a certain proportion of British tmops
to stiffen it. I am sure they mean to cast no reflection on the Indian
Army; but their view is scarcely likely to appeal to this House. Ome can
well imagine that if the British flag flew over some countries, which are
fortunately independent just now, it would be held that a certain propor-
tion of British troops was necessary in the armies of those countries in
order to have the best possible fighting machine. B8ir, while I have no
objection to due praise being given to British officers and soldiers for the
work done by them, it seems hard that praise should be given to the
Lritish Army in such a way as to reflect on the valour of the Indian Army.
If the Indian Army is trusted there should be no difficulty in allowing
Indian troops to replace British troops.

Sir, the military question is one of far greater importance than the
question of expenditure or the number of posts occupied by Indians. With
its ultimate solution is bound up the solution of the question of self-Goy-
emment in India. That is why, 8ir, Mr. Montagu speaking on the Third
Reading of the India Bill said:

“ Don't deny India ulfﬂomnmthmahemnothhhnrﬂpnshm in hu'
own defence and then deny to her people the opportunity of defen

Yet I submit, Sir, this is the policy that is being pursued at present. It
is a policy that has burnt itself into the soul of India. It is a i
that has created far more bitterness than anyv otheér policy. Although, 8ir,
‘s new Member of -this Assembly, I venture to think that the House really
Tegards the solution of this question, namely, the position of Indians in the
Army, as one of even more vital importance than that of constitutional re-
Yforms (Hear, hear), and I do hope that it is from that point of view that
Government will try to approach this matter.

Mr. 0. Duraiswamy Alyangar: Sir, I wish to stale that I regret a few
unhappy words used by me in reply to an interruption from my Honour
able friend, Mr. K. Ahmed this moming. Sudden jocular interruptions in
the course of a serious speech draw out sudden replies which adopt a word
used by the interrupter himself. In this case I am happy for one reason
that my Honourable friend Mr. Ahmed, between whom and myself there
has been a very good feeling for the last three years, ‘anticipated me and
~came to me to say that he tcok my remarks in the very spirit of good
humour which I meant to convey. "However, 1 wish to withdraw those
words which I do not wish to repeat.

Mr. President: I am glad that t.he Honourable Member has accepted
the suggestion of the Chair. :

' Mr. K. Ahmed: I thank the Honoursblé Member from Madras. I
nlwn_vi take evervthing in good humour. I have knhown the Honourable
Member for the last three yvears and he hae always been my good friemd

I would never have thought that he would say anything unparliamentary
to leasd me. Anyhow I did not hear from a distance what he said
1u.ut. now, but 1 have the greatest satisfaction in knowing that something
in the way'of an apology has been expressed with'which I.am fully. mmﬁed
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Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): I think, Sir;
it will save the time of this House if I speak on the motion of my Honour-
able friend, Pandit Kunzru. I had tabled a motion which ran as’follows !
““ To discuss the Militarv Policy and Programme '’ while the words of his
amendment are ‘'‘ General Policy and Expenditure '*. Therefore, Sir,
I think I may take this opportunity of speaking on his motion and I shall
not move the motion that stands in my name.

Now, Bir, dealing with this question, when the Commander-in-Chief
spoke a few days ago on the general discussion of the Budget with regard
to the military question, I certainly expected him to give us some kind of
policy or some kind of programme which he is prepared to follow, or which
he has thought out. Sir, the statutorv position of the Commander-in-
Chief in this House, if I may read it in the terms of the opinion of the
Esher Committee. is that of a Minister in charge of the Army of India.
The Esher Committee when they came to frnme their recommendations
were definitely ahd unhesitatingly of opinion that the Commander-in-Chief
alone should have the right to offer military advice to the Government of
India, and that he should have no military colleagues on the Executive
Council. Sir, the Commander-in-Chief therefore is, so far as this House is
concerned, a Minister in charge of the military affairs, like the Minigter
who sits in the House of Commons, who is responsible for the policy and
programme so far as military questions are concerned. Tadlking that analogy
for a moment, what did we get from the pronouncement of the Commander-
in-Chief? Most of his speech in giving us an account of his tour trips for
the whole of the year came to this. He said to us that the Inchcape Com-
mittee had recommended a cut. That was a pious hope but it cannot be
carried out. He said that he cannot do with a single man less in order to
maintain the efficiency of the army necessary for the defence of this
country. He said he cannot do with a single rupee less if he is to keep
up the efficiency of the Army and if he is responsible for the defence of
thie country. 8Sir, I ask this question, is that the policy, is that the pro-
gramme which His Excellencv was pleased to place before this House as
the result of his stewardship for the whole vear? Is that all that ought to
be said on this question? Is not the Commander-in-Chief aware of the
Resolutions that have been passed in this House year after vear? Has he
given any thought to any of them? Has he considered the opinions of
this House which have been expressed over and over again? Not a word,
with regard to various matters regarding his Department was heard from
him. Not a word is said. T must say that T was absolutely disappointed
in his statement which was nothing but a bare assertion, an inse di»it of
the Commander-in-Chief, that everything was well with his Department
and there was no great event to refer to—no reasons, no grounds, no
‘paliey, no vrogramme. Now, is that to be expected from ome who holds
the position of the Minister in charge of the Army of this country from
bis annual pronouncement of his stewardship? B8ir, you would
naturally ask me, what is wrong with us, what are we complainidg
about? Sir, what is wrong with ws and what we are ecomplaining
‘dbout is this, that the Government policv and programme with regard to
the constitution snd the organisation’ of the Army ie still the same as they
‘wére in the davs of the Faust India Companv. Is the Indian Armv $o
cofrfinue as &' Bif¥isH garrison stationed Bere in India? TIs the Indian Arwvy
¢ éonftinue ns an' Tmperial foree, Buropean and Indiay, & body of troope
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.under the Crown? Is this Army not to be changed? 1It-is one of the ques-
-tions which I ask the Commander-in-Chief. Sir, if you maintain the funda-
mental principle which underlies the very constitution and the organi-
sation of tais Army, then the Commander-in-Chief may come here year
after year and tell us that he cannot do with a single man less and a single
rupee less. Now, Bir, 1 ask the Commander-in-Chief what progress or
what efforte has he made with regard to what I will read from Mr.

Burdon's book. This is what he says with regard to the Indian Territorial
Foree :

‘" The censtitution of the Indian Territorial force under an Act passed in 1920 (and
we Are now in , was primarily the outcome of mew political conditions introduced
into India by the Montagu-Chelmsford Reforms Act of 1918. Self-government cannot
be & complete reality wit the capacity for self-defence. When the first phase of
representative institutions was established, the political leaders of India naturally claimed
that India shodld be given wider opportunities of training themselves to defend their
own country. The Territorial Force is in fact one of several aspects of the Indianisa-
tion of the military services which has been previonsly mentioned as an important feature
of the present day history of the Army in India. The Force is intended to cater,
amongst other things, for the military sspirations of those classes of the population
to whom military service has not hitherto been a hereditary profession. It is intended,
al the same time, to be a second line to and a source of reinforcement for the regular
Indian Army. Membership of the Force for this latter reason carries with it a liability
for something more than purely local serviee or home defence. It may in certain circum-
stances involve service overseas. The force is the direct successor to the Indian section

-wof the Indian Defence Force eveated during Abe War. It has been modelled on the old
militia in England. The essence of the scheme and organisation consists in training
men by means of annual embodiment for a short period in successive years. By this
means the Indian Territorial Force wmits can be given sufficient preliminary training in
peace 4o enable them, in a comparatively short period of intemsive training, to take tghotr
place by the side of regular units in war.”

Now, Sir, I ask the question what have you done? This was in 1920; we
are in 1927; what have you done? Did the Commander-in-Chief, as our
Minister in this House, tell us that these are the efforts we have made,
that these are the steps we have taken, and that these are the results
which we have achieved? Not a word. Did he give us any idea as to

what progress has been made and is expected to be made?

Sir, that is only one aspect of the case. Let us take the second aspect
of the case. I might say here by the bye that’ we heard my Honourable
friend Mr. Young who really is in a very unfortunate position because he
can only say ‘* What can I do? The Secretary of State for India has not
informed me about anything yet.. That is all that I can say.” We tell
him, ‘“ Well, what have you done about the Auxiliary Force and Territorial
Force Committee’s recommendations—recommendations made as far back
as January 1925, while we are in 19277’ Mr. Young nods his head. Of
course he cannot help it; he is not in & position to do anything because
he has not vet received any orders from his master. What can he do?
He says: ‘‘ The Government of India at least made up their mind as
-quickly as they could -consistently with the importance of the subject "—
not a little matter, says he, but a verv important matter— ‘the
-Government -of India made up-their mind . When? I think he gave us
?:e date. the 24th June 1926. ‘Well, the Government of India are to be
congratulated, Sir, that after 18 months at least they made up their mi:g‘a
and they have made recommendations {o the Secretary of -State. .. After 18
mouths. - Sir, it'is trifling with the House to get hold of this word ‘‘ little™".
‘Of course it is nmot a little thing. What my Honourable friend Pandit
Hirday Nath Kunzro meant by this was shat it is littls compared 'to many

ofher things. Tt is.a relstive term, » comparstive word! And what is the
’ .
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of getting hold of that word snd saying it is not s little -thing. ‘Of
ﬁm itg?: not a little thing in one sense. But I ssy the Government of
India took 18 months before they despatched their opinion. I have known
the Government of India, Sir, to take action within a few weeks after the
recommendations of a Royal Commission. I-have known the Government
of India to be very quick when they like—not when they do not like and
the matter then, it is said, is so big, so compl.cated and delayed. You
yourselves initiated this policy in 1920 and a Committee was appointed by
this House. It made recommendations in Jenuary 1925, and you are so
incompetent that you take 18 months to make up your mind with regard
to the recommendations of the Committee. And then you taunt us and
say ‘* What is the good of your saying this is a little matter . But thank
heavens, the Government of Indis did make up their mind. What they
have said or done I do not know. That still is in the secret chambers of
the offices either across the road here or with the Secretary of State for
India. But then we are told that the Secretary of State for India has
pot made up his mind yet. -

Now, Sir, that is so far as the Territorial Force is concerned. Do
vou think that you will ever be able to reduce your expenditure unless the
Army is nationalised or unless your policy to nationalise the Army is
honestly enforced? How can you reduce your expenditure? You may be
able to reduce your expenditure by a few crores. It may be that you may
make a cut here or a cut there. But even if you are able to satisfy the
Inchcape Committee and reduce the military expenditure to 50 crores,
what about the fiftv crores of rupees which this country will have to pay
for the purpose of keeping this Army? Even if vou agree to the recom-
mendation of the Inchcape Committee and if vou cut down the expense to
the minimun recommended by the Inchcape Committee, I say, how will you
get rid of this burden of fifty crores? I say, Bir, not until you nationalise
this Army. You may ask me what I mean by nationalisation of the Army.
T say that our Army to-day—and I am sure that the Commander-in-Chief
‘#ill agree with me at least on this point—is based on an old old principle
which has long ago been exploded, and it is this: you have found in the
past and you will find it in future, that if your standing army is annihilated
at any moment you will not be able to get a second line of defence because
India is not given an opportunity to get itse ready for the second line
of defence. You must prepare the nation to stand behind. No country
to-day is 8o backward, no country to-day can poesibly recognise the foolish
policy which is pursued by our Government. What is your policy? Your
policy is this: that the citizens are absolutely denied real access to any
kind of militia or citizen army or anv kind of any other scheme. Mr.
Young is shaking his head. I know of vour little limited Territorial Force
of a few thousands. Go to America and see what they have done. Let
me tell you that the American standing army is only 125,000. And yet
I believe America can put into the field within two months one million men
who have received a great deal of military training. '

The Honourable Sir Alexander Muddiman (Home Member): How long
did they take to do it in the War?

- Mr. M. A, Jinnsh: My Honourable friend the Home Member is tnly
sitting in Delhi. He knows nothing of what has taken place since the
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war. Let me tell you, Bir, that this is since the War. America realised
-during the War—that is exactly the point—America realised that they were
‘not orgsnised. But see what they heve done after the War. If you go
and -compare, a8 1 have had the ptivilege and the opportunity of seeing
# on the spot recemtly and examining their military history and records,
1 essure you the Ameriean army of to-dsy is a different story to what it
was-before the War. 1 tell you that it was after the War that they have
revolutionized thew entire military organization and I believe that
within two or three months they can put one million men in the field.
How many men can you put? What have you done? You have made no
gort except that you passed in 1920, the Territorial Forces Act and you
dre still fooling with this scheme (An Honourable Member: ‘* Eye-
wash '); and when this House pressed the Government when the question
came up about the Auxiliary and Territorial Forces, then a8 usual the Gov-
erngeent thought the best thing to do to switch off this attack was to
appoint a Committee. The Committee- was appointed; the Committee
‘made its report very promptly, I must say; and the Government of India
is sitting on it now—I beg your pardon, I mean the Secretary of State.
I suy, therefore, that so long as you adhere to this old exploded policy of
vours, o long as vou pursue that policy, you still maintain the fundamental
principles of the East India Company forces; they are merely forces of
the Crown. .It is an extraordinary thing,.but there it is. Who is respon-
sible for the Army here? Is the Commander-in-Chief responsible for it?
Can he do anything? He cannot do anything at all. He can only advise
the Government of India at the most. What can the Government of
India do? Under the Government of Indis Act the army administratiaf
is vested in my Honourable friend the Leader of the House who represents
the Government of India. What can he do? He can only send a petition
to the Secretary of State for India—see section 80 of the Government of
India Act. And we had the other day quoted to us section 22 of the Gov-
ernment of India Act which gives you the power to take away troops from
India to any part of the world to be emploved there. We have got no say
in the matter. Therefore, I say, Sir, that you will never be able to reduce
this horrible burden upon the people of India so long as you maintain the
fundamental principles underlying your policy, your organization and the
presept constitution of your army. We shall never under this vicibus
system’ be able at any time to say ‘* Take away the British garrison from
thia country . We are told very solemnly, very seriously, by no less an
authority than Lord Birkenhead, the Secretary of State for India, that
there never has been a serious propoeal from any responsible quarters in
India that the British garrison was dispensable. How can it be?
How can any responsible person tell you to take away the British
garrison? What is there to take its place? You will not allow
anything to take its place, and then you ask us what will happen if the
Brtish garrison is taken away. My indictment against the Government
is that unless you change the fundamental principles of your policy any
organization and constitution of our Army, you will never be able either
® make India ready to defend her hearths and homes nor would India
ke able to reduce this grinding burden for which the people of India have
to pay vear after vear and suffer. That is what T have to say so far #s
thege two general propositions are concerned. -

Now, let me get to something more in detail. We were told that the
vears 1920 and 1921 were fortunate years for India. We had almost
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Bandhurst at our door. We had the Koyal Commission accelerated; we
had promises that 'l repressive laws and measures would disappesr; that
India would be ‘areountry where real freedom and liberty would prevadl,
:and that India was on the high road to achieve Swaraj or self-government,
‘to which the British. Government weve irretrievably committed and pledged.
“We were also told that it was the considered and definite policy of the
‘Government of India to Indianise the Army, that already 10 commissions,
‘or rather 10 admissions were given at Sandhurst. And when I pressed
“the Commander-in-Chief Lord Rawlinson in 1824, I said, ** Yes, you have
given us 10 admissions at Sandhurst,—there cannot be any doubt abowt
that ', but (and some Honourable Members who were then present in the
House might remember) I pointed out that at this rate, what can we
“achieve. If we ewere only to have ten admissions, there were bound to be
some failurés out of the ten admissions and we may get, as we are gejing,
5 or 8 or 7 out of these that are admitted. At this rate, I went through a
little feat of mathematical performance and I pointed out that at this raté,
it will take centuries. If you are going to Indianise the Indian Army
proper, leave the British garrison on one side, the Indian Army proper
requires in the combatant forces 3,600 officers, which gives you on
.an average—and- I do not think this figure can be challenged—on an
average a wastage of 190 or 200 per yean and if you are going to get § or
6 Indians as commissioned officers, how many years will it take, to
Indianise the Army so far as the officers are concerned? I think various
.Members gave their answers in the House at that time and it came to
several centuries. Well, then, at that time, Lord Rawlinson, for whom
I had a very great admiration and a very great respect, because I felt in
my private conversations with him that he was determined to h.lp us
and I pay my tribute to his memory, very rightly then got up m‘h;aid:
““Why does the Honourable Member there take it for granted that The ten
admissions are going to be permanent’'? A very good answer. Then 1
naturally said: ‘““When are you going te increase this number''? To that,
‘of course, he was not able to give an answer because there is always the
‘Secretary of State for India: and therefore he 'was not able to answer that
question. " In 1925, we came back to the blood. That debate was over, and
“Bir, it was in 1925 that sgain Government, at any.rate the Govermment of
Tndis, realised that it was impossible to resist these attacks and my Hon-
- oursble friend. the Home Member—who had.the homour and he will live
in the military history of ‘Indis—made & premeuncemasnt. .Now, what .was
“'the pronouncement? The pronouncement :'was—I am:. giving you the
' :illjbstﬁnc:é not th:adwmd&—-ﬁhat the (ti:;hd &rgmwh!:u a Commi
ould appointed. (Laughteri) Lajypat :Rai: ‘“In place of"
Army.") 8ir, beggars cannot be chsosers and even on t.his}) side of the
House we said: Very well, even that is some sort of a beginning: let us
have s Committee. And so we had a Committee, and that Committee,
Bir, is known as the Sandhurst Committee and I think some Honourable
* 'Memters here must have heard of it. [An Honourable Memirer: *‘ The
8keen Committee ). No, no, the Sandhurst Committee. « think ‘the
, Honoursble the Home Member agrees with me. It was called the
Sandhurst Committee because we hoped that at any rate through this
* Committee Bandhurst might come to India.  Well, the Committes work-
"‘_" and the Committee is gons, the: Committee is dispersed and
digsolved, and Bandhurst is still far far away. It is still at Sandhurst end
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not m India. (An Honourable Member: ‘‘ Aaross- the ocean.”’.) Now,
Sir, what do we find? Of course, my mouth is closed to a certain extent.
They have locked my mouth by giving this Committge and putting me on
it-as ® member. (An Homourable Member: ** Why should it be closed ?*’)
Because the convention and the Official Secrets Act apply to me although
I am a non-official member. (Am Homourable Member: ‘‘ You are
mueeled.’”) Yes, I am muzzled, to that extent. But, Sir, what do we
find? The members of the Sandhurst Committee were appointed, and
the Committee commenced its sittings on the 1st August 1925. It has

worked and it has made its report. Bir, the report was made and signed
on the 4th of November.

Mr. G. M. Young: May I interrupt the Honourable Member for a
moment? It is perfectiy true that the Honourable Member himself
signed the report on the 4th of November, but it was not signed then by
some other members, for reasons known only to themselves: and it wae

. not presented to Government till the beginning of December.

Mr. M. A. Jinnah: I put my signature to it on the 4th of November.
I put it on that day and I remember the date. I stand corrected by the
Honourable Member there. It is quite possible that some of the members
did not sign because they were not in Bombay at the time. I did not
snow that it took such a long time to obtain the signatures of the others,
but I will stand corrected. I will take my date as the 1st of December
instead of the 4th of November. I will make a present of the remaining
days of November to my Honoursble frend Mr. Young.

Sir Victor Sassoon (Bombay Millowners’' Association: Indian Com-
mésce) : Make it the 4th of December. :

dAr. M. A. Jinnah: I will make it the 4th of December. What do
we find? We were told by Mr. Young that this report was sent to the
Secretary of State for India in Januarv, 1927. When I asked a qpestion
what was the answer? The answer was, ‘‘We have not yet heard any-
thing from the Secretary of State for India,’’ and they had not even the
power to publish this report, leave alone taking any action on the recom-
mendations conta’ned in it. Sir, the Committee was appointed by the
Government of India, and the Gevernment of India is so thoroughly im-
potent that it cannot even publish the report of a Committee that it has
appointed. 1 ask the Honourable Member, ““What is the difficulty?”
I do not ask you to commit yourself to anything, if you are so helpless.
‘But why don’t you publish this report?

Mr. M. R. Jayakar (Bombay City: Non-Huhsmmacian Urban): It is
a subordinate bramch of ‘administration.

Mr. M. A. Jinnsh: What do we find, Sir? Reading Reuter’s telegrams
what do we find? Questions were put in the House of Commons and
what ig the answer of the Secretary of State for India? What does Lord
+Winterton, the Under Secretary of State for India, say? He throws the
blame un the Gowerrment of India. He says.this: ‘‘Replying to Mr.
Walter Baker Earl Winterton said Lord Birkenhead had seen a copy, of
the weport of the .Sandhurst Committee "—how wonderful—" but he had
nab yet received the Government of India’s views on it.”’ ‘Sir, this is
dated the 7Tth of March.

Pandit Madan Mohan Malaviya: Is thel carrect?
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Lals Lajpat Rai: It must be.

Mr, M. A. Jinnah: Perhaps my Honourable friend Mr. Young  will
tell: ug he knows nothing about it. Sir, another question was put before
t.hak ‘on the 14th of February Mr. Pethick-Lawrence asked this question:

‘ Whether the Under Secretary of Btate for Indis was aware that the Sandhurst
Gommtue concluded their labours and signed their Report on 4th November, 1926,
when it is proposed to publish the Report; whether the Government have considered 1t,
and, if so, what action the\r propose to take in the matter !

The answer given was this:

*“ The answer to the first part is yes; to the second and third parts, that my Noble
Friend is not aware when it will be publuhsd by the Government, whooe views on it
he has not yet received. The fourth part, therefore, does not arise.’

1 ask the Honourable Member over there, the Army Secretary, why he
has not sent his views.

Maulvi Mubammad Yakub: He is still too young to form any views,

Mr. M. A. Jinnah: This is how the question stands with regard to the
appointment of the Sandhurst Committee and not publishing the report
of that Committee. Leave alone those glorious davs of 1920 and 1921
when this Assembly had I am told competent and reaponmble representa-
tives. (An Honourgble Member: * Helzs hear.’’) Says an Honourable
Member ‘‘Hear, hear.”” I -think we ought to be ashamed of ourselves
that we sit here to be trifled with by the Government who are sitting there
tight. In 1924 the debate is raised. In 1925 the Government’s hands
are forced to appoint a Committee, and we are in 1927 and what do we’
find? We find that the Government declines even to publish this report.
No wonder, because I say and I say it deliberatelv that they have no in-
tention, they bave no real desire to meet the universal pwblic demand
backed by the entire public opinion and by the Members of this House.
I say remember that this is being very carefully watched by a large body
of people outside. Here let me refer to the methods which we are advised
to follow with a view to getting the Government to move or to do certain
things for us. We had a formula which issued from a verv high autho-
ritv, the Secretary of State for India. That formula was that if the
responsible leaders will co-operate the British Government will not be
niggardly ; they are not slaves of dates—of course, they are free men—they
will be gererous. That was the formula which came in 1925, when that
debate took place on the report of what is known as another committee
which stands equally condemned by the Secretarv of State for India—the
Muddiman Committee. Later on, we got another amendment or addi-
tion to that formula, and of course, our Government changes as i suits -
it. We were told a little further that the responsible leaders should not
only make up their minds to co-operate but salso that they should engage
themselves in settling the communal differences. This amended formula
held the field for a considerable time. What do we find now? We had -
. another- formula a few days ago emanating from no less a person than
“the Finance Member. And what is that? Hope, charity, faith—hopg,
faith, charity (An Honourable Member: ‘* Love.”’) Yes; and love—ooea-
dionslly love, he added. (Laughter,)

I wonder to myself—is there any hope ? (Honourable Members: ** None."")
Can you have any faith? (Honourable Members: *“‘No.””) Is there any
room for charity? As to love (Laughter) what do you ind? Even it that
wige advice of the lady. ffiend -of Mr, Jayakar could not move the Home

.
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Member, is there any hope left after that? We do not stop there.. We
had a new formula from the Home Member who spoke a few hours
after the Finance Minister. He showed us the method and he advised
as to how we can get somcthing out of this wicked and Batanic Govern-
ment. What was that formula? He said, “‘If you live by the ford you
must make friends with the crocodile.”” Where is the ford and where is the
crocodile T ask, Sir. He did not stop there. He said, ‘‘You must try
and persuade the Government.”” To make friends is one thing and per-
suading is another thing altogether. He did not vet stop there. He said,
*You must treat Government kindly.’’ I know what his ambition is.
The other day he told us that he would rather be a director of a tramway
company. I arh prepared to make him one, if he will consider it “kindly
treatment”’. (The Honourable 8ir Alezander Muddiman : *‘I accept it.””) If
he cannot do better than what he has been doing let him become a director
of a tramway company. Like cinema films, these formulas are changing
and moving in front of us but we get nothing out of them. I ask the
Honourable Memter seriously whether this is the way to treat this
House or to justify the aassertion that your policy and your military
programme are really in the interests of India and that you want to
help India. 'There can be only one verdict—that it is not so. In
the meantime we find that we pay £80,000 to Sandhurst as a con-
tribution. We pay £30,000 to Woolwich where even to-day an Indian
is not admitted. We make a contribution to Chatham of £15,000 where
Indians are not admitted. @~ We have got a Royal Air Force a portion
of which has landed on India. It is mot an Indian force but you have
to make provision in the Budget and pay for it. 'What is the tofal
number of that Force? The total establishment is 227 officers, 1,777
Britigsh other ranks, 202 personnel of Indian technical section, 130 Indian
clerks, 8 schoolmasters, 8 regimental munshis and 713 followers. There
is not one Indian holding the position of an officer in that force and we-
are making a contribution year after year fo this. This really is the short
history of your policy and your programme. The Commander-in-Chief
came here the other day and made a pronouncement. He
might not even have taken the trouble of coming here and wast-
ing his time. He might have remained in his palatial house in the enjoy-
ment of all his comforts and luxuries and drawing a big salary from the
revenues -of India. Sir, the onlv answer that he was pleased to give us
was to the criticism of Colonel Crawford, and that is the only note of
regret which he struck; 1 will read it in his own words. He said:

&P,

‘* My Honourable friend, Colonel Crawford, has referred to the very difficult subject
of ‘the supply of British officers to the Indian Army. At the present moment we are
not in effect recruniting many officers, partly owing to the fact that we have been reduc-
ing regiments from time to time. Whenever a unit returns from Mesopotamia or from
other service across the seas without relief we are able tu utilize the officers of that
onit for general use in the Indian Armry, and bave so far been able to keep up the
strength. We have not been getting boys from Sandhurst in the numbers we want.” °

‘* We are not getting the boys from Sandhurst we want.”’. Why not?
Why not? I will tell you why not. It is from your own country-"
man that this interruption came, it is your own countrymen who
have been poisoning the "minds of the British youths. That is why--
that is why you are not getting British toys; and now I have told
yous why not. That is exactly why I want that my Honourable friends
will agree with me, will support me—that is why, I want, B8ir,
that this report should be published; and I am very happy to
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say that this is & report which is almost a unanimous report in a practi-
cal sense of the word. It bears.the signature of a great soldier, Sir Andrew
Skeen, to whom I openly on the floor of this House express my thanks-
for the way in which he presided over the Committee, and for the ability,.
the skill, the sympathy that he brought to bear upon this great question
which we were investigating. (Applause). Sir, I therefore, say that the:
Government stand to-day absolutely condemned; and I say this in all
earnestness, and I say this, that at least you should publish this report
without delay. Now, Sir, I have got nothing more to say—and I shall
wait—and I shall wait although I do not know which formula I should
follow. I do not think, Sir, it is possible to follow any formula, -but T
ghall wait; and I hope that even to-day, even to-day, the Commander-in-
Chief will give us some ray of hope.

Risaldar-Major and Honofary Oajtain Kabul Bingh Bahadur (Punjab:
Nominated Non-Official): Sir, as I am not an orator nor a politician, I
hope the House will be kind enough to overlook my shortcomings. I wish
just to say a few words, Sir, with regard to the action of the Government
in starting taking Indian officers for the King's commissioned ranks. At
present suitable youths, with the necessar§ education and good physique,
are not readily forthcoming, but I hope the number will go on increasing.
T have often heard Honourable Members saying that they wish to see
Tndians filling all the ranks of officers which are at present filled by British,
but I think they do not know that when in 1923 Government named
certain regiments and issued orders for all Indian King's Commissioned
officers to be transferred to those units, most of the young Indian officers
.expressed their intention of staying with their former regiments. remarking
that they would be able to learn their work much better if they remained
and worked with British comrades. To help Indian commissioned officers
in aftaining to the King's commissioned rank, the Government started
a cadet ‘school at Indore and thus enabled about a dozen Indian officers to
get King’s commissions and a couple of dozen straightawayv from the
regiment were promoted to the British ranks and in addition granted
Honorary King's commissions with full pay to about 200 Tndian officers.
Then after a short time Government took advantage of the Indian Educa-
tional Corps in training and educating Indian officers and ranks, so that
sclected persons from these ranks could work up for the King's commis-
sion. I have heard some Honourable Members asking the Government
to stop recruiting British officers from England for the Indian Army. D¢
they ¥mow, Sir, that a considerable percentage of the young Indian King's
Commission holders resion their commission after one or two years’ service,
which means waste of energy, money and time. I ask Honourable Mem-
bérs to use all their influence in making Indian youths ‘stick to their jobs
and work up'to field ranks. The question of a military college in India is
the subiect comsidered by the recent Skeen Committee and I cannot
speak on it further. But I should like to submit that it will be a ve good
thing i sons of the British officers of the Indian Army are grantz con-
f:ﬂ_i,-hﬂﬁo‘hg and allowances in the same way as is granted to sons of Indian
officers ‘st Sardhurst. so as to encourage British youths %o come to Indis
and tidttlhtie Itgfi.ita'n fﬂ;t:lfhutgt. a.n'ﬂhtohmfx with their Iﬁﬂim{wnrades ‘and
create that snirit n owship ‘which is so n \ '
porfofinance oF miffts du’!y.p ecesssry for the successful
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Then, Bir, some Honourable Members wish thqt the , of British
WP! . India lhould be cut down. Can they imagine, Sir, what will
te of oﬁm;a in case of g big war maritime trsmport is rendered
possl d we do mnot have Britigh reinforcement which we would re-
uire to tn up for the casualties which inevitably oecur in warfare?
%tmdes the existence of British troops in India is very necessary to k
he training of the Indian Army on a proper level with Oontmenea
qpmes, because the working of Indian and British troops together makes
it pops:ble far both elements to know each other and to make up éach
other's shortcomings. Lastly, Sir, the demand that the Army Budget
should be reduced is not opportune, because a war of the great magnitude
which we had necesgitates the reshuffling and reorganization and careful
training of new formations, supply of new £e.apons of warfare, which means
-money. Therefore I shall ask them not to press this demand; moreover,
a great amount of money is spent to pay Indian scldiers who come from
rural classes and improve their health, %lysm and character.
. ¥he Menourable Sir Alexander Muddiman: Sir, it was not my inten-
tion to have intervened in this debate, but listening as I did to my Hopour-
able friend. Mr. Jinnsh, I thought I would like to say a few words on
she question before the House, not of g detailed character, not endeavour-
ing t0 muke a case in that way, which I leave to the compet-ent and able
bands of the Army Secretary. The House will pardon me if I make a few
general observations on Mr. Jinnah's speech while it is still fresh in the
memoary of the House.

The first observation is that in mentioning the three formule at his

disposal there is no question which formula Mr. Jinngh has adopted. A
‘wore pursuasive speech has never been listened to, and if the Gevernment
is wot melted by it, I feel they would be tery diffieult to melf.
- I I understood him correctly, and I think the date which he quobed
was correct, he said that I announced to this Houde the appointment of a
Gemmittee. He made a certain amount of play about that Committes
a8 bbhough I ought to have done more. That Committee was duly ocom-
vened and apparently spent up to December, 1926, in their deliberations
which I am sure, when published, will be of the utmost value to the Gov-
ernment of India. Considerable time therefore was spent in preparmg
that- repoxt, sad it apparently reached the hands of Governmens$ in 1926
and waus transmitted bhome within a month. That does not seem an ox-
«eesive armount of time to take in the transmission of a report.

Mr. M. A. Jinnah; It takes only a fortnight.

The Honourable 811' Alexander Muddiman: Still you must ailow ics
‘offi¢ial delays that occurred in transit. It probably had to be printed an
it is not a wonder if a considerable number of copies had to be printed;
therefore there was no particular delay there. We are now in Mgrch,
Mr. Jinnah is naturally anxious to see his report. He was rather inclined
tc lauch at me for suggesting that the appointment of the Committee wag

+yquable. but T gather from his remarks, and particularly his cloging
remark that he regarded this report as really a distinctly important step;
therefore the announcement of the Committee was pot the small thing
he apparently in portions of his speech was inclined to consider it to be.

- We have it on his authority—and I am prepared to accept it—ihat ik js
¢ most valuable report; therefore we have dome a considerable amoumd
in fhe direction which' he has so muoch ab heart. And here, not speaking
A0 a8 dificial capadity, I.do eympathise w&hhnnmhnianmfornnm
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army. If this country is ever to p 8 on the lines he hopes it to pro--
gress, that must be one of the steps that must be taken. He was inclined,
bowever, to exaggerate the economy that would result from a national army.
If, as I understand him, the Americans really are in a position to put &
million men into the field in two months, which I understand is what he
wishes for India, and in a country with these vast frontiers and vast com-
mitments a national army of this size would possibly not be too small.
without the British Navy. I will leave that for military opinion. But if
this country is to be ready to put & million men in the field in two months,
that will involve an expenditure which will certainly not be less than the
expenditure this House has to meet on the existing arrangements. L
should like, if there is any military althority prepared to give an estimate
of that, to hear what would be the cost of merely arming troops with
modern weapons in these numbers, and whether really America is in a
position to do that, and whether any country in the world is in a position
to put a million men in the field in two months. Then, Sir, he complained,
and I must leave the afiswer on that point to authorities more competent
than I am to meet the charge, that Indianisstion has been verv slow.
Speaking for myself, one has the feeling that that is a complaint not alto-
gether without grourids. What the gmungs are and where the blame is
I do not propose to attempt to assess, but I sympathize with Mr. Jinnah
in his regret on that point. Whether it is possible to go more quickly
I cannot. say. It is quite possible when we are able to take action om
the Committee’s report, progress may be made in a more rapid manner.
‘Then_he spoke on the necessity for a second line of defence, and he looks
forward I gather to the tifne when there will be such a second line of
defence in India. My Honourable friend Mr. Mackworth Young I think
will be able to make a point or two on that head and I will leave that por-
tion of Mr. Jinnah’s speech for him to deal with; but speaking generally,
T do feel that. hearing the speech, the impression left on my mind was
that Mr. Jinnah is not really so despondent of the future of this important
problem as he appeared to be

+ Mr, M. A, Jinnah: T created a wrong impression.

The Honourable Sir Alexander Muddiman: It was unfortunaste; my
Honourable friend is so clear on the impression he really wishes to create,
but I do think he did create such an impression. I sympathise with him
entirely in his being a little nettled at the delay in the publication of this-
report to which he naturally as a signatory sttaches so much importance,
but I trust he will not go to the extent of voting for a deprivation of
:Rs. 1,000 from the grant for the Army Department.

Mr. M. B. Jayakar (Bombay City: Non-Muhammadan Urban): Sir,
T rise to support the motion which is being debated before the House,
and in doing so, T shall not tire the House bv quoting facts and fizures
{(Laughter), and T am unable to do so for the simple reason that, with the
view that T might make a useful contribution to to-day’s debste. about
‘two or three weeks ago, in that cold room a few yards awav which we
cail the Liprary I wrote an order that I might be sent by value payable
‘post ‘& few reports desling with this ouestion. That was about Ywo®or
‘three weeks ago, but I have not yet had the pleasure of receiving any
iof these reports from the publication department of the Government.
‘Bomebndy com‘p]ninocf the other day in this House. that the publication
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department of the Government moved on very slow wheels. I have nos
had vet the pleasure of receiving any intimation whether these reports
have been despatched or are in course of transit or when I would receive

“them. ’

. Mr. President: Has the Honoursble Member not: received nry ack-
. knowledgement?

Mr. M. R. Jayakar: No, Sir.

Mr. President: I regard that as an act of discourtesy on the part of
the authorities concerned. ' -

Mr. M. R. Jayakar: Well, Sir, I am pretty well used by this time"
to many discourtesies, and this is the least of them. Therefore. I pro-
pose to speak to-day from the point of view of a man to whom %this
problem presents iteelf as an ordinary Indian. I may be forgiven, Sir,
if I make a speech which may be regarded as non-expert in its character.
I remember, Sir, in Bombay, having been verv largely concerned with-
the cducation of youth in colleges and schools, the great enthusiasm
which we witnessed passing over our schools and colleges when the-
Auxiliary Force and the Territorial Force were constituted in this House
years ago. I remember also, coming to more recent times, the
. great enthusiasm which prevailed in our colleges m Bombay  when
Mr. Jionah and Pandit Motilal Néhru—no two better persons could have
been found amongst Indians—were appointed to work on the Skeen
Committee alizs the Sandhurst Committee. Day after 'day—I am men-
tiening to my Honourable friends something out of my own experience—
day after day young men came to see me. I was concerned with their
edueation and had spent a few years of my life in connecticn with it.
. They therefore consulted me. ‘‘ Shall we join the I. D. F.? 8hall we
join the University Training Corps? Is the British Government really
anxious, really honest and sincere in their desire to give us military train-
ing?" Day after day, on an average, I may state, Sir, 15 to 20 young
Jnen {rom colleges came to see me. Invariasbly my advice was ‘‘ Do
join by ull means! I believe that the British Government are this time
going to give you a sincere trial. Do join by all means!’ Shall I tell
.my Honourable friends opposite, and I will here make a free confession,
that before I came to this House I used to wonder how these men, con-
cerned with heartless policy of the Army, must ke ogreish looking,
frightful of mien! When however 1 came here, Sir, and cast my eyes
on them, e.g., on the Army Secretary, his pleasant countenance and
fascinating smile, I realised that we had not to deal with ogreish looking
men, but with a policy which made these pleasant-looking men ogreish
in their actions! To continue my narrative, the result was tha! one man
after another who joined these forces after a short experience came back
to me and said ‘‘ This experiment is a perfect camouflage.”’. 7These are
strong words. Sir, but thev are perfectly well deserved. I went into
the history of their grievances very carefully. I asked them to state in
“writing what their grievances- were with regard.to the policy pursued.-
I got elatements from the most responsible of them. I have nn time-
to go into the details mentioned in these statements, but I can eay,
reviewing them together very briefly at this distance of time, that they"
,were thoroughly convincing that this was not intended to be an honest
_experiment at all. One such fact was mentioned in the course of this |
morning’s debate ty my Honoursble friend Pandit Kunxni.-mmely, the

-
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tearing of firearms. 1 hold the view, Bir, that if Government want
to train & young man in military matters it is necessary to allow him the
use and possession of firearms; I may tell my Honourable friends the
reason which leads me to this conclusion. H you want %o develop a
sense of power which is after all the military man’s best asset in his
life, along with self-restraint and self-comtrol, the kind of feeling which
Honourable Members get when they are driving a large six-cyl'nder car
sitting at the -wheel, & sense of power and ccntrol combined, in due
proportion, which makes the best Military officer, an adwixture of
power, responsibility, control and restraint; if you, Sir, want to develop
in our young men a sense of these qualities you must give them genuine
fire-arms. Many of them have come and told me what was pcinted
out this morning by Pandit Kunzru that to begin with they were given
no rifles at all, then imitation rifles, and lastly they were given out-of-
date rifles only for a short time just for the firing period, with the result
that these young men felt convinced that Government were treating them,
i the name of training, with absolute distrust and suspicion. I can tell
my Honourable friend the Army Becretary thet many of them wished
to resign if they did not actually sever their connection with the Foroe.

Mr. G. M. Young: May I interrupt for one moment, Bir? Did the
Honourable Member take any steps to convey any of these 2omplaints
to any military authority or to the Government?

Mr. M. R. Jayakar: I did not personally make any complairts to the
military authorities, and for this reason that any interference from ** potiti-
cal agitators ’* like me would, I thought, spoil the matter; but I am
_sure thai every one of the men concerned made a complaint to the
suthorities concerned. I am sure that they complsined. e.g., to the
University authorities under whom this particular battalion was bemg
maintained. I think they complained to S8ir Chimanlal Setalvad, the
Vice-Chancellor, and I have no doubt that he must have complained to
the military authorities. 1 did not perscnally complain because I am
always anxious to avoid any interference because of the bad nsme which
we public men generally have in Government books. But to continue
my narrative, every one cf these people gave me the same storyv. Thea
T visited one of their camps. I was convinced from what I saw and
heard that the whole thing was a deliberate and slow process of killing
the self-respect of these young men. 1 know it is a very grave and
responsible charge, but. I make it before the Government Benches. The
whole policy was so cleverly devised—small pin-pricks here and there,
calculated to injure the self-respect of these youthful and enthusiastic
men. I cannot describe to Honourable Members the detailed processes.
but it was a most cold and provoking method of small pin.pricks day
after day, distributed over various actions, the sum total of which was
to destmy the self-respect of these young men and to make thein everkt
day conecious of racial inferiority and racial domination. The result whs
that at the end of sbout a year of experiment the one thing of which
these men’ were made conscious was that they had more pigment iz their
skins than they ought to have had.. Many of them said to me: ‘““The
world has grown so advanced in science. Is there no process by whish
we could get rid of this quantity of pigment in our skin? If we cah do
that. we will, advance much faster.’’ '
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Then I met one of the important men in the University Traiming Corps-
% mdll mot disclose his name for the moment. He said ‘‘The difficulty is,
Me Jayaksr, shat there is mot emough enthusisem in these youmg mem-
Vihat can we d0?’ I said “What? There is not enough enthusisem. in
the: Mahamshtss. country abous fighting? ~ Is that what yon wanb me %o
beliswe? Poople: whose ancestors had been fighting with or against the
Bubish till recantly-—and you tell me there is not enough enthusiasm. im
-such men about military cameers.”” He said ‘“Where are the officers to
ocome frem?'’ Well,. 8ir, I was angry and I gave him a reply which 1
-ghal] mepeat heve: I said ‘‘Go and seek your intrepid officers among the
detenus: you will find your proper officers there.” What does an offi-
cer want in this country or anywhere? Disregard of death, valour,
chivalry, self-respect, patriotism. If & man shows all these qualities i
this. eountry, but is discontented with a system which afferds no scope
for them, you put him in jail and call him a detenu or revolutionary.
What are these voung mem endeavouring to secure in this country?
Opportunities to distinguish themselves in all these qualities which make
life so moble. And veb there js a belief that there is not enough en-
thusisem in the Mahratta country, of all other plaees in the world, u}d
that Government cannot get good mem to fill in military forces.  Bir,
my indietment is this, that the Governmesmt are really humbugging the
peaple (An Honourable Member: ‘‘Hear, hear.”). . . .

Mr. G. M. Young: On what authority does my Honourable friend say
we cannot find young men? The University Training Corps is practically
full.

i

Mr. M. R. Jayakar: That may be so now, but, I was speaking about
the Indian'Deance Force and the University Training Corps some #me
:ago and was repeating the complaint which was stated to me by a res
ponsible man that the experiment could not generate enough enthusiasm
in the ranks of our young men. T say there is something rotten in their
system if Government cannot generate enthusiasm. I remember the
#ime, Sir, when Dr. Paranjpye went on lecturing in the Presidency of
Bombay advocating compulsory ‘military training for our youth. I had
myself the konour of presiding at such public meetings more than once,
and I can assure the Honourable the Army Secretary that as many as
two and three hundred young men used to come merely to listen to the
acheme, just to find out whether it afforded emough scope for them to go
into military training. But the difficulty to-day is that the Government
restrictions are so cgrefully framed and the whole system is so engeniously
based on artificial and disguised racial distinctions, that no man with self-
respect, who is proud of being born an Indian, can find it easy to
-work under the system. Then T was told, ‘‘ Oh. this must be a cautious
experiment. The advance can only be slow. Possibly you will get in 200
‘or 800 vears complete Indianization of the-army™. Well, Sir. we Indians,
T can tell my Honourable friends, .are a very patient people: we believe
in-transmigration also.- T may say that while this slow process igein
-aperation, I expect to die and be born again towards the end of 200 years

become - an officer in my next Lirth. Sir, T ssk the Government
‘Benches, is this the way they are treating the just ambitions of the youth
of this eountrv? I ask Government. *‘ Have you any definite policy, bave
you amy definite programme? If so0, are- you prepared to state it em
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the floor of this House to-day, in how many years you propose to makd
the armry Indian?’’ We recognisze that it must take some time, that' a rea~
sonable period must be allowed for the genuine working of this process. I am
‘not concerned with the actual number of years; 1 am concerned with: the
immediate creation of these automatic processes—I should like my friends
opposite to mark my words—I am concerned with those automatic processes
of advanve, which once begun proceed in arithmetical p! ssion automsti--
cally. I listened with great respect, with great attention and curiosity, to the-
speech made by His Excellency the Commander-in-Chief the other day. I:
expected that we were going to be treated to something which might be-
regarded as a statement of ‘‘policv and programme’’ in this connection,
so that I thought I could go back to our colleges and schools and telbd
the young students: *‘ I have heard the Commander-in-Chief; this is his
policy and programme in the matter of military training’’. But what did
we hear? We heard three statements, that the Incheape Committee
recommendation of & cut is an impossibility; the recommendation was
made by them in a fit of enthusiasm, if not folly. ‘The second thing
I heard was that he was not prepared to cut down a single man, that he-
was not prepared to cut down a single rupke,—a tripartite statement pro.
ceeding from such a high officer| I shall take this message to my friends
in our schools and colleges and tell them that this is the position. But
may I ask the Government Benches, in all seriousness, do they think,
that in ing such miserable advances they are taking advantage of the
traditional fighting talent in this country, of which in any case in the-
Mahratta province there is plenty,—in the Muhammadan provinces there-
is plenty, in the north-west of India there is plenty? I am immediately
concerned with the small province from which I come. I know, speaking
personally, that if in my time the fighting officers’ line in the army were-
open to me, I would not be here making impotent speechps. I am sure,
Sir, there are a number of people, like me, who, if these ranks had
been open at the threshold of their career, when they were young and
enthusiastic, not hardened with disappointment as at my age—I say
if these ranks had been open to them at the threshold of their career,
they would have chosen the army as their profession for life, T will
say without exaggeration, Sir, that this racial exclusion is rankling in the
hearts of a large number of my countrvmen and may have its nemesis.
Shall T make a confession, Sir. When I looked at your Royal Air Force
display the other day, when we were taken up in small batches in aero-
planes many possibly felt happy. But I felt very sad. Sir, And why?
(Laughter from a certain section of the Swarajist Benches.) It is not
a matter for laughter at all. We are here trifling with the innermost and
most sacred sentiments which God imnlanted in our heart and whick
education has reared and ennobled. Why I felt sad was this, that T and
my countrymen should have nothing to do with all this grand display of
power and responsibility ; that all this large amount of money should

spent, that all this talent should be generated and utilised, that all this
egthusiasm should be created with foreien aid when there is plenty of
material among us if only the Government had the eyes to see. T fel
that T was like a pariah, ostracised by resson of mv colour gnd
my ekin, not because of snything which God has not given me bub
because .of mv skin, mv nationalitv, mv ancestrv!. Sir, when T looked
at the somewhat queer-looking people who handled these mach'nes, the
thought camesinto my mind: how much better would this aB be it
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Indians were there. It makes me very sad, Sir, .when I go: to these
sntertainments of: British military display. I feel, Sir, that it is not possible
for me to convey in foreign language il that I feel on such questions of,
national honour and dignity. I do hope that the Government have at
least the imagination to understand what I feel. If even that it not
there, then 1 say there must be something very rotten in the state of
Denmark. I wish, Sir, to convey to this House as far as my words can
a sense of my extreme condemnation of the military policy of the Gov-
ernment. I will go further and say that beyond the narrow cut which is
being debated I would advise them to throw out the whole of the votable
part of this entire grant as an indication of our severest condemnation of
this policy of camouflage and deception which the Government have been
pursuing from time immemorial. I feel, 8ir, I have not words strong enough
to express my condemnation, but feeble as they may appear, I hope they
will induce this House to treat this cut in the only way it deserves.

Mr. C. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-
Muhamimadan Rural): Sir, the motion moved by my friend, Mr.
Kunzru, relates to ‘‘ general policy and expenditure.’” After the illumi--
nating speech of Mr. Jinnah and the powerful eloquence of Mr. Jayakar,
1 think it is very difficult for any speaker to be heard in ‘his House.
‘However, I propose to take up that part of the Imperial policy which
has an important bearing on military expevditure. S8ir, it is a well-
known fact Yhat the military expenditure of this country ought t. have
been put nct on Indian shoulders but on British shoulders. Speaking &
oouple of years ago in this House on the General Budget, I quoted some
of the observations of eminent British statesmen who had from time to
time admitted that it was a financial injustice, a wrong to India, to
make the Indian people pay for the British Army in India. Mr. Ramsay
MacDonald, who has also filled the high office of the Prime Minister of
England, in his book ‘‘ The Government of India *’ has clearly stated
that it is a grave injustice to the Indian people to ask them to pay for the
British soldier, the British garrison, in this country. He writes:

** Undoubtedly India has not been dealt with fairly in this respect (the mili
expenditure). It has to bear the expense of operations that are mainly Imperia! . . .
large part of the Army in India, certainly ome-balf, is an Imperial Army which we
require for other than purely Indian purposes and its cost therefare should be met
from Imperial and not Indian fands.’

Mr. Ramsay MacDonald went on to say:

‘“ When we station troops in other s of the Empire we do not e them npom
the Colonies; but in India we have influence of the dead hand. India is treated
aa an independent state, which however we rule and whose military policy we contrel
while it * borrows * from us a certain nwmber of troops for which it pays.” :

Bir, that is the extraordinary position of India to-day. India has mo
frdedom, whereas the Colonies have freedom, and yet India has got to
pay for the British army of occupation in thie country. It i< no more
and no less than a foreign atmy of occupation. Sir, in the Colouies,
those who have read oolomial history, those who know ity
of $he colonial military budgets, those who know the manner in wh
ﬂie_t‘olanpa were freated are aware that, when the British armv was m
the Colemies, the British e 'maintained it at their own “expense.
Only ‘the Colonies bore one-temth of thé financial burdem. T shall resd

L]
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Sir, whﬂn the Colonies were granted freedom, the Colonials did not pay
gr he British Army. Britain continued to pay for the British Army;

ritain ccntinued to maintain the British Army at the figure I have
plnced before thiy House. Eyen after the grant of freedom this poliey
went on and when two Committees of the House of Commons examined
ipto the question and came tp a depision that the Army should be with-
drewn Mom the Colonies, even then the British Government brought
sbout the withdrawal onply very slowly, and then, 8ir, they withdrew
‘becuuse it was a financial burden. I do mot think it is necessary for
me to guote before you what Mr. Keith has said on this:

‘‘ In 1863 the Governors of the Australian Colomu were informed hy the Imperial

Gotmmt that it was not mtenﬁed longer to maintain st Imperial expense the
m m these colonies and that if in the {uture these Garrisons were kept there, it

ummmwa rates ifled
Wwolmﬂm‘-wwi py for \hem at spec in the

But what is happeming in Indis ﬁo:-dav- India has no freedom and
Iadia has to pay for her thraldom. India hes got to pay for the
British Army of oooupation. No self-governing India would contemplate
this. Mr. Ramsay MaeDonald truly says:

“ A self-governing India would no doubt insist upon bearing some definite shaps in
Defenee. But like Dmmnmli%hcwllwhltonshtwhr I would
‘gdjust oost to its m and it muud doculo_[m .:hnm :'th' was to l:“mubmwhh:h
m—p-' n n L.l
JIndia pnl;:’;or the Imwri‘fnimymlqned ths’n without mpr::y wzy Gadrlumng
policy 1s as bad as it esm be "—

This is not my language, Sir, but the language of an ex-prime Minister
.of ¥ngland.

“ If the existing system of military defence is to last, the whole cost of the British

Army stationed in India shanld be borne by the Imporlll Exchequer.”’
That is the opinion of Mr. Ramsay MacDonald. India’s aspiration for
‘Pominion status has been thwarted on the ground that there is no home
defence in this country. Whhout home defence how can you aspire to
‘home rule? But in the Colonies, home rule’ was granted without home
defence and faoilities were provided Yor home defence. The Cdlonies
‘Lad opportunities which are nfemed to us. B8ir, we are committed i the
Montagu dispensation to what is known as development of responsible
Tnstitutions in this country, but side by side with the development of
‘sesponsible institutions in this country it is but right that we cxpect the
‘Government to develop also the Indimnisation of the Army, to develop
8 policy of making Indians fit to defend themselves. 8ir, the other day -
-#he Home Member reminded the House of an animal called the aroco-
.dile and the policy of the Govemment reminds me of another animpl
-which slso lives in water, and that is, the tortoise. The Government
.raoves at the tremendous velocity of which the tortoise alone is capable
im regard to the Indian policy. I wish to submit, 8ir, how, within the
period thet the British eame to this country and atarted that poliey of
-smaseulation, started that policy of weakening the Indiaps. (An Honowr-
-hle Member: ‘‘ Exploitatian.””) My friend Mr. B. Das exolaims ‘‘ex-
‘plaitasion . Baploitation is nok ball 50 dreadiul ¢ erime 8 gmasculetion,
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and the policy that we are discussing ‘o-day m emasculation firs, and
‘sxploitation afterwards—exploitation financially, but emasculati.n of the
mranhood of the race. B8ir, &% has been said in this House that Indians
make very good soldiers but they do mot make very gcod officers. When
thé iritish cume to this country, who were the officers in the Indian
Army? Were the British the officers of the Indian Army” Lord
Curzon said, ' We conquered India with Indian swords.”’ The offieers
were aleo Indiun officers. The English Government took jclly good care
to destroy the capacity of Indians to be officers. They took ,.lly good
care to destroy the urmies themselves. Students of Indian history are
aware. Sir John Strachey has recorded in his book, ‘‘ India, Its Adminis-
tration ond Progress '’ how unwarlike tribes were recruited for the Army,
how the people all over the country had opportunities for service, and
how the Government altered that policy and restricted recruitmnent Yo
certain select classes in the country, so that the people as a whole would
not huve an opportunity to enrol themselves in the Army. The whole
policy Lus been one of destroyving the manhood of the race. The whole
policy har been one of depriving India of the power of rising wgain at
any tune in her history and taking a stand upon her own liherty and
defending it.  The whole policy has been one of making India the mi'ch
cow of the British Empire. The whole policy has teen one of reducing
Indis to thut degradation in which the Romans left the Britons, the pri-
mitive Britons. The House will remember how when the Romans were
withdrawing their armies from Britain, how when Rome was sinking under
the assaults of barbarous invaders and the vices oi internal administra-
tion—how when the Romans were leaving Britain the Britishers said to

the Romans, ** Oh, ve, masters, please do not leave us. We will fall
a prey to foreign invaders. Please protect our shores, proteet cur land,
protect cur hearths and homes.”” Britain wants that we sh.uld be in

tiic same helpless position. Britain wants to leave this ccuntry in the
degradation in which the Anglo-Saxons found the Britons. That is the
degradation to which we are being forced to-day, and I am giad that
iy Honourable friend, Mr. Jayakar, who generally uses very sober
words, who generally weighs his words before he uses them—thal even
he was constrained to sav that this is a policy of ** humbug *'. This
" humbugging ', as he put it, must cease to be. This is the biggest
fraud known to historv. We are being advertised to the world
as incompetent, as incapable of producing officers, while the truth is that
Indin hus as much genius in her to produce ‘officers as any other countrr
in the world. Sir, you said when you were amongst us how if we had
sclf-governmert we could start numerous colleges in the countrv—
military colleges, and give opportunities to the youth cf the land to take
their burden, the national burden upoun their shoulders like other men in
other parts of the self-governing worid. And that is, Sir, what has
happened in “* The Land of the Rising Sun.’’ And if there is character,
if there is honesty among those pecple who deseribe their country as
** the Empire over which the Sun never sets.’’ they should adopt in
this criental country the same Eo]i.:_v as the Land of the Rising Sun
adopted. And with what result? 3Sir, it is not my descriplion of it
it is the deseription of 1 Furopean writer: ‘‘phenomenal”’ is ‘‘the progress
that Japan has achieved in military matters in recent yeam."g%e
higtory of the Japanese army and navy is dne of the most extraordinary
developments in efficiency. W. M. McGoveérn says. in his book ‘“Modem
Japan ' how within a few years, 30 or 40 years—England has tcen here
.for a lobger period—how in a short period J8pan which had nc better



2988 . LEGISLATIVE ASSEMBLY. [14ta Mar. 1927,

[Mr. C. 8. Ranga Iyer.] )
army than the Indian Army that the Indians had when the alicos came
to use our army against ourselves—Sir, the Japanese Yose into a great
and niighty nation because the Japanese provided their own officers for
the army, the Japanese Government felt as the Japanese peoplc wanted
them to feel. Here we have a Government which feels it its dusy to
keep us in bondage. This is what the Japanese did: .

“ The Lord of Satsuma employed English experts, the Lord of Kii Germans, while
still others looked to the Dutch for guidance. Even the conservative Shogunate at

Tokyo decided in 1862 upon the adoption of Occidental methods of warfare, though it
retained the services of the Samurai.’’ *

‘The units of the troops consisted in this period of 8,806 infantry, 1,608
cavalry, 800 field artillery and 2,045 garrison artillery with 1,406 officers.
making a total of 13,625. That was in 1862. And in India after 1357
whatever officers there were in the Indian Army, whatever material there
‘was in the Indian race to produce officers was barbarously destroyed. I
do ‘not want to go into this chapter of history because I will have to defain
this House very long but students of higtory know that the ‘‘Mutiny”
way suppressed as though it was an Indian War of Independence. A
small country like Japan progressed so fast without the ¥nglishmen
governing the country. Here is a Government which shamelessly boasts
hour in hour out of its sympathy and solicitude for the people of India.
And Bir Darcy Lindsay and the European group sing to that tune and
dance to that tune. Here is a Government which says that we hav:
nothing but the good of the Indians at heart, the good of the great marse..
at hearl, What are these educated classes but ‘‘microscopic minorities'’.
uay they. This Government has not followed the example of the Japaues:
The Japanese had to send for the British experts, while this Britis' | -
ernment has been trying to destroy the manhood of the race and ;‘“ff-"'r
the competence of the Indian people to officer their own army. 1 %
only place before this House one simple statement which this Ew: |
author of ‘“Modern Japan’’ has furnished us. In Japan before the ¢ ,Jb
Japanese War there were 36 generals, higher officers and officers JI
8.970 petty officers and 65,241 men, making a total of 78,482. Befc
Russo-Japanese War, there were 94 generals, 8,480 higher oﬁﬁce:":""lﬁ
officers, 11,865 petty officers and 132,348 men, making a total of 1.:" | ..
After the Russo-Japanese War, there were 125 generals, 14,388 * ,-1‘
officers and officers, 24,066 petty officers and 211,396 men. I need ni.. '-,'H,J, '
the Members of this House through Indian history and the number o. wa: '
!;ha-t have been waged, the number of battles in which we had to engage |
including the last war. The Commander-in-Chief stands up in this Heuer'
with that callousness for which his department is notorious and says pul- .
ly that the attraction among the European youths for the Indian al'f'm!‘T
being diminished. He said he had not been gjg"ag boys from. Sandin:
in the numbers he wanted. I do not take e%her His Excellen: -1
‘Commander-in-Chief or the gentlemen sitting on the other side ,',stfl
House at their word value. I judge them by their deeds. <If His'" {;
lency had the good of the people at heart, what would he hav. i
He would have said, “I am glad that enthusiasm is .,,.,,qfﬁf;;
In my country for men coming out to officer the Indian Army. .. aiple
T.ow an opportunity for me to create opportunities for the Indiear. ,. -,
(Hear, hear.) There was such a brain wave on the heights of Simlai
_'have. heard of the O’Donnell Cir:ular- in connection with - e,S8w."
“Bervices in India, ‘According,to the O'Donnell Circular, it.wasico:
“plated that recruitment, should stop in England and there should pe -

4 ag.
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plete Indianisation of the services but after that O’Donnell Circular, W]llt:.‘.‘h
mever saw the light of day, (Laughter) what happened? The Lee Commis-
“sion came. A racial diserimination was created in the services, among
members in the services'who had. the same standing, the same opportucity,
+the same education, recruited under the same constitution. What
happencd: Racial barriers were created in the Indian Civil Service und
other services; and I suspect that this statement of the Commander-in-
Chief is only a gloomy prognostication of another. Lee Commission coning
", this country. (An Honourable Member: ‘“Yes”.) Of course there sre
.not many Indian officers in the Army to create differences between Indisn
sficers and European officers. Already the poor Indian officers are treated
sike so many frogs in a little well. Therefore, there is no question of
.4acial discrimination being raised on a gigantic scale. It is already there,
"out they will perpetuate it, they will feed it at the cost of India.

Sir, sc much for the Government’s attitude towards the Army; and
now I shall deal generally with the attitude of the British Government
towards the Government of India in respect of army matters. In military
matters they do not treat the Government of India as an entity in itself.
The Government of India is no more and no less than what Lord Curzon
described it to be, namely, ‘‘ a subordinate tranch of the British Govern-
ment’". My friend, Sir Purshotamdas Thakurdas, had in his beautiful
jnote to the Report of the Retrenchment Committee made certain very
5illuminating observations on this aspect of the question. The Esher Com-

Lnittee too had some observations to make in 1919. I shall first refer to
~what the Esher Committee said:

-2 /" We were confronted with evidence of the continued reluctance of the India Office
-V thquish into the hands of the Government of India greater freedom in the adminis-
31 of the Army, even in cases where this conld be done without compromising the
sistration of the Army at home or contravening the sound principle of auiformity in
ity policy. We are strongly of opinion that greater latitude should be allowed to
“"overnor Gemneral in Council and to the Commander-in-Chief in India in matters
--{")ng internal, military administration.”
b . . .
o \,-ommanaer-ln-Chlef and the Government of India do mnot trust
w prdmn people in regard to military matters, and the British Govern-
e do not seem to trust the Commander-in-Chief and the Govern-
i“{* of India presumably because of their contact with the Indian people!
i is how the British policy, the British military policy in the Fast
- ‘ﬁ, because, as it has always been admitted by all constitutionalists,
it is'on the Army that British rule in India depends. It is on the militarism
‘,_(c)i the Diitish in this country that the British domination rests and theres
e they do not want the Army to be wrested from their hands into Indian
‘mnds.  Sir, Sir Purshotamdas Thakurdas, who was a Member of Tord
_zlf—'hf!ape’s Retrenchment Committee in 1922, emphatically condemned
B F‘"_‘]__J}msent systemn or (brurol in the following terms: :

if i’flnlle ‘Commander-in-Chief is the responsible adviser of tWe Government of India
« qling miljtar:: policy and affairs. Should the Government of India differ from the
‘ ‘-g@ﬁer-m-cmef on anyv question, the Secretary of State may, and not infrequently
- . "Pold the Commander-in-Chief and force a certain line of action on the Govern-
?;d- ~ ¥ndia contrary to their wishes.”
i LER
“srth gallant gentleman who is seated on those Benches is more power-
/, than the entire machinery of the Government of India (Hear, hear).
seoaus-thad¥, or Office in India. But if at times, as sometimes happens, the
mer.vept of India and the Commander-in-Chief agree, the Secretary of
rd
L - & 58
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State rejects their unanimous recommendation and forces on them a diffar-
ent line of action irrespective of the additional cost tp the Indian Exchequar;
and this additional cost relates not ondy to the géneral policy of the Gev-
ernment in India, but also to details, for let us hear Sir Purshotamdas
Thakurdas. He savs:

*“ This interference of the Secretary of State is not confined to questions of Imperial
interest or to broad lines policy but extends to such administrative’ details as the
comforts of British soldiers or the emoluments of officers.”

So complete is the British domination so far as army matters are con-
cerned. Sir, this Assembly is, so far as this Department is
concerned, a nonentity, and so long as the Army Department is
not made responsible to this Legislature there cannot be responsibility even
in this irresponsible Government in the matter of Army administration.
Sir, I think I have taken so much of the time of this House and it is
5 o’¢lock, an appropriate time to adjourn. (Laughter).

The Assembly then adjourned till Eleven of the Clock on Tuesday,
the 15th March, 1927.

5 PM.
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